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LOK SABHA

Tuesday, August 27, 1963/Bhadra 5,
1885 (Saka).

‘The Lok Sabha met at Eleven of the
Clock.

[Mg. SeeskEer in the Chair]

ORAL ANSWERS TO QUESTIONS

Mr Speaker: The House will now
take up Questions.

Shri Yashpal Singh: Question No.
300.

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar

. Misra): Sir, Questions Nos. 300 and
322 are on the same subject. If you
permit me I can answer them toge-
ther.

Mr. Speaker: Who is the sponsor
of that?

Shri Shyam Dhar Misra: Shri
Surendra Pal Singh, Shri P. R.
Chukraverti, Shri Sidheshwar Prasad
and Shri Mohan Swarup,

Mr. Speaker: Is any of them pre-
sent?

Shri Surendra Pal Singh: I am
here.

Mr. Speaker: That is all right.
Both may be answered.

National Advisory Board for Labour

+
Shri Yashpal Simgh:
Shri Bishanchander Seth:
Shri Rameshwar Tantia:
Shri Basumatari:

Will the Minister of Community
Development and Co-operation be
Sleased to state:

957 (Ai)LSD—1.
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(a) whether it is a fact that a
meeting of a National Advisory Board
for Labour Contract and Construc-
tion Co-operatives was held in May,
1963;

(b) if so, the decisions taken there-
at;

(¢) whether it is also a fact that cer-
tain suggestions approved by the
Board were forwarded to Government;
and

(d) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri Shyam Dhar Misra):
(a) Yes, Sir. The first meeting of the
National Advisory Board for Labour
Contract and Construction Coopera-
tives was held on 25th May, 1963,

(b) A statement indicating the im-
portant decisions of the Board is laid
on the Table of the House. [Placed in
Library, See No. LT-1563/63].

(c) and (d). The Ministry of Com-
munity Development and Cooperation
are in agreement with the recommen-
dations of the Board and have taken
them up with the concerned authori-
ties,

Construction work for Co-operatives

+
Shri Surendra Pal Singh:
“399 Shri P. R. Chakraverti:
") Shri Sidheshwar Prasad:
Shri Mohan Swarup:

Will the Minister of Community De-
velopment and Co-operation be pleas-
ed to state:

(a) whether it is a fact that Central
Government have sent a directive to
all the State Governments to aliot all
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construction wotks upto Rs, ffty
thousand to labour contract and cons-
truction co-operative societies; and

(b) if so, the response of various
States to this proposal, and the per
centage of work being given to such
societies in the States at presenl?

The Deputy Minister in the Minis-
try of Community Development aud
Co-operation (Shri Shyam Dhar
Misra): (a) No directive has been
issued to State Governments in this
respect. They have, however, been re-
quested to examine the recommenda-
tiong of the All-India Seminar on
Labour Contract and Construction Co-
operatives, held at Nagpur in Sep-
temper, 1962, with which this Minis-
try was in agreement. This Seminar
had recommended:—

(i) that unskilled works without
any limit should be exclu-
sively reserved for Labour
Cooperatives, and

(ii) that skilled works upto Rs.
50,000, exclusive of the cost of
materials, should be reserved
for Labour Cooperatives, and
they should be eligible to sub-
mit tenders for skilled works
beyond this limit. Some
weightage should be given to
such tenders submitted by Co-
operatives.

{(b) A statement is laid on the table
of the House [Placed in Library. See
No. LT-1564/63] indicating the con-
cession granted in this regard so far
by the State Governments.

st Tmare fag @ @ AR H
T ©T TEAHEA &1 FAeE FL faar
M g ?

sit sommaT fa ;ST B, OO
= w1 o fauw ar, W fawfar
of, &z Tovied & W1 aeead §
#X &t fafrew €, o9 ame @b
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o1 AWK fAeem wR wigEed w1,
St ATEr @, a4z what w faeem o
Mr. Speaker: Shri Surendra Pal
Singh. .
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Shri Surendra Pal Singh: My ques-
tion has been covered.

Shrimati Savitri Nigam: The hon.
Minister has stated that works worth
about Rs. § crores have been complet-
ed so far by the labour co-operatives.
I would like to know whether those
people who are handling these werks
have complained that they find it
difficult to settle their claims with
the Government and because of that
the co-operative work is suffering.

Shri Shyam Dhar Misra; One thing
I must make clear. I did not say
Rs. § crores so far; I said Rs. 5 crores
for the year 1961-62. It is not a
cumulative figure; it is the figure for
one year, against the figure of Rs. 3.26
crores for the previous year. As re-
gards the complaint about payment,
it is true there are instances of non-
payment by departments and  other
inztitutions. This matter was taken
care of in the recommendations of the
Seminar and even at the Ministers’
Conference at Lucknow and we did
propose, among other things, to have
a tribunal at the district level and,
if necessary; even at the State level.
Orientation of the PWD and other
departments is necessary. It 13 a
long-term programme, but the =ro-
blem does exist.

Shri P. Venkatasubbaiah: May I
know whether the attention of the
Government has been drawn to the
fact that even the formation of the
labour co-operatives is being delayed
by the procedural delays with the
result that though the intenticn of
the Government is good the labour co-
operativeg are not being formed and
they are mot coming up to take up
contracts.

Shri Shyam Dhar Misra: It is not
so much a question of procedural de-
lay. Rather, it is more historical, I
would sayv. Because, so far the con-
tract work etc. was done by the PWD
and other departments. Now it is a
question of their orientation. The de-
lay is not because of the procedure

BHADRA 5, 1885 (SAKA)
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for the organisati’on of these co-opera-
tives but, may be because of lack of
conviction, We are trying to break
it.

Shri Man Sinh P, Patel: May I
know whether the State Advisory
Boards are being formed in  States
and, if so, in how many States?

Shri Shyam Dhar Misra: We have
requested the State Governments to
form labour boards in each State and
we have given them detailed recorn-
mendations and suggestions. But, w0,
far, only Punjab and Delhi Orissa
have formed them and probably Delhi
is going to have it soon. But I think
during the course of next year we
will have it in most of the States, be-
cause the recommendations were sent
only two months back.

Shri Sham Lal Saraf: May I know
if these labour co-operatives will un-
dertake piece work or construction
work ag a whole? If it be the latter,
will they be given some guidance or
technical advice by the Government?

Shri Shyam Dhar Misra: I could not
follow the question.

Mr. Speaker: The question was
whether these co-operatives would be
given any technical assistance in the
construction work. But all that infor-
mation is contained in the statement
attached to the answer,

Shri Sham Lal Saraf: Will it be
piece work or construction as a
whole? If they will undertake
construction work as a whole, is any
provision made for providing them
technical advice and guidance?

Shri Shyam Dhar Misra: Actually,
in the new scheme which has recently
been accepted, we are providing a
technical hand for every ten labour
co-operatives, We are providing
Rs. 7,200 spread over a period of 3 to
5 years for the overseer or the per-
son who may be giving technical ad-
vice.
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Shri Tyagi: What would be the pro-
cedure for giving swork to these
societies? Would it be through the
normal method of inviting tenders or
it would be an ad hoc arrangement?

Shri Shyam Dhar Misra: The state-
ment which has been laid on the Table
of the House is very clear on this
point.

Shri Gauri Shamkar EKakkar: May
I know whether it is a fact that on
account of paucity of funds the Cen-
tral banks and the State apex banks
have not the means to finance the
labour co-operatives?

Shri Shyam Dhar Misra: That is
ong of the problems we are faced with.

The districts banks would help these
institutions.

ot EgA@ AW AT W
743 #1 nifa32 g2 #1 T79 F qa
fafiear earfe #1 ot agferrd 4r st
€ 7 ogfmd 701 27 g9gdl &Y o
Faeef ?

=Y samRa? faex: F1E w=T IEg
agt faait a7 798 o Sz Zrm,
IAE X W FHA TTRTEA, IT Y
fawear, qzrf itz #1 F14 F0
wifgd 9§ gora & Tar M % g1
g, 799 Fr€ o TV E |

Shri Indrajit Gupta: It seems from
the statement that only fifteen districts
have been selected for this programmse,
May I know the basis on which these
districts have been selected and their
names?

Shri Shyam Dhar Misra: I am afraid
the hon. Member has probably read
more than what the statement gives.
We want to see that labpur co-opera-
tives are there all over the country.
‘But, all the same, there is a proposal
that there should be 15 intensive dis-
tricts, one in each State, to demons-
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trate the usefulness and wvalue of
labour co-operatives. That scheme
has not yet come. We are still think-
ing about it. It will come before the
Board and then alone it will be fina-
lised,

Levy of Trade Tax by Pakistan

+
( Shri Surendra Pal Singh:
*301. ! Shri Bishanchander Seth:
Shri Yashpal Singh:

Will the Minister of Tramsport and
Communications be pleased to state:

{a) whether Government are aware
of the fact that Pakistan has drawn
up a scheme of levying a tax on inter-
State commerce of West Bengal, Bihar
and Assam which is routed through
the river system of East Pakistan; and

(b) if so, the reaction of the Gov-
ernment of India thereto?

The Minister of Shipping in the
Ministry of Transport and Commauni-
cations (Shri Raj Bahadur): (a)
According to the information avail-
able, no scheme for levying a tax on
inter-State commerce of West Bengal,
Bihar and Assam, which is routed
through river system of East Pakis-
tan has been drawn up by the Pak-
istan, Government.

{b) Does not arise.

Shri Surendra Pal Singh: What is
the total value of India's transit trade
through East Pakistan?

Shri Raj Bahadur; I could nct ex-
actly state the total tonnage.

Shri Surendra Pal Singh: Is it a fact
that as an alternative to the payment
of a regular tax on transit goods by
India, Pakistan has suggested to India
that she should bear a part of the cost
of the maintenance of the waterways
of East Pakistan; if so, what is the
reaction of the Government of India
to that suggestion?

-
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Shri Raj Bahadur: No such ugges-
tion has been made. In fact, certain
press reports appeared, but they es-
sentially concentrated attention of the
readers on the need for increase of
tolls and levies for the maintenance
of navigational facilities, like conser-
vancy and other facilities, on the East
Pakistan river system.

Shri Basumatari: In view of the
unholy and unfriendly attitude of
Pakistan—they might create difficul-
ties in river navigation—may I know
what precautionary measure has been
taken by Government for tranship-
ment from Jogighopa to other paits
of Assam?

Shri Raj Bahadur; We are trying to
re-organise the road transport. In
this connection we have also set up a
Government road transport organisa-
tion for transport of goods from Cal-
cutta to Assam and we hope  that
in any time of stress or strain or
emergency we might fall back upon
these two systems, that is, rail and
road transport.

st gamrer Fag: W1 & 9 w6t
g fs ¥ Wi # frer o
F1 &1 P ST I F FFHT FA
FfcagmRm s @rg?

st T aET Tl T AH W
AT &1 99T AGY gaT § witn e
&9 F<z ST qEOT TG AT | ;A
e a1 {5 T TiRg qewEr @ av
7, W 3z W e geard § v
g

st e ﬁg:mﬁfﬁ@ﬁ!’-
fodr %t ara w8r & | & 32 s
arar § ff fag ddmm F a
qifeeam 1w § g feat Gfafads
T @R W o FT GfafEdr Saet

== 9

BT !

st TF @R : AT qTZ T BfE-
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’
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Shri D. C. Sharma: What is the
total value of the inter-State irade
which passes through the rivers of
Pakistan?

Shri Raj Bahadur: I cannot exactly
give the wvalue, but it is a fact that
about 60 per cent of our goods are
carried from Assam to Bengal and
from Bengal to Assam by the river
services.

Shri Kapur Singh: May I know
whether there are any indications
available of any Pakistani intentions
to make such commerce uneconomi-
cal for India; if so, what do the Gov-
ernment propose to do about it?

Shri Raj Bahadur. No such signs
are there. As a matter of fact, even
the press reports have clearly indi-
cated that there is no suggestion of
any discrimination in regard to the
imposition of these tolls and 'evies
between their own steamers and the
steamers of foreign countries, namely,
India.

Shri P. C. Borooah: Since when is
the Government transport company
functioning and what is the strength
of its fleet plying on the route?

Shri Raj Bahadur: It is an old
service. I cannot exactly gZive the
date,

qEa w1 A WY
+
ot oo fag e
*303< ot Jo FweTgeTT :
!ﬂ‘mqﬁﬂ:
1 @ T4 giw §A TZ FAO@
F g w37 fF
(%) 71 7z w= & fr g @i
AT = 9mEd & UEd WK e
w1 faR X @ & ;
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(@) af &, ar for 2w & q@r
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() swr Tew 9 uF faEor
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FEERE A 9T 9. ¥ & JwEE
gaw € | 2 & H, Fleww gl
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Frae F1 G99 QAT FEFA @ A
gy | Gdr #1 odr § dof 9 s
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Tl F1 @dgd & AU gurEEt 5
frart #Y 3y sfowe Swem 3

(3) ot et 3 aaTd R
T & WY & 7zt wTaw & AW "

[(a) Yes, Sir.

(b) The buffer stock is proposed to
be built partly out of imports and
partly from internal procurement. In
the next few years, rice is likely to ke
imported from U.S.A, UAR, Burma
and other South East Asian countries
where prices may be favourable and
the quality acceptable. The prices at
which rice will be actually imported
will have to be negotiated at the time
the purchase contract is cntered into.
Internal procurement will be made =t
the procurement prices for different
varieties of rice fixed from time to
time,

(c) A statement showing the incen-
tives being given to Indian farmers for
inereasing the production of rice is
laid on the table of the Sabha.

STATEMENT

(1) Subsidies are already available
on agricultural implements and phos-
phatic fertilizers. Prices of Calcium
Ammonium Nitrate has also recently
been reduced. The subsidy for plant
protection measures has been increas-
ed from 25 per cent to 50 per cent for
areas coverd by the intensive rice
cultivation programme;

(2) The State Governments have
been asked to grant a subsidy of 25 per
cent to Panchayats and individual cul-
tivators for purchase of necessary im-
plements for rice cultivation;
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(3) Minimum support prices for rice
have been fixed in areas where Gov-
ernment procurement is not in opeia-
tion. In areas where Government pro-
curement is in operation, procurement
prices have been fixed which act as
support prices. Purchases of rice at
these prices ensure a reasonable ra-
turn to the cultivator for his produce.]

st oo g S| & & R
I g7 § AW qoerE wng
& AT, BN AT gAY AW A) G
TR @ A o www g o
RETR Tl AT FY F & W g g
WMy AEAa T g g Y T 2w A
g I arwdl Araw # A g
L AT WAT AT @ E 7 AT gE
it ®1 29 afgar wraw g wE 7

Shri A. M. Thomas: So far we have
exported only 5000 tons of basamati
rice.

st omare feg @ FAIC AW
T {7 WAl AT TG T TG |
T & S gFaT § F IO F a3 &
o e ofiesat o & grer
g% o faad ST @ w1 o|rae
1 fegr sr@r & 7

ara Jq1 Gla w4t (+F 7o wlo
afesr) ot 9§ WA AR
STET g FT IEiE ¢

it &% : W 9 99 g7 & ¥
weg W3 & orae ofar ¥ S
HTEA A FTIARTE & AT 7= Feray siray
g AT F FTA IEFT THFHA W
¥ o "e FY o ¥ 5w §Ew awr
oL & W Tofew TEE gEn
FTEI-FIL T & =M Tg@ AT AR
wrfaar g 7

Shri A. M. Thomas: It is true that
there is a lot of difference between
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the procurement price and the open
market price. But we are having
only about 25 per cent levy so that as
far as 75 per cent is concerned, it is
sold at the market rate, This year,
in Madhya Pradesh the production
was much below expectation--there
was a drop to the extent of a miliion
tons.

At frg e o SET AT AT
AYRT A TAEET, WHD [T NS
& wrg ¥ #1 #1 I% afwfode @9
¥ 7gd a9 ST AR T@fAQ T
RTE @I AL | S ;T F I FFwAr
g o 9w &t @ & for e
R oA F FEm Ert ? WA Y
FFaar TS I T GTHL Y TH
¥ fear mar & w fraw gamlades
TIETSH & W 42 TooT @0a &1 Jar
& o & ®Tor g S 9T R
T 9% @M g e e g e
T q9T & 7

Shri A. M. Thomas: In early 1960
we wanted to build up a buffer stack
of 5 million tons—4 million tons of
wheat and 1 million tons of rice. He-
cently we have raised that target and
now it is 4 million tons of wheat and
2 million tons of rice. With regard
to the storage space available, the
position, was not quite satisfactory a
few wvears back. Now the position is
satisfactory. We have got our own
storages constructed to the extent of
2 million tons and we have hired ac-
commodation to the extent of 1 mil-
lion tons so that there will not  be
any difficulty with regard to storage
when we are in a position to build up
a buffer stock.

Shri S. M. Banerjee: From the
statement of the hon .Minister, it ap-
pears that pixtly from the imported
rice and partly from our country's
rice this buffer stock will be  buill.
I want to know whether this will not
be done at the cosy of our internal
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consumption and fhe quotas released
to various State Governments.

Shri A. M. Thomas: The internal
procurement will depend upon the
internal production, For example,
this year, with all our efforts, we
were in a position to procure only
about 6 to T lakh tons becausz of the
shortage of production even in sur-
plus areas of Madhya Pradesh and
also in Punjab. In fact, we had tried
to procure a much large quantity, but
that was not possible. So, if we are
to only procure internally there is a
limit about the gquantity that can be
procured. We have to import {rom
foreign countries also and that will
depend upon. . ..

Mr. Speaker: The question oniy
was whether this will not affect cur
internal consumption.

Shri S. K. Patil: There is evident-
ly a mistake. What is procured for
the internal consumption is not a
buffer stock. The hon. Members
sometimes confuse buffer stock with
what we regularly need. Buffer stock
is something over and above that and,
therefore, that position can only come
when we are surplus in rice.

Shri S. M. Banerjee: My guestion
has not been understood prope-ly. I
am clarify it. I am not confused at
all. I only want to know whethar the
hon. Minister will give us an assur-
ance that the internal procurement
for building up the buffer stock will
n~t be done at the cost of internal
consumption.

The Minister of Food and Agrical-
ture (Shri S. K. Patil): Surely,
nothing will be taken wunless it is
really a buffer stock.

Shri Nath Pai: Is it true that this
policy of building buffer stocks is
likely to be scrapped in view of the
impending change in t=2 Ministry, this
policy being associated with the pre-
sent holder of that office?
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Shri S, K. Patil: In the new cir-
cumstances also, people will like to
eat rice.

Shrimati Savitri Nigam: May I
know whether Government are aware
that there is a great unrest amongst
the farmers of Madhya Pradesh that
the difference between the prevailing
prices and the procurement prices is
too much, and if so, what action Guv-
ernment are taking in this matter?

Mr. Speaker: I suppose that that
has been answered.

Shrimati Savitri Nigam: My ques-
tion is entirely different....

My. Speaker: That question has
been substantially answered.

st faifer foowr @ & oeeT AT AT
g f5 g 7 o fawl & s | day

g sa@r fageam gy o =
e qEar ?

Shri A. M. Thomas: With regard
to Burma rice, the landed cost is some-
where about Rs. 20.

Shri P. Venkatasubbaiah: In the
statement that has been laid on the
Table of the House, it has been stated
that certain incentives have been given
to the farmers. May I know whether
in spite of that, owing to the inade-
quacy of the Incentives, there has
been a general decrease in rice pro-
duction in the country, and the agri-
culturists are switching over to com-
mercial crops, and if so, whether Gov-

ernment propose to give more incen-
tives?

Shri A, M. Thowmas: In fact, these
incentives are intended to keep =2
balance between the cash crops and
the foodgrains crops. We need not be
anxious at all about the diversion to
cash crops, because they earn much-
needed foreign exchange, and the areca
that is now utilised for cash crops is
not unduly large also. -
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(@) =1 wred et faer @w
¥ ot wE, qes3 ¥ faoet # g€ 4%
¥ g wmey o¢ fa=re fear ar; W@

() v gear ¥ W o A
w1f gua far § 7

wrr aar gfe wE & wae-alaa
(st F) : (%) v Ef

(=) #t &i |

(w) St faw s=r ¥ A
w1 ¥ g faar fr n samEE W)
s S9w #t ST fad e e
I Y T F A XA AT I
S GEETd a @ UEA F U
WA AT |
[(a) Yes, Sir.

(b) Yes, Sir.

(c) The Association suggested in
general terms grant of incentives to
sugarcane-growers and sugar industvy
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and adoption o. measures for preven-
tion of diversion of cane from factory
areas to manufacture of gur and
khandsari.]

Shri Raghunath Singh: May I know
the target of sugar production for the
next year, and whether we shall be
able to achieve the target?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): The target
is—in fact;, I would not like to call
it a target, for, that is a big word—
33 lakhs tons, as I have said eariicr
on the floor of the House, including
about 26 lakhs tons for internal con-
sumption, 5 lakhs tons for export, and
two lakhs tons towards the building
up of buffer stock in three years of
five lakhs tons.

Shri Tyagi: How far is it true that
Government are going to levy some
type of duty on the manufacture of
gur and khandsari?

Shri S§. K. Patil: The diversion
from gur and khandsari to crystal
sugar has to be effected; how it has
got to be done will depend upon the
ability of the States to do it.

Shri Tyagi: My question is differ-
ent. I want to know whether Gov-
ernment are going to levy any duty.
That was what we read in the press,
that Government were going to levy a
duty on the manufacture of gur and
khandsari.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): These things are
only being considered. We have cuu-
sulted the wvarious State Govern-
ments. We have also formulated
some proposals. That is under dis-
cussion with the Finance Ministry and
the Planning Commission. The pro-
posals will go to the Cabinet in the
near future.

=t writew e ¢ W7 TT W
2 fF oz 33 99 T FT AT QA
JQaT AR A &0 g A &
T TEH A AE 9@ ?
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off o w1 wmfew b WM &, T
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Shri P, R. Chakraverti: “May I
know what specific suggestions of the
Indian Sugar Mills Association have
been found acceptable by Govern-
ment, and what steps are being taken
by Government to implement ihose
suggestions?

Shri A. M. Thomas: In fact, they
have not made any specific sugges-
tions, apart from the general sugges-
tion that there should be an increase
in production by giving incentives.

Shri Ranga: Is it not a fact that the
production of gur in South India is
only complementary to the production
pf sugar and not compztitive?

Shri S. K. Patil: It is so, because
under gur and khandsari nearly two-
thirdg of sugarcane ig used. Therefore,
it is not going to %e affected at all.

Shri Jashvant Mehta: For achieving
the target of 33 lakh tens, what in-
centiveg have Governmuat cecided to
give to the growers?

Shri S. K. Patil: ‘Tnere have been
all sorts of incentives We have in-
creased the price. There are sume
pther schemes also which we are dis-
cussing and which will be before the
House very soon.

Shrimati Savitrj Nigam: What steps
do Government intend to take so that
sugarcane may not be diverted to gur
and khandsari?

Shri S. K. Patil: It is a repetition
of the same question already ans-
wered.

Shri Sivamurthi Swamy: Is  Gov-
ernment’s policy to increase sugar pro-
duction? 1If so, how many sugar fac-
tories in the cooperative sector have
not been given licences and why?

Shri 5. K. Patil: We lave now re-
leased new licences of the capacity of
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5 lakh tong and very soon they will
be reaching them. Tha hen, Wember
is positively getting them for his
State.

| TAEOAT - §1 q8¥e—¥s
¥ o fF a9 w1 9= @ O Y o
T 91, IT GRY AT 33 T A far
9, o= T Jaw g §qg A4 faw
W 9T TH T WA q WY § AA
g | & s wmgan § fF s
TR FT AT 3T WA st @ g ?

st qo o qifew (FE AT F
frarc st & aTETHFCLT E

st THEOATE T qF AT 7
(s 7 faar mm)

s ®wgaAIg ¢ Har ot A =
IH 3 AW gisard a9 gfaay
T AT E | T SR W A AT
At s wmEr & fF wer s
I 09 AFT 9% FT I AT fR
FaEd gt

Si Wo &To wifzs @ wrw WY AT
¥ F9T agT 9¢ T & | T4 Al
g 3T € 1 77 Fiv i & AR
TW X TS g & A\nz wwfaa
fFar s zgr &0

Shri S. M. Banerjee: In view of the
fact that the sugar miiiowners have
not played their part well in the mat-
ter of sugar produclion, do Gowvern-
ment propose to take over some mills
as an experimental wmeasure before
nationalising all sugar mills?

Shri S. K. Patil: There is no such
proposal before Government,

Shri Ravindra Varma: I; there any
truth in the press rteports that the
licensed capacity is going to be in-
creased from 35 to 40 lakh tons? If
s0, how much of the increased capa-
city will be in the co-operatiue sector?
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Shri S. K. Patil: Since the export
market for sugar is Lecoming very
positive, it will be in the national in-
terest to increase the capacity by 5
lakh tons as the hon. Member sug-
gested. But it i rather premature to
say how much of it will be in the eo-
operative sector.

Shri P. Venkatasubbaiah: Is it a
fact that the increase in the price of
gur is not so much because it iz being
used by the poor sections but because
it is going for illicit distillation? If so,
what steps do Government propose to
take to stop it?

Shri S. K. Patil: It is causing very
great concern to Gouvernment because
a lot of sugar ig going for that pur-
pose. We are making inquiries about
the extent of the drain.

st foafa few @ T 3z @ afi
g fF o7 geere 1 ax sfqama e
aY Tia T F TATH FT TIATE T AT
o Fae A F swETm T ?

st ®o &To wifewt : 77~ FF AL
atent =&t @ Fgifs 2w & foem =
21 g & 47 W g dalw A@
w0 FT qEar | & fagr A U Ak
gEard & fagw 3w

M a - A amas g f5
AFEL AR A= H TEA ¥ O
@ AT AT | gRfag W sRw
H IHEFT AT T AT E | T
gFC & e g & 9wt
g?

it o ®To rfew . 7l &1 (W FW®
a g® Fifew 73 @ § fF 9y wEgEe
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Shri S, K, Patil: Not ~+ 1L

Scarcity conditions in States

+
( Shri Shree Narayan Das:
| Shri Vasudevan Nair:
| Shri Warior:
'304.-{ Shri Yashpal Singh:
| Shri D. C. Sharma:
| Shri Bibhuti Mishra:
| Shri S. N, Chaturvedi:

Will the Minister of Food and Agri-
culture be pleased in state:

(a) the precize nature of the arcns
in varioug States where scarcity con-
ditions prevailed in the past or where
they are still prevailing;

(b) whether starvation deaths have
been alleged from any of these arzas;

(¢) if so, the results of investiza-
tions made, if any, into these alleged
deaths due to starvation; and

(d) the steps taken to tide over
scarcity conditions 2 prevailing?

The Parliamentary Secretary to the
Minister of Food and Agriculiure
(Shri Shinde): (a) and (b). A state-
ment giving the infoimation is laid en
the Table of the Sabha. [Placed in
Library. See No. LT-1565/63].
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(b) and (c). Certain allegalions
about deaths due ‘o starvation in ‘lLe
States of Assam, Bihar, Orissa, West
Bengal and Tripura were made. In-
vestigations made in each case by the
State Government concerneq establish-
ed that the deaths were not due tu
starvation.

Shri Shree Narayap Das: From the
statement it appears that g large num-
ber of States are affected, especially
Gujarat and West Bengal. I would
like to know whether any of these
States has asked for any help, finan-
cial or otherwise, to easc the situa-
tion?

The Deputy Minister of Foog and
Agriculiure (Shri A. M. Thomas):
With regard to financial help, there is
a pattern laid down by the Finance
Ministry, that is, every State Govern-
ment has to provide in its Sudget an
amount for meeting natural calamities
such as famine, and after exhausting
that amount, up to Rs. 1 crore, there
is a share that would be borne by the
Central Government; above BRs, 1
crore, another percentage would be
borne by the Central Government.
‘With regarg to supplies, th= request of
each State Government has to a large
extent been met.

Shri Shree Narayan Das: It has
been stated just now that investiga.
tions were made by the State Gov-
ernmentg into allegations of starva-
tion deaths. What were the findings,
what were the deaths due to?

Shri A. M. Thomas: They were all
due to natural causes, I may inform
the House that in free India there
cannot be any starvation death, be-
cause if not rice, it will be wheat or
bajra or jowar as the case may be.
Nobody in India should die of starva-
tion. They may not ge¢t at a cheap
rate rice of the requisite variety.

st aerrer fag @ @AY & WEl
Hoteew gfe g€ &, = ®Y ¥ AW
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Yo T % b WA 43 § feEw
AN G 93 T A femm qar gw H
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W WElEW . 43 94 A g
¥ faegw w=fger & w0

Shri A. M. Thomas: In fact, as I
have stated on the floor of the House
before also, there are 53,000 fair price
shops - functioning in the States in
which both rice and wheat are being
distributeq at subsidised rates, so
that the wvulnerable population‘ about
four to five crores of people, are look-
ed after by these fair price shops.

Shrj D. C. Sharma: From the state-
ment I find that there are certain
areag in certain States of India which
suffer from scarcity and near-scarcity
conditions in a chronic way—for in-
stance, Anantapur in Andhra Pradesh,
Chattisgarh. ...

The Minister of Food and Agritul-
ture (Shri S. K. Patil): Chattisgarh is
surplus.

Shri D. C. Sharma: .... Jaisalmer
ang Jalore in Rajasthan, Basti, Deoria,
Gorakhpur, Azamgarh and Ballia in
UP. Similarly T can produce other
names also. May I know if besides
giving this temporary relief, Govern-
ment has thought out a plan of over-
coming these scarcity conditions in
these chronically affected districts in
India?

Shri S. K. Patil: All these districts
that the hon. Member has stated are
generally from surplus States.

Shri D. C. Sharma: They are in the
statement.

Shri S_ K, Patil: A State can be sur-
plus, but a district or two districts in
it may not be. Therefore it is not &
question that the State has nqt got
enough., Whether in thesa particular
areas irrigation facilities etc. could be
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provideq is the question, That is really
important, and the State Governments
must include such schemes in their
plans, particularly for these areas—for
instance, Anantapur in Andhra Pra-
desh, which is in Rayalaseema. Rayala-
seema has been chronically deficient
in rain etc., but efforts are being made
in order that irrigation water may be
taken there:

st fagfer foosy o oolY il S X
Fa=ma fF g6 S # 1 aew & fremae
oré of £ Safady £ awg A0 A
T &) 7 A 39 %1 77 foremae fa-
aarfre g, BomaraEag e e
aqred ¥ tEr o wrs o " 9w
wg fatae wfeg gf &1 # 9F
FATEH 1 a2 T fear mw g ?

Shri S, K. Patil: Generally, these
arguments are used for political pur-
poses.

Shri Ranga: Are the Government
aware of the fact that though the
districts of Basti Gorakhpur and Bah-
raich are within the scarcity areas, the
Uttar Pradesh Government, with the
consent of the Government of India.
I suppose, have postponed their irri-
gation projects there, giving the exist-
ence of this emergency as an excuse?

Shri A. M. Thomas: That is not cor-
rect. The hon. Member has also writ-
ten to me about the necessity for these
projects there. It has received our
consideration and we are allotting
some amounts for carrying out those
works.

Shri Nath Pai: Reports of starvation
deaths which appeared in a section of
the press were attributed to leaders
of public opinion in those States who
claimed to have made on-the-spot in-
vestigations, and with a flourish of
rhetoric they have denied them. May I
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ask the hon. Minister, if the deaths
were not due to starvation, were
they the result of prolonged, sustain-
ed malnutrition and starvation which
have debilitated the resistance capa-
city of the persons concerned?

Shri A. M. Thomas: Now, it has
come down from starvation to malnu--
trition and other things. In fact, when
these reports were made, we had ad-
dressed the various State Gowern-
ments and they have made the neces-
sary enquiries and their reports are
to the effect that these are all due to

natural causeg and not due to starva-
tion.

Shri Nath Pai: Nor due to over-

eating ,

Mo TMifag I[AW W7 A T2
TR T FEm g & foan @
fomr et & 90 W A9 TE@R
T AT df, T av T@iR @ o
ST T AT W29 &7 @I IF A
¥ fau arf wgmar SreA R 7

Shri A. M. Thomas: In Chetitisgarh
it was an abnormal year for that
particular area; it has been our rice
bowl; we have authorised the State
Government to open ag many fair
price shops as they can and the re-
quirement of the fair price shops has
been met. The day before yesterday
we received a letter from the Madhya
Pradesh Food Minister, and he is satis-
fied with the arrangements and he has
asked for 10,000 tons of grains for
October which, I think If necessary,
we will meet.

Mr. Speaker: Next question.

Shri Nambiar: This is a very im-
portant questiqn for which we want
more time.

Mr. Speaker; We have already
taken 35 minutes on four guestions.
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Carriage Wugon Workshop

+
Shri Rameshwar Tantia:
Shri Bishanchander Seth:
| Shri Yashpal Singh:
*305. { Shrimati Renuka Barkataki:
Shri Basumatari:
Shri Ramachandra Ulaka:
tShri Dhuleshwar Meena:

‘Will the Minister of Railways be
pleased to state:

(a) whether Government  have
finally examined the report of the En-
quiry Committee regarding the fire,
which broke out on the 21st January,
1963 in the carriage wagon workshop
of Matunga (CR); and

(b) if so, the findings of the Com-
mittee and further action taken by
Government in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) According to the findings of En-
quiry Committee, the most probable
cause of the fire was the result of ope-
ration of burning of the exterior paint
of the panels of the coach. No sabo-
tage or foul play is suspected in this
case. Departmental action against the

staff held responsible is being pro-
gressed.

Shri Rameshwar Tantia: May I
know whether the Committee has sug-
gested some measures by which such
fires do not occur again?

Shri S, V. Ramaswamy: They have
suggested some measures and action is
being taken on them.

Shri Rameshwar Tantia: What was
the total loss?

Shri S, V. Ramaswamy: The total
loss is about Rs. 7,900, =

= gmyE Tq3 F70 A S g
g fr w9 ¥ Tama 1 fag afywrfal
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& 1% ST qoa fEar Tavg ?

Shri S. V. Ramaswamy: One Havil-
dar who was on duty at that time has
been held responsible for negligence
of duty.

Shri Basumatari: How many per-
sons were taken to task for this
offence?

Shri S. V. Ramaswamy: I said one
Havildar.

Mr. Speaker: He hag answered that.

Land Mortgage Banks

+
rShrimati Savitri Nigam:
Shri Warior:
+306. ) Shri Vasudevan Nair
"4 Shri M, N, Swamy:
| Shri M. L. Dwivedi.
| Shri Maheswar Naik:

Will the Minister of Community De-
velopment and Co-operation be pleas-
ed to state:

(a) whether it is a fact that progress
of land mortgage banks in the first
two years of the Third Plan has been
very slow;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to improve the position?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri  Shyam Dhar
Misra): (a) No, Sir. In 1960-61 the
banks issued Rs. 1162 crores as loans
to individuals and the loans outstand-
ing were Rs. 3774 crores. These
figures went up to Rs. 16°03 crores and
49-46 crores respectively in 1961-62.
The figures for 1962-63 are not yvet
available,

(b) and (c). Do not arise.
Shrimati Savitri Nigam: May I
know whether the hon. Minister has

-
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received some complaints that due to
delay in getting the loans, many far-
mers have to go to the private money-
lenders?

Shri Shyam Dhar Misra: There
were some complaints that there are,
in some places, delays in the long-
term loans to be given by the land
mortgage banks, and to rectify these
defects we are taking certain steps to
have wvaluation officers. We are
strengthening these banks and there-
fore credit is increasing, and we are
able to achieve our target.

Shrimati Savitri Nigam: May I know
whether the Government is intending
to make some model rules to be sent
to the various States so that on that
basis they may form some easy rules
through which people could get their
money quickly?

Shri Shyam Dhar Misra: There is a
model law on co-operation which in-
cludes provisions for land mortgage
banks also. Besides this there is the
All-India Land Mortgage Bank Union
which is in possession of all these diffi-
culties. They are regularly meeting.
As a matter of fact, only about two
months back they met in Srinagar.
They are going into all these matters.

Shri P, Venkatasubbaiah: May I
know to what extent these land mort-
gage banks in the country will be able
to meet the long-term credit facilities
of the agriculturists in the country,
and whether by this method of work-
ing they will be able to reach the tar-
get?

Shri Shyam Dhar Misra: Sir, if I
may state, the requirement of the
country is definitely wvery big. I do
not know by what period we will be
able to give long-term loans to all the
agriculturists in the country; mavbe,
it may take another ten years, But I
can only state that from the beginning
of the First Five Year Plan, if I give
the figures, when it was Rs. 1,38,00,000
in 1850-51, the figure today is about
Rs. 16 crores. The outstandings were
Rs. 659 crores which figure now is
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about Rs. 50 crores. We hope to
achieve the figare of Rs. 150 crores
in respect of outstanding and about
Rs. 50 crores to Rs. 60 crores in respect
of loans by the end of the Third Five
Year Plan.

Shri D. J. Naik: May I know whe-
ther there are any large over dues in
these land mortgage banks; if so,
whether it is on account of the liberal
policy followed by these banks?

Shri Shyam Dhar Misra: There are
overdues and definitely they are bound
to be there, but not so much as in the
case of short and medium loans.

Shri Man Sinh P. Patel: After
starting the State land nortgage
banks even district land mortgage
banks are being allowed and thzy are
not being amalgamated. May I know
what is the policy of the Government
in the matter of amalgamating these
banks?

Shri Shyam Dhar Misra: Definile
targets have been put for the Third
Plan for amalgamation and ereation
of, what is called, primary banks—
what the hon. Member called as dis-
trict banks. Those targets are being
achieved. We are at it and we are
trving to get the necesary amalgama-
tions made,

ot ferwfr fomy © ® @3 ST Swzar
g @y a; et & f wwadiwr @l
1 syrr dgfema & w9t fmar @
9T WETA % H A S Am-gdLq
fram 91X &, o7 #1 79 feawa @
g ofeal, g WA #§ ;
apfema G & @ E

e wERT ¢ AgfAud W E &
Fdr & fF o1 atenw &, e &1
ot 7 faar smr

!ﬁfa';g\fa e @ fogmam § T
TOF AT qES & | WA G AT G
dat 97 #1 3 wgfaaa faa ?
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=t s 8T faw - fow g7 aw
WY FY FAfret qedT Aa, 99 5%
a% wfuw @ 3@ F1 ooEw o dfE
it i wmT § @ fag d@fa
S & @ 1 5 f St 3@ W
qEE A Fogl, A2 A FHAT N F T
TG s f& awedm v wfew o
e Fasoecagm e ¥
FHI AT G A M § @ ¥ v
9 & | ¥ ¥ FW O ©: W &, Fgr
I AT AR A% W59 §, Heer #I9
g T & AR &g o el #1 oW
Tqar faear & 1

Shri Sonavane: May I know whe-
ther the high rate of interest charged
by these land mortgage banks makes
it difficult for the agriculturists to
repay the capital and the interest?

Shri Shyam Dhar Misra: 1 would
not agree to that, because the rate of
interest charged is hardly 7 per cent
to T} per cent.

Shri Sonavame; It is 9 per cent

Shri Shyam Dhar Misra: 9 per cent
is only in the case of short-term
credits—I am talking of long-term
loans. T} per cent to 8 per cent is not
high seeing the market rates of uney.

st Ho Ao fgady : FT T2 TAT
T 2 fF oz mwe & gfaar S
THTE F gL 7 T4 4 &, o gw
¥ ST daTed ¥ oR 91 gu F
o & &, forr &1 aorg & &dr # ST
A g3 wWr g 7 ¥ S A2
g em & fou sfes gfaar w9 0%
TR S FAAT |

st savewe feow o # aY wesar §°
s gfear & w1 @& &, o0 fag W
TR

Shri Maheswar Naik: May I know
whether Government have taken steps
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to extend the facilities by starting
land mortgage banks at the district
and sub-divisional headquarters?

Shri Shyam Dhar Misra: T will give
a statement which will indicate all
the facilities that have been given,
Over 300 primaries or branches are to
be started in 3rd Plan. Moaey is
being given.

Shri K. C. Pant; In certain newly
colonised areas Government have
given land to cultivators on perma-
nent lease. All the same since, they
are technically not the owners of
those lands, they cannot give it as
security to the land mortgage bank.
May I know if the Government pro-
poses to extend these credit facilities
to them also?

Shri Shyam Dhar Misra: It i3 one
of the functions of the land wcrtage
banks to give boost to this work. Re-
cently, wé have set up an organisaticn
called ther Agricultural TRe-Firance
Corporation under the Reserve Bank
of India to help the agriculturists to
meet their long-term needs for speci-
fic areas and specific commodities.

Shri K. C. Pant: That is not my
question. I wanted to know......

Mr. Speaker: If that was not his
question, his question was only a sug-
gestion for action which should not
have been answered.

Shri Jashvant Mehta; Now the
grant of long-term advances takes a
long time; it is delayed too much.
May 1 know whether Government is
thinking of fixing the price of land
and the credit entitlement of farmers
for long-term loans so that the land
mortgage banks can give them loans?

Mr .Speaker: When in a suppletnen-
tary arguments are brought in sug-
gestions are made and inferences are
drawn, the whole thrust is gone and
the supplementary loses its effect al-
together.

Shri Jashvant Mehta: May 1 know
whether Government is thinking_ol‘
simplifying the rules for expediting
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the payment of loans by fixing the
price of land?

Shri Shyam Dhar Misra: [t is u
fact that there have been delay:s even
now. I cannot claim that there (: no
delay in the scrutiny of app'ivations
and payments. One reason has been
that it takes quite some time to verify
the records for 23 to 24 years. Now
it haZ been suggested to the land
mortgage banks that the records may
be verified only for twelve years and
then loans may be advanced. Simi-
larly other suggestions have also been
made to the land mortgage banks and
they are acting on them.

=it mmare fag : w@T § 99 qwar
¢ fs o= farew ® Feam &t st sepr
T g% Fue &, & AT nfae Y A
& gt ?

st sqTeeT faw ;ST ARG AR
¥ & wfges &1 sy & 1 sSrewwE
ofefesr & foT. . .

Mr. Speaker: Are the standing crops
also taken into consideration?

Shri Shyam Dhar Misra: No, not
the standing crops.

srwgam w12 A9 g fF
FIFTA ®1 G@y famw & w6 @uy
T § A a9 gEEd & 8w
FET qEaT & 7 ag §Wg I AT,
¥ fF 39 F1 g & G| A= /37

WO WEXRT | JZ Y a1 ;T TH

21
st savesT fasy @ =TT gfﬁ.

Mr. Speaker: I would not allow &
supplementary and yet the Minister
siakes cognisance of it.

=i a¥: 71 9 A9 ¢ fr fefgwn
¥ o SEEd a9 g1 §, 59 &7 @A
gz f e, 9
Y57 (Ai) LS—2,
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=it e o TET sqaeay gAY

Indo-Swiss Air Agreement

*307. Shri P. C. Borooah: Wil' the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any alterauons; modi-
fications in the Indo-Swiss air-pact
have been recently agreed upon
between India and Switzerland; and

(b) if so, the modifications afected
in the previous agreement’

The Deputy Minister in the Minis-
try of Transpori and Communications
{Shri Mohiuddin): (a) Yes, Sir.

(b) Modifications have been nade
in respect of the Annex t> the India-
Switzerland Air services Agreement
to provide for more detailed arnd
comprehensive route schedules for
operation of air services by the desig-
nated airlines of India and Switzer-
land.

Shri P. C. Boropah: What were the
main reasons for the modification of
the agreement?

Shri Mohiuddin: TUnder the old
agreement of 1945 the route schedule
was very restricted. Now it has been
provided that the Indian airlines on
one side and the Swiss airlines on the
other can adopt more flexible routes.

Shri P. C. Borooah: What is the
average weelkiy passenger and goods
traffic between the two countries and
what is the additional expected in-
come and expenditure per year as a
result of these modifications?
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Shri Mohinddin: The modification
of this agreement is not mieant for
any direct additional income or addi-
tiona) traffic. Of course, as far as the
Air India's traffic between India and
Europe is concerned, the hon. Member
can have the details from tne annual
Teport.

Shri Joachim Alva; We have enter-
ed into air agreements with a dczen
countries, Do we follow uanifcrm
rules or the rules laid down by the
International Civil Aviation Organisa-
tion or do we have the most-favoured
nation treatment with some countries?

Shri Mohinddin: The agreements
are bilateral agreements. Broadly
speaking, they are as far as I can re-
member more or less uniform with
the many countries. Of course, there
are minor details and other details
which differ from one country to an-
other.

T TN =X

(sl Fam TAHT :
S Jo Wo ATWT :
=5t fasm 9% &3 :
st T f5g
st =f@e

&t amIAq AW
*ﬂo‘\Jhﬂ‘ Ho ATo =AY :
w1 Fo &g geam :
st R TR
st Mo wg=t :
sit foemfa wwt -
s THEA SHET
s gFTET W

a1 weQANas faws aar wawI

AT A FAT FT Tl BT

(%) 71 7z 79 & f5 3= a0
FTC 3§ Tow a@ET & waE fear g f
T O W a9 a1 ITWIHT FEFTD
i ® A
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(=) afz g1, @t = d=dtr
AT & A % 0H fFaq < g
1 faamc g ; o

(7) za=1 e S&1¢ &7 919 @
FamzAAAER?

amafae faers aar sgere wa-
T H SO (s T o) (F)
AN

(@) 07 seFe gra 7 s
FUNIET agerar afafaat g F
AT 9883-¥ F 7T TF 00 AF
WUETT HIX ¥,000 HMAMHF WUI-
wTaTy afea FY AT E

() wo=T<i #1 AMHTEA: ",
FAT HIT AL ATIF ITWIET F70
TEAFT AR A TER |
[(a) Yes, Sir.

(b) The centrally sponsored scheme
for consumers co-operatives envisages
organisation of 200 wholesale stores
and 4,000 primary stores.branches by
the end of 1963-64.

(c) The stores have been advised to
deal generally in foodgrains, cloth and
other essential consumer goods.]

= qAT KT : § AT 13
FfF o a1 Fede wew oA
fear smar & @ Far Sfew v o< faer
s g 7

st wmraeT faw : Tga & AF
A1 greae wrEw 92 fae St § wi S
5 7 frw @ & % 3@ TwAe
FTATIANT Ad ¥ W@, IF are F
a Fifme 7 Y & fF g &
WM | TowT FiLE W Fagr 342 I
T 9T W 9% 777 9 fAar qmar &
Shri P. C. Borooch. May I know

whethar there is any provision for
subsidy to these stores; if so, in what
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form and what is the amount allocated
for this purpose? Are these stores go-
ing to be subsidised?

Shri Shyam Dhar Misra: There is no
element of subsidy in the prices of
goods but in the organisation of these
co-operatives there i an element of
subsidy and loan. That is being given
under the pattern of assistance pro-
gramme that has already been approv-
ed.

Shrimati Renuka Barkataki: May 1
know whether Government has given
any instructions to the NEFA admin-
istration to open consumer co-oper-
ative stores because the Marwaris and
other businessmen have come away
from there during the last Chinese
aggression? If so, what is the total
number of consumer co-operative
stores, wholesale or primary, formed
during the last one year or ten months?

Shri Shyam Dhar Misra: [ have total
figures for Assam but not separately
for NEFA. Wholesale stores organis-
ed during last year were 3 and primary
stores 61.

Shri P. Venkatasubbaiah: Instead
of starting primary consumer stores
throughout the country may I know
whether Government proposes or con-
siders the desirability of entrusting the
task to several marketing and credit
societies that are increasing in this
country?

Shri Shyam Dhar Misra: Marketing
Societies will distribute goods in rural
areas. Actually this is a scheme for
urban areas and towns with populatian
above 50,000. Ewven in these areas
whichever States have wanted to en-
trust this wholesale business to  the
district marketing organisations, we
have not objected to that. This is the
case in Madras and in some other
States also.

Shrimati Savitri Nigam: May 1
know whether Government has recejv-
ed information that the consumer
stores are finding it very difficult to
Bet proper supply ~f goods as the apex

BHADRA 5, 1885 (SAKA)

Oral Answers 2806

stores have not been organised in
time? If the answer is in the affir-
mative, what steps is Government in-
tending to take to see that the apex

Mr Speaker: First let us know whe-
ther the answer iz positive or negative.

Shri Shyam Dhar Misra: What the
hon. Member refers to is probably
wholesale stores. 102 whole-sale sto-
res have already bzen organised this
yvear. We have no! rcceived any com-
plaint that apex stores have not
been organigsed. On the other hand,
it is the primary stores which have
not been organised.

Shri D. C. Sharma: [ think, apart
from the supply of things to the con-
sumers, the idea is to encourage the
co-operative habit amonget the per-
sons. I find that only 300 stores have
been organised so far. May I know
how the Government is going to step
up the setting up of these stores and
how they are going to cover the differ-
ent sections of society.

Shri Shyam Dhar Misra: I do not
know from where the hon. Member gnt
the figure of 300 stores, At least, I
did not give it. The primary stores
organised so far are 1388 and the num-
ber to be organised by the end of this
vear is 4,000 inclusive of the former
figure. According lo the scheme, al-
most all the towns having a population
of more than 50,000 will be covered.

Shri Kashi Ram Gupta: Does the
Minister know that in many States th~
ruling party has captured the manar -
ment of the stores to the party ends?

Shri D. C. Sharma: Certainly not.

(No answer was given).

5t o T/ : fede ®zm A
Freret ot T 1 E & i wew A
% T AT A e AfRiE g1 AT 7

ot wweT AW g9 F0T A
™ @ & foe @ @ @ 5w oA
.4 FUT @y T § oA foed g
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Shri Indrajit Gupta. Is it a fact that
in the matter of selting up of stores,
the States in the eastern zone of India,
particularly West Bengal, Orissa and
Assam, are lagginz behind the others
although most of Lthe requirements for
setting up of these stores are all pro-
bably there? May I know what the
reasons are for this and what special
steps, if any, Government is taking to
see that this pap is made up?

Shri Shyam Dhar Misra: Un-
fortunately, the cc-operative move-
ment, as a whole, i the eastern States
is weak and the consumer stores pro-
gramme cannot develop in isolation of
the co-operative mivement. 1 do ad-
mit that the progress of consumer
stores programme ip the eastern zore
is not very good.

Shri Daji: I want to know whether
Government proposz to complete the
entire programme to cover all the
towns having a population of mora
than 50,000. When will that target be
fulfilled?

Shri Shyam Dhar Misra: According
to the scheme, by the end of this
financia] year, that is, 1963-64, we wil
have about 200 wholesale stores. The
figure may come to 200 or 250 stores.
As a matter of faci the number of
towns that we have in this country
with a population nf more than 50,000
is 250. So, we will cover almost all
the towns this yvear with a population
of 50,000 and above.
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qa # SU-EA (st mmwwe faw)
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s o F gufa g€ ¥ Suwr faaow
FET-9ET 9T 7@ AET | [gEEE
¥ @ mar | ¥fed G691 LT—1566/63]
LA statement showing the progress
with regard to imvplementation of the
main recommendations made by the
Conference of the State Ministers of
Co-operation held at Lucknow on the
11th and 12th February, 1963, is laid
on the table of the House.]

st oW T I A
ag 7 gt ¢ f sfusiw fawfort &
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Shri Inder J. Malhotra: At this con-
ference it was felt that there was too
much of official interference in the co-
operative movement? May I know
what steps the Central Government
have taken since then to see that this
official interference is reduced to the
minimum?

Shri Shyam Dhar:
itself laid emphasis n the de-officialis-

The conference

ation of the movement, and we have,
on our behalf, taken up this matter
with the State Governments, and wc¢
have said that wherever officials are
chairmen or office-bearers they should
at once quit, and we are following up
this decision with the individual States
as well,
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SHORT NOTICE QUESTION

Chinese Military Personnel Aboard
Scottish International Airways Plane
at Meemabakkam

+
Shri Bade:
Shri Brij Raj Singh:
sNQ.L Shri Kachhavaiya:
| Shri Yashpal Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that Scottish
International Airways plane which
landed at Meenabakkam airport in the
second week of August 1963 was car-
rying Chinese military personnel;

(b) whether those Chinese mililary
personnel were flying from Peking to
Karachi;

(¢) whether it is also a fact that the
passengers were permitted to stay on
board while aircraft was refuelled
contrary to law; and

(d) why the above aircraft carrying
military personne] was allowed to go
to Karachi from Peking through India
especially when Pakistan and China
have joined hands?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) to (d). I lay a
statement on the table of the Sabha
giving the requisite information.

STATEMENT

(a) to (d). A Caledonian Airways
(Scottish) DC-7 aircraft was operating
a non-scheduled flight to London
(Gatwick). The aircraft, being a non.
scheduled flight, was permitted to fly
through Madras and Bombay on
9-10th August, 1963 in accordance with
the preseribed procedure for such
flights. It landed at Meenabakkam
airport, Madras at about 11.40 hours
(I.S.T.) and departed at 13.10 hours
(I.S.T.) the same day, its next place
of halt being Karachi. The aircraft
is reported to have carried seven
members of crew and eleven passen-
gers, all in ecivilian dress, Ten pas-
sengers were manifested for Gatwick
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{U.K.)_ and one for Istanbul (Turkey).
Inquiries made of the customs and
Ai_r—lndia staff (who were handling
agents) revealed that the passengers
were Singapore nationalg of Chinese
origin. A check of the passengers
and the cargo is reported to have been
carried out by the Preventive Officer
of the Customs Department and no
arms, amunition or cameras were
found. The aircraft was not refuelled
at the airport. The passengers were
ag wusual conducted to the transit
lounge at the airport by the customs
authorities during the period of the
halt of the aircraft.

st &F : & qeAr =g § 6 oow
qIEAST AVNE I9 4 g9 fawe &y
foefermT 39 & awg 37 &1 9 7
e T 7

st Agregm: wede ¥ 7% AR
o Az g1 o & 5 o e g
Tg IAL FT AN G2 AVAS ATIW g
2 g STFT &2 7 ) gl AT o TEA
ot F1 7% ¢ o Fowferm 78 g

= I3 47 77 919 54 & F ume
e GF F gaare ag faw aaman
mar g fw
“No persons who have at any time
been the nationals of the People's
Republic of China shall be flown over
any portion of India.
w9 @ a<z #1 AW ouT we
GFz & o 41 gHT & ad R
QEATE QAT A7 q@F AW AN
fagr AT ? )
st wgedm: T fFew F1 Fra
THT FI9E TFT 7 T2 1 AT 747 qFa
2 | afe 2729 W1 IAAT ZW &0
fuelt @ I9% AaTfas® 2 TR0 AIEATH
Fifem & a1 &, afsa fqmye & demes
g1 :

Shri Raji: Is it a fact that they
were carrying cameras and the crew
removed the cameras from them?
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Shri Mohinddin: My information is
that ag far as the passengers and also
the crew were concerned, they did
not have any camera with them.

Shri Ramga: As if they do not have
any other means of getting infor-
mation?

st $gAW : § 9EAT AR §

& o7 gmrer W w1 afEsaE S

§ 99 I W@E a1 gz A T@

A § TEd g ¥ gW A 3EE

fadg & 1 1 ar<TE FA H

famme far g ?

qeqey REIW :  TAH FAT AT
&1 faar a1 fx 3 famqe d Ao g ?

ot gmqe Tag : Far @z gm
agt g 5 7 9 7 /% 37 7 39T
faar 7

st AfEdm : Fel @ F &
F1E gare @ Gar gt g, qfEw gz
Nt @t Af &, zafau f& o1 Zey
qIisad 4 Ii7 IAw1 2@ a8 F1
AT{T MK o7 §, (BT 7 TA7 § a1
FEFG qIA N ZIA & Iegiq 2ET [+
7% g F1E A A g 1 drEd
st A1 7 T T FTE ag g A
fzdt mifewT 1 g sgr 9T v
FT ugfagra F2aT

Shri Indrajit Gupta: Has Govern-
ment agreed to give tramsit facilities
for the purpose of a direct commercial
air link between Peking and Karachi
over India?

Shri Meohiuddin: This aircraft did
not come from Peking; it came from
Singapore.

Shri Indrajit Gupta: My duestion
is different. This kind of incident
may be repeated in future if there is
going to be established a commercial
air link between China and Pakistan
over India.

Mr. Speaker: It is a different ques-
tion,
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Shri Joachim Alva: The hon. Minis-
ter is aware that some of these non-
scheduled operators have almost the
character of tramp ships. Why was
permission given to this particular air-
craft to halt at two airports, Bombay
and Madras though it did not uiilise
Bombay? Has Government issued
instructions that when such type of
craft pass through our land with such
objectionable passengers, we should be
given information long before their
arrival?

Shri Mohiuddin: There are the
ICAO rules. Of course, the non-
scheduled flights are requn-ed to land
at least at one point in India while
fiying over our territory. That is our
regulation, so that they cannot ijust
overfly.

As regards the other point, about
passengers passing through and so on,
that is a larger question and will be
dealt with separately.

Shri Nath Pai. What are the present
Tules and regulations regarding air-
craft flying over India and bound for
China and vice-versa?

Mr. Speaker: They must be con-
taineq in some literature accessible
to Members.

Shri Nath: This question has arisen
because of the uncertainty regard-
ing....

Mr. Speaker: Can the Minister state
it briefly?

Shri Mohiuddin: At the present mo-
ment, the position is that scheduled
airlines with which India has got an
airlines agreement can overfly. At
present, there is no agreement with
any country regarding flights to China
everfling India.

Shri Bade rose—
Mr. Speaker: He will excuse me.

Shri Bade: He has not given correct
‘answer.

Mr. Speaker: He can write to me if
“that is so.
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Caravelle for LA.C.

Shri A. V. Raghavan:
,’Shri P, C. Borooah:
310 Shri Raghunath Singh:
") Shri Ramchandra Ulaka;
Shri Dhuleshwar Meena:
LShﬁ 1BS. Dist:

Will the Minister of Transport and
Communications be pleased to state:

(a) when the three caravelle jet
airliners to be purchased from France
will be introduced on the trunk routes
by the Indian Airlines Corporation;
and

(b) the amount of foreign exchange
involved in their purchase?

"The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin) (a) In the first
quarter of 1964.

(b) Rs. 571.10 lakhs.

Price Fluctunation Fund

Shri P. R. Chakraverti:

Shri Sidheshwar Prasad:

Shrimati Savitri Nigam:
| Shri Surendra Pal Singh:

Will the Minister of Community
Development amg Co-operation be
pleased to state:

{a) whether it is a fact that Gov-
ernment favour a proposal made by
the State Ministers of Co-operation
for the creation of a special price fluc-
tuation fund to facilitate outright pur-
chase of agricultural produce by co-
operative marketing societies;

*311.

(b) it so, what will be Govern-
ment’s contribution and how will the
proposed fund be created;

(c) whether there is any proposal
to utilise the primary marketing
societieg and the higher level societies
for purchasing agricultural produce
through wvillage credit societies; and
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(d) if so, whether the prpfits and
losses will be shared by them equally?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri Shyam Dhar Misra):
(a) Yes, Sir.

(b) to (d). Details of manner of
creation and operation of a gpecial
price fluctuation fung are under con-
sideration of the National Co-opera-
tive Development Corporation,
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Food Production

Shri C. K. Bhattacharyya:
312 Shri Mohan Swarup:
) Shri Tridib Kumar
Chaudhuri:

Will the Minister of Food and .Agri-
culture be pleased to state:

(a) whether the food production
target of West Bengal under the Third
Plap is going to be drastically revised
and substantially cut;

(b) whether the aim of achieving
food sufficiency for the State by the
end of the Third Plan has been drop-
ped; and

(c) whether there will be a re-
allocation of_ the funds from the
Centre on this ground?

The Minister of State in the Minis-
tey of Food ang Agriculture (Dr,
Ram Subhag Singh): (a) No.

(b) Though self-sufficiency in food-
grains production by the end of the
Third Plan may not be achieved in
West Bengal the overall food produc-
tion position is expected to be around
14 lakh tons.

(c) No proposals have been received
from the State Govarnment for a re-
allocation of Plan provisions to step
up foodgrains production.

Coconut Oil Fraud

Shri Sham Lal Saraf:
*314.<{ Shri A. V. Raghavan:
Shri Vasudevan Nair:

Will the Minister of Railways be
pleased to state:

(a) whether the Railways authori-
ties have detecteq ihat fraud is being
played with buyers of coconut oil by
exporters from Trivandrum, by des-
patching ting filled with water instead
of oil;

(b) whether some Railway Offici-
als have been suspended in this con-
nection; and
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(c) the further steps taken to un-
earth these fraudulent practices and in
what way smooth working in this
business is being ensured?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b). No, Sir.

(¢) Does not arise.

Fisheries Corporation

315 f (Dr. L. M. Singhvi:
" Shri A. K. Gopalan:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a National Fisheries
Corporatiog is proposed to be set up
in near future in collaboration with
an American firm;

(b) if so, the arrangements made
with the firm; and

(c) when the Corporation is likely
to be set up?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): (a) to (c). Yes. The ques-
tion of setting up of an Indian Fishe-
rieg Corporation has been under con-
sideration for some time. A leading
firm in America in this line of busi-
ness, who are interested in eollabora-
ting this venture, sent out 2 to 3
teamns to this country early this year
to make preliminary surveys and collect
necessary data. The Government of
India are awaiting a report from this
firm containing their recommenda-
tions. The terms of collaboration and
other details such as the date on which
the Corporation is likely to be set up
can be considered only after the report
referred to above has been received
and examined by Government,

Air India Services

*316. Shri Harish Chandra Mathur;
Will the Minister of 'l‘mnsgert and
Communications be pleased {o state:

(a) whether it is a fact that from
early 1964 Air India would be in a
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position to give 2 daily round-
robin services—Bombay-Delhi-Cal-
cutta-Bombay and Bombay-Delhi-
Bombay;

(b) why the idle capacity of Boe-
ings is not being utilised; and

(c) the financial loss because of the
non-utilisation of this idle capacity?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin): (a) to (c). The
Air India have stated that from the
middle of 1964 by which time a Tth
Boeing aircraft would have been added
to their fleet, they can offer additional
capacity on domestic routes over and:
above the existing daily Boeing ser-
vice between Bombay and Delhi,
only if certain contemplated expan-
sion of international pperations do not.
fructify.

Western Food Zone

Shri Birendra BRahadur
Singh:
Shri Vishram Prasad:
Shri Brij Raj Singh:
| Shri Bade:
| Shri Kachhavaiya:

Will the Minister of Food and Agri-
culture be pleased to state:

{ Shri R. S. Pandey:
|

*317. 4
|

(a) whether it is a fact that the
Governments of Maharashtra and
Gujarat have pleadeq for further libe-
ralisation of the rules of flow af food-
grains, particularly of rice and wheat,
under the Western Food Zone;

(b) if so, whether Government con-
template to further modify the Zone;
and

(¢) what will be its pattern now?

The DeputyMinister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a). No, Sir.

(by and (¢), Do not arise.
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LA.C. Pilots

{ Shri D. D. Manptri:
Shri Bhagwat Jha Aazad:
Shri
318 1 Shri
| Shri

Will the Minister of Transport and
Communications be pleased to state:

(a) whether IAC pilots refused to
fly two planes from Bombay on the
29th June, 1963; and

(b) if so, the reasons therefor and
the steps taken to avert such a situ-
ation in future?

The Deputy Minister in the Ministry
of Transport and Commaunications
(Shri Mohiuddin): (a) and {(b). As
the two Viscounts of Indian Airlines
Corporation which were to operate the
flights were not fitted with radar, the
pilots refused to fly them on 28th June,
1963, All the Viscounts in the fleet of
the Indian Airlines Corporation have
since been  fitted with radar

equipment. i
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Crushing Season of Sugar Indusiry

320 f Shri Ram Ratan Gupta:
" 7 Shri Rameshwar Tantia:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government have
asked the Sugar Industry to advance
the crushing season by about a
month; and

(b) if so, whether this has been
accepted by the Industry?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a). No, Sir.

(b) Does not arise.

Express Letters

Shri Indrajit Gupta:

*
320. < Shri Yashpal Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the recent conference
of heads of Posts and Telegraphs
circles considered the continuing
problem of delay in the delivery of
express letters; and

(b) if so, whether any new
measures have been devised for
speeding up delivery?

The Deputy Minister in the Min-
istry of Transport and Communica-
tions (Shri Bhagavati): (a) Yes, Sir.

(b) These are under consideration.
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Impert of Nepali Rice

Shri Bishanchander Seth.

+gp3, J Shri Vashpal Singh:
* Y Shri P. R. Chakravariti:
| Shri Sidheshwar Prasad:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that Union
Government have advised the Bihar
Government to issue permits to the
nominees of West Bengal Govern-
ment to import rice from Nepal;

(b) if so, the reaction of the Bihar
Government thereto?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): (a) Yes, Sir.

(b) Transit permits have been and
are being issued by the Bihar Gov-
ernment incorporating suitable
conditions.

Farmers Exchange Scheme

( Shri Warior:
2304 Shri Vasadevan Nair:
") Shri Dinen Bhattacharya:
Shri M. N. Swamy:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether any  arrangements
have been made to settle agricultural
families from other States in Madhya
Pradesh under the inter-State farmers
exchange scheme;

(b) if so, the number of fimilies to
be settled; and

(c) the States which have agreed
to send agriculturist families to
Madhya Pradesh?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (c¢). No. The
scheme for “Exchange of Farmers”
tentatively drawn up by the Ministry of
Community Development and Co-
operation envisages the exchange of
young and enthusiastic farmers from
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one area to another within the State,
or from one State to the other, for
short periods to get them acquainted
with better agricultural techniques
and practices from the experienced

agriculturists, progressive farmers
etc. Permanent settlement of these
farmers was never contemplated.

This scheme too has been deferred in
view of the National Emergency.

India-U.S.A. Shipping Service

[ Shri P. C. Borooah:
*325. J Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Transport amd
Communications be  pleased to
state:

(a) whether the Shipping Corpo-
ration of India have recently launched
a new India-U.S.A. Service;

(b) if so, the frequency of the

service; and

(c) the number of wvessels put o=
the route?

The Minister of Shipping in the

Ministrv of Transport and Com-
munications (Shri Raj Bahadur):
(a) Yes, Sir.

(b) Monthly.
(¢) Five.
Train-Truck Collision

326 [ Shri P. R, Chakravartti:
" Shri Sidheshwar Prasad:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Lucknow-bound North East Railway
Parcel Express from Gorakhpur col-
lideq with a truck at the Daliganj
level crossing on the 1st June, 1963
ang completely smashed the truck;

(b) whether it is also a fact that
all the 13 occupants of the truck were
seriously injured and some died in
the hospital;
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(c) whether any ex-gratia payment
has been made to the bereaved
families and those seriously injured;
and

(d) whether any enquiry has been
held and if so, the findings thereof?

The Deputy Minister in the Ministry
of Railways (Shri S. V, Ramaswamy):

(a) Yes, Sir.

(b) Six occupants of the truck sus-
tained grievous injuries of whom five
subsequently died in the hospital.
The other 7 occupants sustained
minor injuries.

(c) Yes, Sir.

(d) Yes, Sir. According to find-
ings of the Enquiry Committee, the
accident was due to the failure of
railway staff and the driver of the
motor truck not being wigilant and
careful while negotiating the level
crossing gate.

Rehabilitation of Disabled Pilots

Shri D. D. Mantri:
f Shri P, C. Borooah:
| Shri P. K. Deo:
*327. { Shri Buta Singh:
| Shri Indrajit Gupta:
| Shri Mohan Swarup:
| Shri Kajrolkar:

Will the Minister of Transport ant
Communications be pleased to state:

(a) whether Government have
received any memorandum from the
Indian Commercial Pilots’ Association
regarding the rehabilitation of dis-
abled pilots; and

(b) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): (a) and (b). Ac-
cording to the agreement signed
between the Managément of the
Indian Airlines and the Indian Com-
mercial Pilots Association in March,
1961, the Corporation are to make a
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contribution not exceeding Rs. 1-00

lakhs per annum towards the imsur-
ance liability against contingencies of
loss of Licence by Pilots. The Corpo-
ration were prepared to make the con-
tribution but the Indian Commercial
Pilots’ Association did not evolve any

final scheme for a Fund to which such
contribution could be made nor did it
draw the amount. On the other hand
the Indian Commercial Pilots’ Associa-

tion asked the Corporation to agree to

pay a sum of Rs. 90,000 income tax

free to each pilot who is declared

medicallly unfit without any condi-

tions or limitations. In order to-
arrive at an arnicable settlement the

Corporation agreed to raise its contri- -
bution to the extent of Rs, 2:25 lakhs,

per annum but this was not accept-

able to the Indian Commercial Pilots’

Association. The alternative propo-

sals put forward by the Corporation

were also not acceptable to the Idian

Commercial Pilots’ Association and

they threatened to go on strike if

their demand was not conceded, on the

expiry of thirty days from the 6th:
July, 1963, on which date they had

sent a letter to the Corporation for-

warding two Resolutions passed

by the Central Executive of the

Indian Commercial Pilots’ Asso-

ciztizn, Az 2 rosult of further discus-

sens with the  Iadicn Commercial

Pilots’ Association, the Management

of the Corporation arrived at a ten-

tative agreement subject to approval

of the Board and the Government-
regarding rehabilitation of pilots

declared medically unfit and the

Indian Commercia] Pilots Association

abandoned the idea of a strike. The

Management of the Indian Airlines-
Corporation reported the tentative

agreement to the Board of the Corpo-

ration at its meeting held on the 5th-
August, 1963. The Board accorded

approval in principle to the proposals

but suggested certain modifications,

which were discussed with the Indian

Commercial Pilots” Association at the

meeting held on the 16th August,

1963 in order to finalise the terms of

the agreement as approved by the:
Board. The negotiations are still in.
progress.
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Railway Accidents

Shri Surendra Pal Singh:
Shri Naval Prabhakar:
*328, Shri P. R. Chakraverti;
Shri P, C. Borooah:
| Shrimati Savitri Nigam:
Shri Mohan Swarup:

Will the Minister of Railways Le
“pleased to state:

(a) whether it is a fact that in order
to minimize the number of accidents
-on Railways, the Railway Administra-
tion has drawa up a new scheme to
make railwaymen safety conscious;
-and

(b) if so, tn= main features of the
scheme?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Safety Organisations have
been set up on the Railways for the
purpose.

{b) The main object of these organi-
sations is to conduct educative propa-
‘ganda amongst the railway staff,
particularly those entrusted with train
-operation duties, both individually on
‘a man-to-man basis through personal
contact and appeal and collectively
-on a mass scale through the media of
brochures, films, posters, glogans,
seminars etc. to inculcate safety cons-
ciousness amongst them. Besides this
these organisations look after the
~effective  implementation of the
recommendations made by the Rail-
way Accidents Committee, 1962,

Central Board of Foresiry

[ Shri P. C. Borooah:
*329. { Shri A. K. Gopalan:
LShﬂ Bibhuti Mishra:

Will the Minister of Food and Agri-
wculture be pleased to state:

(a) the decisions taken by the Cen-
‘tral Board of Forestry at their meet-
ing held in Kashmir in June, 1963;
and
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(b) the action Government propose
to take to raise forest wealth of the
country?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). A state-
ment is placed on the Table of the
Sabha. [Placed in Library, See No.
LT-1567/63].

Upgrading of Sub-Post Offices

907. Shri Jena: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that the
question of up-grading certain sub-
post offices into head offices in Orissa
is under consideration; and

(b) if so, the names of such sub-
post offices?

The Depuiy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Yes, Sir.

(b) Dhenkanal, Phulbani, Bhanja-
nagar and Bhadrak,

Double Railway I e between
Calcutta and Madras

908. Shri Jena: Wil] the Minister
of Railways be pleased to state:

(a) whether it is a fact that it has
been decided to lay down a double
railway line between Calcutta and
Madras;

(b) if so, whether the project has
been put under execution; and

(c) when this project is expected
to be completed?

The Deputy Minister in the Minis-
try of Railways (Shri S. V.
Ramaswamy): (a) Yes. It is pro-
posed to provide double line for the
entire length between Calcutta and
Madras with the exception of the
sections between (i) Gudur and Gum-
midipundi and (ii) Vijayawada and
Nidadavolu which are served by
alternate routes.

(b) Yes.
{r) 1968.
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Schools for Railway Employees in
Orissa

909. Shri Jena: Will the Minister of
Railways be pleased to state:

(a) the number of schools for im-
parting general instruction to the
children of the railway employees run
by the Railway Department in the
State of Orissa; and

(b) upto what standard education
is imparted to the children in those
schools?

The Deputy Minister in the Minis-

try of Railways (Shri Shahnawax
Ehan): (a) 17,

b) High £choclstand-

ard 1
Pr mary standard . 4

Lower Primary : 12

ToTAL 17

Railway Stations in Orissa

910. Shri Jema: Will the Minis‘er of
Railways be pleased to state:

(a) whether certain representations
with regard to the change of the
names of some of the Railway stations
in the State of Orissa have been
received by the Railway authorities;

(b) if so, the present names of such
Railway stations;
" (¢) when the pending applications
in this regard are likely to be disposed
of finally; and

(d) the criterion necessary for the
change of the name of a Railway
station?

The Deputy Minister in the Minis-

try of Railways (Shri S. V.

Ramaswamy): (a) Yes.

(b '
(i) Balikuda.

(ii) Manjuri Road.
(iii) Kapilag Road.
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(¢) and (d). In changing the
nameg of railway stations the Railway
Administrations are generally guided
by the views of the State Govern-
ments and in accepting a change it is
ensured that there is likely to be no
confusion with the nameg of existing
stations, and also changes proposed
are appropriate with reference to the
names of villages or towns served by
the station.

The finalisation of the names of the-
stations referred to in part (b) above
awaits the final decision of the Orissa
Government,

Terminal Buildings at Kumbhir-

gram and Mohanbari

911, Shri B. S. Pandey: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the construction of the
new terminal buildings at Kumbbhir-
gram and Mohanbari has been com-
pleted; and

(b) if so, whether they have beem
put to use?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohinddin): (a) The construc-
tion of the terminal buildings, except
the control towers, has been complet-
ed,

(b) Yes, Sir.
Tobacco Cultivation

912. Shri Ramachandra Ulaka: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any Central assistance
was given to Orissa for the develop-
ment of tobacco cultivation in  the
State during 1962-63; and

(b) if so, the details thereof?

The Minisier of State in- the Mimis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). No
earmarked grant was given to the
Orissa Government for tobacco culti-
vation as such during 1962-63. As to
expenditure incurred by that Gov=-
ernment on tobacco cultivation, out of



2829 Written Answers

development grants made by the Cen-
tral Government, the information
required has been called for and will
be laid on the Table of the Sabha on
receipt from the State Government,

Transportation of Oreg

913. Shri Ramachandra Ulaka: Will
the Minister of Railways be pleased
to state:

(a) the target fixed for transpor-
tation of mineral ores for export from
Calcutta port during the period from
July, 1962 to July, 1963;

(b) the total demand of mining
industry during the same period;

(c) the present stock of iron ore
lying at present at different stations
of Orissa awaiting transport facilities;
and

(d) the time Railways would take to
transport the present accumulated
stock of iron ore?

The Deputy Minister in the Minis-
try of [Railways (Shri S V.
Ramaswamy): (a) Rail movement
targets for Iron ore and Manganese
ore moving for export from different
sectors are fixed from July to June
each year, During the period from
July '62 to June '63, the targets
fixed for movement of these ores for
export to Calcutta port were as
under:—

From Sector To Port  Quantity in lakh
tons
Iron ore Magar.-
ese ore
Barajamda. K.P.Drgks. 5-00 150
Badampahar K.P. Docks 0-50 Nil
Jaip. r-Kzci-
jhar . K.P. Docks 3-00 Nil.
TowraL 8-50 150

(b) A total of 23,976 wagons (4-
wheelers) were loaded during the
period with iron ore, and 3447 wagons
(4-wheelers) with manganese oTe.
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(c) The exact stocks of iron ore:
lying at stations in Orissa are not
available, but the outstanding
demands on the last day of June '63
were only 95 wagons of iron ore, and
12 wagons of manganese ore,

(d) Does not arise in view of there-
being no accumulation of outistanding
demands at the despatching stations
at present.

Telephone Exchanges in Orissa

914. Shri Ramachandra Ulaka: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question
No. 1665 on the 22nd May, 1962 and
state:

(a) the number of telephone ex- -
changes that have actually been
cpened in Orissa during 1962-63;

(b) whether Government have since
considered the proopsal for opening
the remaining 42 telephone exchanges
in that State; and

(c) if so, the number of telephone
exchanges for which sanction has
been 1ssued by Government so far?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) Two.

(b) Yes.

() Additional six.

Dingwahi Station

[ Shri Dhuleshwar Meena:

915. 4 Shri Ramachandra Ulaka:

Will the Minister of Railways be
pleased to refer to the reply given
to Unstarred Question No. 104 on 9th
November 1962, and state:

(a) whether Government have since
examined the’proposal regarding re-
opening of Dingwahi station on
Banda-Manikpur Line; and

{b) if so, the results thereof?
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The Deputy Minister in the Minis-
try of Railways (Shri 8. V. Rama-
swamy): (a) Yes.

(k) It has been decided to re-open
Dingwahi station and necessary action
is Leing taken by the Central Rail-
way in the matter.

Platforms on stations of S.E. Railway

916 Shri Dhuleshwar Meena:
) Shri Ramachandra Ulaka:

‘Will the Minister of Railways be
pleased tu state:

(a) the number of platform shelters
to be built on the stations of the South
Fastern Railway during 1963-64; and

(b} the amount sanctioned for the
purpose?

The Deputy Minister in the Minis-
4ry of Railways (Shri Shahnawagz
Khan): (a) 37 platform shelters are
proposed to be provided during 1963-
64,

(a) A sum of Rs. 4.16 lakhs is likely
to be spent.

P. & T. Offices in Rajasthan

017. Shri Dhuteshwar Meena:
Shri Ramachandra Ulaka:

Wi!l the Minister of Transport and
Communications be pleased to state:

(a) the number of Post Offices,
Telecphone Exchanges, Public Call
Offices and Telegraph Offices opened
s¢ far during the Third Five Year
Plan in Rajasthan; and

(h) the number of such offices pro-
posed to be opened in Rajasthan
during 1963-64 and 1964-657

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) and (b). A
statement iz laid on the Table of the
Sabha.
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Statement

Number Number
opened propo-
during sedto
Third be open -
Five eddur-
Year ring

Plan Remain- 1964-65

up to ‘ng
30-6-63 Pperiod
of
1963-64
(i.e. from
1-7-63
to
31-3-64)
Post Offices . 1,410 379 380
Telephcne  ex-
changes . 15 21 11
Public  Call
Offices . . 3z 31 18
Telegraph Offi-
ces . . 19 21 19

Note—Public Call Offices will be open
ed subject to the availability of stores.

Telephone Connections

918, Shri Rama Chandra Mallick:
Will the Minister of Transport and
Communications be pleased to state:

(a) the total number of application;
for telephone connections received
and pending in Cuttack Town and
Bhubaneshwar (Orissa) from 1961 to
30th June, 1963;

(h) the total number of telephone
connections given so far from 1961 to
30th June, 1963 at these places; and

(c) the steps taken to accelerate the
sanction of connections?

The Deputy Minister in the Minis-
try of Transport and Commaunications
iShri Bhagavati): (a) During the
period from 1-1-1961 to 30-6-1963.

Na. of Pendirg
applica-
tions
received
Cutrack . 525 230
Bhubneswar . 429 130
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(b) The number of connections pro-
vided during the period 1-1-61 to
30-6-63 are:

Chuttack . i 5 295
‘Bhubneswar 299

(c) The capacity of the exchanges
is being increased and additional
cables are being laid.

Railway Line between Bhadrak and
Raja Attagarh

919. Shri Ram Chandra Mallick:
Will the Minister of Railways be
pleased to state:

(a) whether any survey has been
made recently for construction of a
double line betwen Bhaedrak to Raja
Attagarh Station (Orissa) under South
Eastern Railway;

(b) if so, the details thereof; and
(c) when the work will be started?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) Yes.

(b) In connection with the doubling
of the East Coast section of the South
Eastern  Railway, a Preliminary
Engineering Survey has been conduct-
ed for doubling the Bhadrak-Nergundi
section. After examining the survey
report, orthodox doubling between
Bhadrak and Kapilas Road with a
sghort diversionary alignment only
between Jenapur and Haridaspur has
been approved.

(c) The work is likely to be taken
in had during the coming working
SEason.

Import of Railway Equipment

920. Shri Rama Chandra Mallick:
Will the Minister of Railways be
pleased to state the quantity and
value of imports during 1962-63 in
respect of:

(i) Steel rails (B.G., M.G., ar
others);

(ii) Steel Sleepers material;
957 (Ai) LSD—3.
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(iii) Wooden sleepers; and

(iv) Steam locomotives (B.G.,
M.G., or others)?

The Deputy Minmister in the Minis-
try of Railways (Shri S. V. Rama-
swamy):

Quantity Value in
ordered lzcs of
rupees.

(i) Steel Rails :

BG 131 lbs. 26,c00 M. 140°4c0
Tons. (C&F)
ss 105 1bs.  70,0C0 ., 341-167

MG 6olbs 104,000,,

Indian production of rails covered sfof
(by ternage) of the requircments of Irciein
Railways. Imports were made to cover
the shortfall.
(ii) (a) Steel Track
Sleepers 5 Nil Nil
(b) Steel Cros-
ing  Sleeper
Bars for
fabricat'ng tur-
nout  slecper
se18.—
B.G. 4.952-8B0 z22-€18
M.G. L. Tens.  (C&F)
. 10,850-20 4R-121
. L.Tons. (C&F)
(iii) (a) Wooden Treock

Sleepers. . Nil. Nil
(b) Wooden Spe- Nil.i/But (o :fo
cials . . 5.77.057 (FCB)
cft. were
received
during
1962-63
against
1961 or-
ders).
(iv) Steam Loccamo-
tives . . Nil Nil

Nore:—In regard to items (i) and
(ii) above, the figures represent the
quantity ordered and not the quantity
received from imports in that year.

Central Road Fund

921. Shri Rama Chandra Mallick:
Will the Minister of Tramsport and
Communications be pleased to stale
the amount of grant given to the
Government of Orissa from the Cen-



2835 Written Answers

tral Road Fund till March, 1963 for
road development schemes of that
State?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): The
total amount approved for road deve-
lopment schemes in Orissa from the
Central Road Fund since the incep-
tion of the fund in 1929 upto  3lst
March 1963 was Rs. 221:59 lakhs
¢(Rs. 138-88 lakhs from the Central
Road Fund Allocations and Rs. 82'T1
lakhs from the Central Road Fund
Ordinary Reserve). The actual
amount utilised by the State Govern-
ment till 31st March 1963 was Rs.
123-36 lakhs (Rs. 59'78 lakhs from the
Allocations and Rs, 63.58 lakhs from
the Ordinary Reserve).

Tube-Wells in Orissa

Shri Ramachandra Ulaka:
922, Shri Dhuleshwar Meena:
Shri Rama Chandra Mallick
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of tube wells pro-
posed to be drilled by the Central
Tube Well Organisation in Orissa
during 1963-64; and

(b) the names of places where they
will be drilled and the total amount
allotted for the purpose during 1963-
647

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). The tutal
number of exploratory bores propos-
ed to be drilled by the Exploratory
Tubewells Organisation is 24. Out of
these, four bores which were drilled
during 1962-63 had to be abandoned
due to poor discharge of water. Such
of the exploratory borer as give ade-
quate discharge of water are convert-
ed into production tubewells and
handed over to the State Government
for its use. The estimated cost of the
entire work is Rs. 9.00 lakhs,
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The 24 exploratory bores ars being
drilled in the Districts of Mayur-
bhanj, Balasore, Cuttack and Puri.

Railway Engines

923. Shri Sezhiyan: Will the Minis-
ter of Railwayd be pleased to staie
the Zone-wise break up of:

(a) the number of railway cngin.Es-
fitted with speedo-meters;

(b) the number of engines yet ‘o
be fitted with speedo-meters; and

(¢) the number of engines expccied
to be fitted with speedo-meters before
31st March, 19647

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) A total of 1199 engines
hauling passenger services are fitted
with speed recordersfindicators as per
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-1568/63].

(b) A total of 1865 engines hauling
passenger services are yet to be fitted
with speed recordersfindicators as
per Statement laid on the Table of
the House. [Placed in Library. See
No, LT-1568/63].

(e) A total ot T48 engines hauling
passenger services are expected to
be fitted with speed recorders/indica-
tors before 31st March 1964 as per
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-1568/63].

Postal Staff for C.D.S.

924. Shri Sezhiyam: Will the Minis-
ter of Transport and Communications
be pleased to lay a statement on the
Table giving the following particulars
(circle-wise), for the P.&T. Depart-
ment in connection with the arrange-
ment of collections under the Compul-
sory Deposit Scheme:

{a) number of additional posts
sanctioned;

(b) number of employees appointed
so far; -
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(c) total amount of salaries and
allowances payable per month to the
additional employees in (a) and (b)
separately;

(d) the expenses for stationery,
postage, and other items;

(e) the total monthly additional ex-
penditure to be incurred by tlie De-
partment for its work under the
Compulsory Deposit Scheme; and

(f) whether the additional expendi-
ture will be reimbursed to the P.&T.
Department?

The Deputy Minister in the Mimis-
try of Transport and Communications
(Shri Bhagavati): (a) 1o (e). A state-
ment is laid on the table of the Sabha.
[Placed in Library. See No. LT-1569/
63].

(f) Yes. Sir.

Cultivation of Sugarcane

925. Shri Rama Chandra Mallick:
Will the Minister of Food and Agricul-
ture be pleased to slate;

(a) whether any amount of lean or
grant was given to the Government of
Orissa for improved  cultivation of
sugarcane during 1962-63 and 1963.64;
and

(b) if so, the delails thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). A sum
of Rs. 25,000/- was given to the Orissa
Government as grant for their Sugar-
cane Research Scheme during 1962-63
and an amount of Rs. 35,000/- has been
provided f{or this scheme in the budget
during 1963-64. As regards ine Dewve-
lopment Schemes under the Third
Five Year Plan, no sepacate grant is
sanctioned scheme-wise. A lumpsum
amount of Rs. 2604 lakhs was, how-
ever, sanctioned as zrant for Agricul-
tural Development Schemes including
Sugarcane Development during 1962-
63.
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Jute Yield

928, Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whethersit is a fact that a cheap
way of increasing juie yicid per acre
has been evolved by the Jule Agricul-
tural Research Instituta;

(b) if so, the main feaiures of the
new technique; and
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(c) the steps being taken to popu-
larize this among the jute gruwers?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Bam
Subhag Singh): (a) Yes.

(b) Besides evolving high-yielding
varieties of jute and devising iiaprov-
ed cultural practices for reducing the
cost of cultivation, the Jute Agricul-
tural Research Institute, by conduct-
ing small-scale trials has found out
that half the quantity of nitrogen
from urea when applied through
foliar application is as effective in
increasing yield as the normal
quantity of nitrogen applied to the
soil. The practice is now being tried
on a larger scale,

(¢) (i) The State Governments of
all jute-growing States have been
asked to try foliar application of urea
on Government farms and cultivators’
fields.

(ii) The practice is also being tried
on the farms of some progressive
farmers.

P.&T. Services in Sikkim

929, Shri Bishanchander Seth:
" Shri Yashpal Simgh:

Will the Minister of Tramsport and
Communications be pleased to state:

{a) whether it is a fact that a
scheme has been prepared by the
P.&T. Department to open posts and
telegraphs offices in Sikkim;

(b) if so, the number of posts and
telegraphs offices that will be opened
under this scheme;

(¢) the estimated total cost of ex-
penditure involved; and

(d) the assistance being rendered
by the Centre and the help being
given by the Sikkim Government?

The Deputy Minister in the Minis-
try of Transport and Cummunications
(Shri Bhagavati): (a) Yes.

(b) 13 Post Offices.
4 Telegraph Offices.
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() Non-recurring Rs. 1,03,867
Recurring Rs. 24,731 per annum.

(d) As provided for in the Treaty
between India and Sikkim,

Perambur Integral Coach Factory

930. Shri Bhagwat Jha Azad: Will
the Minister of Railways be pleased
to state:

(a) whether the Perambur Integral
Coach Factory has established any
world productivity record; and

(b) if so, what is that record?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawasz
Khan): (a) No Sir.

(b) Does not arise.

Lighthouses alomg the Kerala Ceast

[ Shri Imbichibava:
931.  Shri Raghunath Simgh:
| Shri Surendra Pal Singh:

Will the Minister of Tramsport and
Communications be pleased to state:

(a) whether Government have any
proposal to construct new lighthouses
along the Kerala Coast;

(b) if so, the number of lighthouses
to be constructed; and

(c) the places where they are to
be constructed?

The Minister of Shipping in the
Ministry of Transport and Commu-
mications (Shri Raj Bahadur): (a) to
(e). Proposals for construction of
three Lighthouses at Trivandrum,
Ponnani and Mount Delly along the
Kerala Coast are under the considera-
tion of Government.

Lac Production

932, Shri Subodh Hansda: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact thai an in-
tegrated programme for lac produc-
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tion is being taken up by the Central
Government in the States of Bihar,
Orissa, West Bengal and Uttar Pra-
desh;

(b) if so, the number of schemes
taken up;

(c) the areas chosen for this pur-
pose in the above named States; and

(d) the total amount to be spent or
earmarked for this purpose?

The Minister of State im the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh); (a) The Central Gov-
ernment have an integrated scheme
for running 14 Broodlac Farms in the
States of Bihar, Orissa, West Bengal,
Madhya Pradesh and Maharashtra.
Besides, some of the State Govern-
ments are maintaining their own
Broodlac Farmas.

(b) There is one Central integrated
Scheme,

(c) The areas are:

Name of the State Districts
(1) Bihar 1. Palamau
2. Gaya
3. Hazari b
(2) Orissa Mayurbhanj
(3) West Bengal Purulia

(4) Madhya Pradesh 1. Bilaspur
Sahdol
II_vl[ai rh .
angabad ;
Raipur = *
Bhandara

Uil

{5) Maharashtra

(d) A sum of Rs. 3:38 lakhs has
been earmarked for the running of 14
Broodlac Farms during the Third
Five Year Plan. Besides, a financial
outlay of Rs. 47.32 lakhs has been
agreed to during the Third Five Year
Plan for implementing the State
Schemes for maintenance of Broodlac
Farms. The latter are financed joint-
ly by the Central Government and the
State Governments concerned as
Category ‘B’ Schemes.
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Cold Storages

933. Shri Subodh Hansda: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) whether cold storages built by
the Warehousing Corporation of India

are also allowed to be used by the tra-
ders;

(b) whether there is any difference
between the rates charged from the
traders and the growers; and

(c) if not, the preferences given to
the growers by the Warehousing Cor-
poration?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A, M.
Thomas): (a) No cold storage is
being run by the Central Warehousing
Corporation at present.

(b) and (c). Do not arise.

Steel Coacdhes

934, Shri Subodh Hansda: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
of the fact that the steel-made Indian
coaches for passengers are most un-
comfortable during the summer sea-
son;

(b) whether any research is being
carried out to make them less un-
comfortable; and

(c) whether any progress has been
made in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) The temperature condi-
tions inside the compartments of
steelbody coaches are no less comfort-
able than old woodenbody coaches, as
they are insulated and as tests have
confirmed.

(b) Investigations are being carried
out to search for indigenous coach
insulating material to replace the
one at present imported.

(e} Various indigenous materials
are being tried out with a view &0
select a suitable alternative.
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Chittaranjan Locomotive Works

935. Shri Subodh Hansda: Will the
Minister of Railways be pleased to
state:

(a) whether the incentive scheme
showed good results in the Chittaran-
jan Locomotive Workshops;

(b) if so, whether Government pro-
pose to introduce this scheme to all
the mechanical shops; and

(¢) when this will be introduced
and the number of employees to be
covered by this scheme?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes.

{b) Yes.

(c) Incentive scheme has already
been introduced in all the major
mechanical workshops of the Indjan
Railways. The number o men that
are likely to be covered by the scheme
are approximately 85,000, out of
which about 48000 men have already
been covered.

Burning of Wooden Sleepers

936, Shri Subodh Hansda: Will the
Minister of Railways be pleased to
state:

(a) whether any enquiry committee
was set up to find out the reasons for
burning of wooden  sleepers at
Bimlagarh in February, 1962,

(b) if so, whether it was a depart-
mental enquiry or some oputsiders
were appointed for this purpose; and

(¢) whether the conclusion of the
enquiry shows that bad stacking ar-
rangement was responsible for  the
fire?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) This was a Departmental En-
quiry Committee consisting of three
Junior Administrative Officers.
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(¢) No. The fire was accidental.

Konkan-Goa Steamer Service

937. Shri Raghunath Singh: Will the
Minister of Transpor{ and Commu-
nications be pleased to state:

(a) whether it is a fact that the
passengers between Konkan and Goa
and Bombay are suffering great hard-
ship due to bad management of ferry
services of steamers plying on the
western coast; and

{b) it so, whether sailing schedule
can be fixed 20 days ahead and wide-
ly published and tickets made avail-
able 15 days ahead bearing the date
of sailing to avoid rush and uncer-
tainty?

The Minister of Shipping in the
Ministry of Tramsport and Commu-
nicatioms (Shri Raj Bahadur): (a)
Passengers between Bombay and
Konkan ports/Goa are sometimes put
to hardship due to irregularity  of,
and breakdowns in, the ferry service
as there are only five vessels (against
six required) in the service including
three over-age units which suffer fre-
guent and sudden breakdowns. How-
ever, another shipping company  has
now been permitted to build three
new ships for this service.

(b) The sailing schedules are fixed
and widely published by the manage-
ment but due to the uncertzinty of
the service arising from the position
explained above, it is not always pos-
sible to adhere to them. As the ves-
sels have different passenger capa-
cities varying from 527 to 1041, the
management find it impracticable to
sell tickets 15 days in advance of
sailings. The tickets are, therefore,
sold only one or two days in advance
i.e. when it is definitely known which
vessel would be available for the sail-
ing in question.

Pondicherry Port

938. Shri Raghunath Singh: Will
the Minister of Tramsport and Com-
munications be pleased to state
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whether Government are finalising
any scheme to improve the port of
Pondicherry?

The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur); Gov-
ernment have already built a new
Pier at Pondicherry Port together
with ancillary facilities at a cost of
Rs. 40 lakhs. The new Pier wag
opened in October, 1962. A provision
of Rs. 10 lakhs has been made in the
Third Five Year Plan for additional
facilities in the shape of barges, tug,
quarters, additional railway siding etc.
The Government of Pondicherry are
preparing the necessary detailed
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Rudimentary Interlocking

940, Shri Eswara Reddy: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No, 2530 on the 30th April,
1963 and state:

(a) the number of stations out of
the 147 stations where Rudimentary
Interlocking work was in progiess
and where this has since been pro-
vided;

(b) the main reasons for slow pro-
gress; and

(c) the amount required for provid-
ing the same at all the 147 stations?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) The work nas since been
completed at 52 staions and is in
progress at the remaining stations.

(b) Some delay, as the work is tied
with other yard remodelling and re-
placement of Permanent Way Works..

(¢) About Rs. 12:00 Jakhs,
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Multiple Aspect Upper Quadrant
Signalling

941. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) the number of stations out of 16
stations on the Central Railway, where
multiple aspect upper quadrant sig-
nalling which was proposed to be
provided, has since been provided;

(b) whether the proposal to pro-
vide complete track circuit at
Secunderabad has been finalised; and

(e) if so, when it is likely to be
completed?

The Deputy Minister in the Mimis-
try of Railways (Shri S, V., Rama-
swamy): (a) The work has been
taken up but not yet completed at any
of the stations.

(b) Yes Sir,

(c) Phase I, track circuiting of
Metre Gauge yard, is expected to be
completed by September, 1963.

Track between Khammameth and
Yerupalayam

942 Shri Eswara Reddy: Will the
Ministry of Railways be pleased to
state:

(a) the progress made so far for
doubling the track between Khamma-
meth and Yerupalayam, Central Rail-
way:

v

(b) when the double line between
Ramagundam and Raghavapuram,
Central Railway is likely to be open-
ed for goods traffic; and

(c) whether lock and block work-
ing has been provided on double line
section between Yerupalayam and
Vijayawada?

The Deputy Minister im the Minis-
try of Railways (Shri 5. V. Rama-
swamy): (a) Overall progress to end
of July 1963 is 23 per cent.

{(b) June 1964,

(c) As the new line has been open-
ed for goods traffic only and the old
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line is being worked as single line,
provision of lock and block does not
arise, at present. Lock and block
instruments will be provided when
double line working is introduced.

N wdt yfedi w1 wa

EXL. NI VR TN T mmr
aaqr  f w& ¥ 71, 9853 & wardifea
YT ST Yo & IAC F g ¥
Tz qAR FT T H F

(%) feomas w2w "1X 99 wiwr
¥ gadm fadt § gow 9@ gfeq)
¥ SanT 7 faww § W @ ek
w1 owfa g€

(&) ¥ §@R ¥ & 5190 §
WG TATEAT $T W7 GG & g ;
o

(7) = X & wfasw & fay
U7 TN S T T g ?

oY 97 & TAew § e WAt
(w0 T gw Tag) :(¥) femrer
29 9T SO WAW ®GIG ¥y
T F AT W}E AT fE s
g —

frmiae gam @ 39 9E, 9e8d
¥ qET 3,¥oe ®IH F AT ¥ ¥ 0FT
R afafea &7 § €T qfewy a1
gared fear mar & R smfafem
gast 9 fag 3 ( John Wyth
Laborarcries ), T4 ¥ @zam
¥ 93 CFT A F &7 T IramEar
ECapiEo] (Dioscorea deltoidea)
ATHE: TF ATANE 21 &7 I fam
Ly

FaT wAW ;A fadmw ad #
39 uFT & o wfas fv o ¥4 T
foreame fear s @T £



2851 Written Answers

(') fewreer wwr & 9T #Y
femfafs & fau a7 W@ q@R
& | IO WA F AW H F
T &Y W AT dgrEar O
T4 HO EMAT w0

() fzamesr 93W & ST DT
39 AT, 9888 T TOAl AT 988 3-
¥ ¥ qREY-%% % ¥ Faly # Qo
T qfq 7 GEEw 3T T4 qo
Fe ¥ ofas qfn # somaw 0= 79
F OYEE & | IO NI FOHTAET
FEFT § wEr-gEr wwt F1 faer
i &

A

Y. ot WYy IWA T @™
gy ey et W WIS, 9843 F waTitEa
I AT ¥e¥ ¥ IO F g H
Tz T F1 FAT F79 fF FEQ 99-
FgfT FAT F TN FA AT 4 T
gfcaror & farg &1 F A=A =
Y T O, IEF AN TAE AT A
ww o, 7 aafa g5 § ?

=ra 7ar gla Far9w | o7 wA
(z1e T gum 157)

L WARER ARG

Faf=a SEAE AN 92 &
@ sl & fag oe &t o § o —
(3) c& % &1 9 91 famfom w20
o2 w19 wrET ® SN w5 9T 8
|F | () T EF AT F AN
qET OF HgeEq dH srEET @,
wfu® A A aTeT GET KT ATl T
fagmg FT

3. T WY A FA WA
e A @ oS3

=g gram 1 s F fag
T F I faer # wrega F avitg

AUGUST 27, 1963

Written Answers 2852

Yoo UFT & faeT & | HEAWM F
g I9-Av @ a1 @ & A ¥ oF
goo (Tom®) ¥, g sfewn awe
(R=T]) # | 9oF FTHL QYoo UFT
qf7 goq & @9 3| F fog wzna &
T & ¥R WEE §CETC TAHT soo
oFs qfF F1 Fifsar FAm # 92 9
¥ faq mzam & af & 1 AT
fera ¥ deam # A goq foum
9% | qfa ¥ fawm w1 gEwi &
famior &1 srefews w1 saf a2

3. ¥t 60X 7 SAwEw wfmem
®F, T |

g1 # [T FER & wlgwfat
1 93 9T W 9 IET 7 S
[ F graew # 399 sfmaw 59 0w
femm @ o sfwenfaai & wum
ZrEr & wfmerer far oo wr g o

¥, U9d § W 741 Hiv fawra qey
A==

a1 A F UFAT FT FU ¥5 G
A At § o fEar s ower g
9% TSGT F AT g ATHIOT AT H GE
F guTe & fa W aur o9 faeare
waifaa fre 0 & 1 59 &6 H g9
Fd & faq gar 43 svwew fag smy
| wE # fafEi ¥ a9 ¥
WET qredi B gz | & Sy 2
IR 64T T ¥ 3% qOF g
fro o & 1 39 F9w w329 faEm
B WE £ )

TR A T i s ar &
Fe FA TEREA FH qWT TG g,
TF q% TL 9T FA FIAC HIT FA FT
T FA FT I qF FaT TA0E
FHGTH FA FT FAFEN FTA F
fawn # oF &1 WroE fFar T 2



2853 Written Answers

Unloading of Goods

945, Shri Heda: Will the Minister
of Railways be pleased to state:

(a) whether Government have
assumed powers to unload goods from
the railway wagons without any notice
to the consignee; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri §. V. Rama-
swamy): (a) and (b). It has always
been a rule, laid down in the LR.CA.
Goods Tariff, containing the general
rules for acceptance, carriage and
delivery of the goods, that in cases in
which the unloading of wagons must
be done by the consignee and the con-
signee fails to do this within the free
time allowed, the railway have the
option to unload the consignments
from the wagons. The rules further
provide that if the railway considers
that earlier release of wagons is
necessary, it may itself undertake the
work of unloading even before expiry
of the free time allowed for unload-
ing, No notice is required to be given
by the Railway Administration to the
consignee  before exercising  the
option to unload the wagon,

As the powers to unload the wagons
©on behalf of the consignee were al-
ready available with the Railway,
the question of assuming any such
powers now does not arise.

Tirar Over-Bridge in Kerala

946. Shri Koya: Will the Minister of
Railways be pleased to state whether
‘his Ministry has received any request
from the Kerala State Government to
include the construction of Tirur
Over-bridge in next year's budget?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): The Government of Kerala
have recently suggested to the
Southern Railway Administration
that the scheme for a road over-
bridge in place of the existing level
wcrossing near Tirur Railway Station
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should be included in the Railway’s
Works Programme for 1964-65.

Stolen Railway Fittings

947. Shri A, V, Raghavan: Will the
Minister of Railways be pleased to
state:

(a) whether the Railway Protection
Force has recovered large quantities
of stolen steel railway fittings from
cer?ain foundries manufacturing
agricultural implements in Tamilnad;

(b) the names of those foundries
and the number of cases pending in
courts of law against them; and

(c) the quantity of steel fittings re-
covered so far?

The Deputy Minister in the Minis-
try of Railways (Shri Shahpawaz
Khan): (a) Yes, Sir.

(b) 1. M/s. Prakash Engineering
Company, Mettupalayam Road, Coim-
batore;

2. M/s. Dhandayuthapani Foundry,
Pulivakulam Road, Pappanaicken-
palayam, Road, Coimbatore.

3. M/s, Texmo Industries, Mettu-
palayam Road, Coimbatore.

Three cases against the above firms
are pending in court,

(c) 27 Tong and 10 Cwts of the
value of Rs, 7,700,

Holiday Homes

948. Shri A, V, Raghavan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is proposed to set up
a Holiday Home at Cape Comorin;

(b) steps taken to popularise the
existing Holiday Homes maintained by
the Posts and Telegraphs Depart-
ment; and
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(c) the number of Holiday Homes
proposed during the Third Five Year
Plan and names of places where they
will be set up?

THe Deputy Minister in the Minis-
try of Tramsport and Communications
(Shri Bhagavati): (a) Yes, a proposal
is under consideration,

(b) The existing Holiday Homes at
Pachmarhi (Central Circle), Mount
Abu (Rajasthan Circle), Matheran
(Bombay Circle), Mussoorie (U.P.
Circle) and Simla (Punjab Circle)
which are furnished with furniture
and utensils for cooking and service,
are allotted to members of staff at the
following comparatively low rates:

Pay of offic r R.nt p rday

109, of pay calculated
proria for the number
of days occupied.

From Rs. 300/-toRs. Re. 1/- per day
500/- p.m.

FromRs. sor/-toRs. Rs. 1-50 nP per day.
1000f- p.m.

Prom Rs. 1001/- and Rs. 2-so oP per day.
maore p.m.

Upto Rs. 300/- p m.

Publicity regarding these Holiday
Homes is periodically given in Circle
Newsletters,

(c) The entire question is wunder
active consideration of the P & T
Board. :
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Hotels

950 J Shrimatl Savitri Nigam:
" L Shri M, L. Dwivedi:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 13 on the 19th February, 1963
and state:

(a) the number of new hotels open-
ed in 1862-63 for which Government
have provided facilities to warious
businessmen;

(b) whether the proposals submitted
by the Indian Businessmen residing
in Hong Kong have been accepted by
Government; and

(c) if so, the details thereof?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) The
following 6 hotels were opened dur-
ing the year 1962-63 for which the
Government provided them with
facilities;

1. Clarks Shiraz Hotel, Agra.
2. Shalimar Hotel, Bombay,
3. Sun-n-Sand Hotel, Bombay,
4. Hotel Diplomat, New Delhi,
5. Lake Palace Hotel, Udaipur.
6. Holiday Inn, Faridabad,

(b) The Indian businessmen resid-
ing in Hong Kong, while forwarding
proposals for investment in Hotel
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Industry, have requested the Govern-
ment for assistance in acquiring suit-
able plots of land. The State Gov-
ernments were requested to render
necessary assistance and the interest-
ed parties from Hong Kong were ad-
vised to make detailed proposals re-
garding building of hotels. Our Com-
missioner in Honk Kong is pursuing
the matter and the details of these
proposals are awaited.

(c) Does not arise.

Fodder

951 f Shrimati Savatri Nigam:
* | Shri M. L. Dwivedi:

Will the Minister of Food and
Agriculture be pleased to state the
important researches made in the
direction of cheap and multi-crop
fodders developed by the Fodder
Research Institute in northern India
in 1960-617

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): The setting up of the
Indian Grassland and Fodder Research
Institute has not yet been finalised;
hence no research work has been done
in this direction. However, the Na-
tional Dairy Research Institute is pro-
ducing on a large scale, a Hybrid
variety of Napier Grass which is a
cross between Napier Grass and Bajra,
The yield is very satisfactory being
from 100—140 tons per acre. An-
other Grass named *“Pangola Grass”
has been found very good for pre-
venting soil erosion and gives a yield
of 18 tons per acre,

Training in Applied Nutritiom

952. Shrimati Savitri Nigam: Will
the Minister of Food and Agriculture
be pleased to state whether it is a
fact that Gram Sevikas and Gram
Sevaks are being trained in applied
nutrition and expanded nutrition pro-
gramme? :

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): Yes. The subject of
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‘Food and Nutrition’ forms part of the
syllabus of Gramsevika trainees.
Similarly, the subject of Nutrition,
involving a brief study of the Applied
Nutrition Programme, is included in the
Model Syllabus for the two years pre-
service training of Gramsevaks fol=
lowed at the Gramsevak Training

Centres,
Land Mortgage Banks
953. Shrimati Savitri Nigam: will
the Minister of Community Develop-

ment and Cooperation be pleased to
state:

(a) whether Government are aware
that some State Cooperative Land
Mortgage Banks have taken a decision
to grant more liberal loans against
mortgages in hill areas; and

(b) if so, the names of those States?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam  Dhar
Misra); (a) Yes, Sir.

(b) According to information avail-
able, Punjab and Uttar Pradsh State
Cooperative Land Mortgage Banks
have taken such a decision.
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Corruption on N.E. Railway

955. Shri Vishwa Nath Pandey: Will
the Minister of Railways be pleased
to state the number and nature of
ocrruption cases pending on the North

Eastern Railway as on the 31st July,
19637

The Deputy Minister in the Minis-
ter of Railways (Shri Shahnawaz
Khan): No. of cases—T4.

Nature of cases:
1. Fraud in delivery of goods.

2. Ticketless Travelling with the
connivance of staff,

3. Corruption in 'realisation of
wharfage and demurrage
charges including waival.

4. Excess charging and fraud
in issue of tickets by staff.
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5. Fraudulent drawal of pay and
allowances by staff.

6, Misuse of Passes and P.T.Os.
7. Misappropriation of Cash.

8. Misuse & misappropriation of
Railway Stores,

9. Misappropriation of Railway
Coal.

10. Verifying wrong measurement

of works to give undue bene-
fit to the contractor,

11. Tampering of official records.

12. Accumulation of wealth beyond
known sources of income.

13, Obtaining employment by im-
personation and false declara-
tion.

14, Acceptance and demand of
illega)l gratification in book-
ing and delivery of goods and
parcels,

Exploratory Tubewell Organisation

- Shri P. K, Deo:
956 Snri Buta Singh:
Wil] the Minister of Food and Agri-
culture be pleased to state:

(a) whether exploratory tubewell
organisations are being set up or have
already been set up;

(b) in which of the States or regions
they are already working and are
being set up; and

(¢) the result achieved by the orga-
nisations which are already working?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) The Exploratory
Tubewells Organisation was set up
under the Ministry of Food and Agri-
culture in 1954, for carrying out
Ground Water Exploration in the
different parts of the Country. The
State Governments have no such
organisation.

(b) The Organisation has four field
divisions which have so far done ex-
ploration in all the State except,

-
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Mysore and Jammu and Kashmir,
and in some of the Union Territories.
Further exploration is being continu-
ed in such areas of these States which
have not been covered so far, and
will also be taken up in the States of
Jammu and Kashmir and Mysore and
the Union Territory of Himachal Pra-
desh. These field divisions are at
present  engaged in exploratory
drilling in Bihar, Orissa, Madras,
Rajasthan, Punjab and Uttar Pradesh.

(¢) The Exploratory Tubewells Or-
ganisation started the field operations
in January, 1955, The results of ex-
ploration between January, 1955 to
June, 1963 in the various States are
indicated below:

Srare Number Number
of explo- of bores
ratory Proved

bores suceess-

drilled  ful.
1. Gujarat . . 89 22
2. Madhva Pradesh . 56 31
3. Asszam . . 19 17
4. West Bengal . . 57 49
5. Orisga . . 23 13
6. Bihar . 19 8
7. Rajasthan . 86 20
8. Punjab . 47 12
9. Kerala ) s I
10. Uttar Pradesh . 43 35
11. Madras . ; 40 27
12. Andhra Pradesh 15 11
13. Maharachrra . 31 2
Torar . . 530 248

Agricultural Production

957. Shri P. K, Deo: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the Central Govern-
ment have a scheme to provide re-
jwards and punishment to agricultur-
ists to step up agricultural production;

(b) if so, the details thereof; and

(c) through which agency the
scheme will be effected?
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The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subbag Singh): (a) A “Crop Compe-
tition” scheme and a scheme of
“Award of Community Prizes”, provid-
ing rewards for individual and group-
efforts respectively, are already in
operation for stepping up agricul-
tural production. There is, however,.
no scheme providing for punishment.

(b) Under the “Crop Competition"
scheme, individual cultivators partici-
pate in competitions in respect of
selected crops at Village, Block, Dis-
trict, State and All-India Levels. Prizes
in cash or kind are awarded to the
winners at cach level, Merit Certi-
ficates are also awarded to prize
winners. The certificate of ‘Krishi
Pandit" 15 awarded to the prize win-
ner in respect of each crop at the all
India level

Under the ‘Award of Community
Prizes’ scheme each State and Wis-
trict where the total production ef
foodgrains in a crop season exceeds
by !5 per cent or more the a - 'age
preduction of the crop concerned owver
the last three seasons, qualifies fuc a
commurnity award. The value of the
State leve! award is Rs. 50,600 and
that of t ¢ District level Rs. i0,00u.
In addition, the State achieving the
highest peicentage in production s
sward-r 0 'Rashtra Kalash' (Siwver
trophy) &nd the highest producing
district in each State is awarded a
‘Rajyva Kalesh'., The award money is
utiiised for the benefit of the cuitiva-
lors,

(c) The schemes are being imple-
menied {hiough the Central and State
Departments of Agriculture,

Sambalpur-Titilagarh Section of the
D.BK, Railway
J Shri P. K. Deo:
S | Shri Maheswar Naik:
.

Will the Minister of Railways be
pleased to state:

(a) when passenger traing are sup-
posed to ply on the Sambalpur-Titila-
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garh Section of the D.B.K, Railway in
South-Eastern Railway; and

(b) whether movement of iron ore
from Kiriburu to the Vizag port has
started and if not, when it is likely to
start?

The Deputy Minister in the Ministry
of Railways (Shri 8. V. Rama-
swamy): (a) The section is expected
to be opened for passenger traffic by
the end of November, 1963.

(b) Movement of iron ore from
Kiriburu to Visakhapatnam port is
likely to start by the middle of 1964,
by which time mechanical handling
facilities at the Port are expected to
be in commission.

Train Service on Rourkela-Ranchi
Section

959. Shri P. K. Deo: Will the Minis-
ter of Railways be pleased to state:

(a) when the movement of goods
and passenger traing will start in the
Rourkela-Ranchi Section; and

(b) whether the construction of the
railway line and electrification of the
track have been completed on this
section?

The Deputy Minister in the Ministry
-of Railways (Shri S. V. Ramaswamy):
(a) The entire section from Ranchi to

‘Bondamunda (Rourkela) is being
:opened in stages as under:—
(i) Ranchi-Hatia. Opened for

goods traffic on 23-3-1961,

(ii) Hatia-Nawagaon. It is expect-
ed to be opened for goods tra-
flic by 1-1-1964,

(iii) Nawagaon - Bondamunda.
Opened for goods traffic on
19-6-1962.

The entire section from Ranchi to
‘Bondamunda (Rourkela) is expected
to be opened for passenger traffic by
‘31-3-1964.

(b) Only Hatia-Nawagaon portion
©of the Hatia-Nawagaon-Bondamunda
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(Rourkela) Project is under construec-
tion and the rest is completed. The
overall progress of the work is 81 per
cent. Electrification of track on this
section is not contemplated at present.

Promotion of Posimen

960. Shri Hem Kaj: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that 50 per-
cent of the clerical posts have been re-
served for promotion from class IV
and clasg III (post-men) cadre;

(b) if so, whether any educational
qualifications have been fixed; and

(e) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Tramsport and Communications
(Shri Bhagavati): (a) Yes, Sir,

(b) No educational qualifications
have been prescribed but promotion
of postmen and class IV to the clerical
cadre is made through a departmental
competitive examination. 1f sufficient
number of officials do not qualify in
the examination to take wup all the
vacancies reserved for promotion, per-
manent and quasi-permanent officials
who pass the Matriculation Examina-
tion while in service, are, subject to
certain conditions, considered for
appointment as clerks to the extent of
10 per cent of vacancies reserved for
promotion.

(c) Lower grade officials gain expe-
rience of the working of the Depart-
ment by rendering several years ser-
vice. They have also to pass a depart-
mental competitive examination. It is.
therefore, not considered necessary to
prescribe any educational qualifiea-
tions.

Extra Departmental Post Offices

961, Shri Hem Raj: Will the Minis-
ter of Transport and Communica-
tions be pleased to state:

(a) whether there is any proposal
to convert all the Extra Departmental
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Sub-Post Offices into Departmental
Post Offices in Punjab;

(b) if so, how many will be con-
verted during 1963-64 with the names
of places; and

(¢) how many Extra Departmental
Sub-Offices have been converted into
Sub-Offices during 1962-63 with the
names of the places?

The Deputy Minister in the Minis-
try of Tramsporti and Communications
(Shri Bhagavati): (a) This is being
examined as part of a general policy

* to be evolved in this regard.

(b) and (c). A statement is laid on
the Table of the Sabha. [Placed in
Library. See No. LT-1571/63].

Transport of Fertilisers by Road

962. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to tsate:

(a) whether it is a fact that Central
Government have now permitted the
transport of chemical fertilizers by
road instead of by rail alone; and

(b) if so, how far this measure has
succeeded in reducing the much accu-
mulated stock of fertilizers at various
factory sites?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The concession to
transport fertilisers by road, limited
to railway freight, was given as early
as February, 1961. Under the new
concession granted on 22-5-1963, ferti-
lisers can, under certain conditions, be
transported by road to destinations
within 250 Kms. of a port or factory,
at the cost of Centra] Fertiliser Pncl
subject to a deduction of Rs. 2i- per
metric ton to absord the saving in
expenditure by the consignee on un-
loading of wagons at the station of
destination, loading into trucks and
further transport from the Railway
station to godowns,

(b) As the new concession Wwas
announced only on 22-5-1963, the State
Governments have not so far fully

957 (Ai) LSD—4.
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availed of it with the result that only
limited quantities have been moved
by road uptil now. It is, however,
hoped that road transport will in
future be increasingly used by distri-
butors for moving fertilisers to con-
suming areas.
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Flectrification of Railway Line

[ Shri S, C. Samanta:
vt Shri Sabodh Hansda:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that only
fifteen stations out of twenty-eight
are at present being remodelled for
the electrification of Railway line from
Howrah to Khargpur in South Easterms
Railway;

(b) if so, when the remaining sta-
tiong will be taken up; and

(e¢) what associateq P. & T. works
are being done at present?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). Remodelling
workg are in progress on seventeen
stations at present. Work on remain-
"ing stations will be taken up along
with the construction of third line
between Tikapara and Kharagpur,

(e) Existing overhead telecommu-
nication lines running paralle] to the
railway track will be replaced by un-
deground cab’es.

Railway Bridge at Kolaghat

J Shri 8. C. Samanta:
| Shri Subodh Hansda:

Will the Minister of Railways be
pleased to state:

965.

fa) whether the construction of a
new Railway bridge on the Rupna-

AUGUST 27, 1963

Written Answers 2868

rayan river at Kolaghat has commenc-
ed;

(b) the
bridge; and

estimated cost of the

(c) the defects found in the old

Railway bridge?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No.

(b) Rs. 3 crores approximately.

(c) There is no defect in the exist-
ing Railway bridge. The new bridge
is being provided for the third line
being constructed between Howrah
and Panchkura. The girders of the
existing Down line bridge however
are weak for the present day loading
and hence are proposed to be regirder-
ed after completion of the new bridge,

Tourist Restaurant at Qutab, Delhi

966 f Shri Surendra Pal Singh:
" 7 Shri P. C. Borooah:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the opening of a tourist
restaurant at Qutab, Delhi has been
held up, in spite of the fact that the
building for the new restaurant was
constructed as a Second Plan Project;
and

(b) if so, the reasons therefor?

The Minister of Shipping in the
Ministry of Tramsport and Communi-
cations (Shri Raj Bahaduar): (a) and
(b). The construction of a Restaurant
at Qutab was a Second Plan Project
completed during the Current Plan as
a spill-over Scheme, The Building,
complete in all respects, was taken
over from the CPWD on 13-3-1963.
Meanwhile, notices inviting tender
were issued to twelve Caterers of re-
pute in New Delhi but no offer was
received from any of them. Tenders
were again invited from sixteen Cate-
rers|Restaurateurs of New Delhi and
the offer of one, out of the three who
quoted, was accepted. When this ten-



2869 Writien Answers

derer realized that the existing Cate-
rer at Qutab operating from the
verandah of the Dak Bungalow could
not be evicted, he refused to iplement
the contract. His contract has been
terminated. Another suitable caterer
has been found, and he is expected to
start running this Restaurant during
the first week of Septamber, 1963.
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Kerala Postal Circle

968 Shri Imbichibava: Will the
Minister of Transport and Communi-
cationg be pleased to state:

(a) whether the question of raising
the status of the Kerala Postal Circle
to a major Circle has been considered
by Government; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Ministry
of Tramsport and Communmications
(Shri Bhagavati): (a) Yes, Sir.

(b) The status-quo is to be main-
tained for the present.

Sagar for Kerala

29 Shri Warior:
' Shri Vasndevan Nair:

Will the Minister of Food and Agri-
cultnre be pleased to state:

(a) whether Government had re-
leased any sugar stocks to Kerala
State after the Sugar Control Order
was issued;

(b) whether the Kerala Government
had requested for more supplies; and

(c) it so, the reaction of Gowvern-
ment thereto?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (p) to (c). Yes, Sir, on
the basis of a monthly quota of 6,000
tonnes. Having regard to overall
availabiilty, it was not possible to give
more supplies. ;
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Rail Connections in District Dinajpur

971. Shrimati Renu Chakravartty:
Will the Minister of Railways be pleas-
ed to state:

(a) whether it is a fact that Balur-
ghat-Hili, Raiganj are not to have
broad-gauge rail connections in the
District of Dinajpur West Bengal;

(b) whether Eklakhi Station is to be
linked with Balurghat;

(c) whether Government are aware
of the lack of rail facilities in this
border area; and

(d) whether there is any proposal
to relieve the situation?

The Deputy Minister in the Ministry
of Railways (Shri S, V. Ramaswamy):
(a) and (b). These proposals have
not been included in the Railways'
programme of construction of new
lines during the Third Five Year Plan.
Due to limited resources, there are no
prospets of these lines being consider-
ed in the near future.

(c) Yes.

(d) No such proposals are under
consideration of the Government so
far.

Wheat Imported from U.S.A.

972, Shri Tridib Kumar Chaudhuri:
Will the Minister of Food amd Agri-
culture be pleased to state:

(a) whether it is a fact that Re-
gional Director of Food, Calcutta, re-
ceived on behalf of the Government of
India a shipment of 8,400 tons of wheat
from the U.S. Government under P.L.
480, on the 19th September, 1962, es-
pecially earmarked for the re-exaca-

-
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vation of 1,000 derelict tanks and other
irrigation projects in the district of
Purulia under the Purulia Develop-
ment Scheme Project; and

(b) the latest position with regard
to this wheat and the reclamation of
tanks and other irrigation projects in
Purulia for which this wheat was
meant?

The Deputy Mimister in the Minis-
try of Food amd Agriculture (Shri
A. M. Thomas): (a) Yes, Sir. The
shipment under Title II of P.L. 480
was received and cleared by the Re-
gional Director on behalf of the Gov-
ernment of West Bengal.

(b) As Purulia is mainly a rice-
eating area, the arrangement was that
the Government of West Bengal would
issue an equivalent quantity of rice
from their stocks to labourers engaged
in reclamation of derelict tanks as
wages in kind im lieu of the wheat re-
ceived from U.S.A. The Government
of West Bengal are issuing rice accor-
dingly in the ratio of 3 (wheat): 2
(rice). So far, a quantity of 654 ton-
nes of rice hag been issued as wages to
labourers. 15 derelict tanks have
been renovated; 80 other schemes sre
in hand and of these 30 are nearing
completion,
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Telegraph Offices im Rajasthan

974, Shri EKarmi Simghji: Will the
Minister of Transport amd Commnuni-
cations be pleased to state whether
there are still a few Tehsil Headgquas-
ters in Rajasthan which have no iele-
graph offices?

The Deputy Minister in the Mimisiry
of Tramsport amd Communmications
(Shri Bhagawati): Yes, 12 Tehsil
Headquarters. Sanctions have been
issued for providing telegraph facili-
ties at 9 of them.

Agriculture Production in
Madhya Pradesh

9715. Shri R, S. Pandey: Will the
Minister of Food amd Agrieuliure be
pleased tp state:

(a) whether a high level team of
Government officials recently visited
Bhopal and discussed the agriculture
plan of Madhya Pradesh; and

(b) if so, the main points discussed
and decision taken at the Conference?

The Hinis.f.er of State im the Mimis-
try of Food and Agriculiure (Dr. Kam
Subhag Singh): (a) A Central Feam
comprising the representatives of the
Ministries of Food and Agriculture
and Community Development and Co-
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operation and the Planning Commis-
sion visited Madhya Pradesh from 1lst
to 5th June, 1963 to review the agri-
cultural production programmes for
1963-64 in consultation with the State
Government. Th= Team also visited
selected areas from the village to dis-
trict level in the Haisen district from
1st to 3rd June, 1963. This was fol-
lowed by discussions at technical and
officials levels as also at Minister's
level at Bhopal.

(b) A statement highlighting the
important findings and suggestions of
the Central Team which visited
Madhya Pradesh is laid on the Table
of the House. [Placed in Library. See
No, LT-1574|63].

Hybrid Jowar

976. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Hybrid
Jowar has been developed in Agricul-
ture College of Nagpur; and

(b) it so, whether experiment has
proved to be a success?

The Minister of State in the Minis-
try of Food and Agricultare (Dr, Ram
Subhag Simgh): (a) Yes.

(b) Results of the preliminary trials
of summer 1963, are reported to be
encouraging, 50 to 60 per cent higher
yield having been obtained from the
hybrids as compared to the local
wvarieties of jowar.

Allahabad Passenger and Sealdah
Express

977. 8hri D. D, Paori: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that of late two important trains on
the Northern Railway, namely 351-Up
Ambala-Allahabad Passenger and 51-
Down Sealdah-Pathankot Bxpress via
Lucknow are almost perpetually run-
ning late by several hours thus caus-
ing inconvenience to the travelling
public;
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(b) if 8o, the reasons for their late
running; and

(c) the steps taken by th: adminis-
tration to ensure running of these
trains to scheduled timings?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) and (b). There has been
some setback in the punctuality per-
formance of 351-Up Allahabad-Ambala
Passenger and 51-Up Sealdah-Pathan-
kot Express due to the following wn-
avoidable causes:

(i) Heavy incidence of alarm
chain pulling due to marriage
and summer rush of traffic.

(ii) Loading/unloading of fresh
fruit and other perishable
traffic during the season.

(iii) Imposition of a large number
of engineering restrictions
due to heavy rains, particu-
larly on the newly laid track.

(iv) Signal and control failures
due to the impact of first mon-
soon on the new engineering
and eignalling installations.

(¢) The need for punctual running
of these trains is receiving the close
and constant attention of the Railway
Administrations. Periodical punctua-
lity drives have been launched to
improve performance of these trains.
Now that the fresh fruit, marriage and
summer rush season is almost over,
the punctuality of these trains is
expected to improve.

Apart from the punctuality drives
the measures proposed include provi-
sion of tokenless block instrument on
the saturated single 1line Bareilly-
Moradabad section, doubling of Vara-
nasi-Zatarabad and Moradabad-
Saharanpur sections, and breaking up
of 331-UP/352-Dn Allahabad-Ambala
Passengers into two separate services,
one between Allahabad and Saharan-
pur and the other between Saharan-
pur and Ambala with effect from
Tet Oetober, 13493, N
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Supersonic Aircraft Service

o8 Shrimati Sharda Mukerjee:
* Shri Sorendra Pal Singh:

Will the Minister of Transport and

Commaunications be pleased to state:

(SAKA) Written Answers 2878

(1) Allahabad-Rajpur road wvia
Rewa, Shahdol, Amarkantak,
Keonchi, Bilaspur and Simga;
and

(2) Jabalpur-Raipur road via
Mandla, Bichhia, Motinala,

Pondi, Kawardha, Bemetara
(a) whether it is a fact that the Air and Simga.
India are considering the operation of
a supersonic aircraft service in the

North Atlantic Sector; and

(b) if so, whether the service will
be operated in partnership with the
British Overseas Airways Corporation
and Australian Quantag Airline?

It has not been possible to “accept
these proposals as there is no provi-
gion in the Third Five-Year Plan for
the expansion of the existing National
Highway System.
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The Deputy Minister in the Minfis-
try of Transport and Communications
(Shri Mohiuddin): (a) No Sir, not for
the present.

(b) Does not arise.

National Highways

79, Shri Birendra Bahadur Singh:
. Shri Ram Harkh Yadav:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Madhya Pradesh
Government have proposed the con-
struction of four National Highways
which will pass through the State;
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(b) if so, what are the roads pro-
posed; and

(c) whether the Central Govern- (=) 3@ wg=r # s wfgw
ment have since considered the pro- ve FIAF AT YSoo T WIWHT WIS
posal and if so, the decision taken . =

thereon? i
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The Minister of Shipping in the
Ministry of Transport and Commumni-
cations (Shri Raj Bahadur): (a) to
(¢). No proposal with specific refer-

ence to any four particular roads for -

developing them as National High- w7 w49 fF

ways has been received {from the )

Government of Madhya Pradesh. Some (%) s'a; o= ¢ fF fagre &

time back, however, they reguested WT =TT T

for the declaration of the following !I.T & il
ar &1 @O s

t=» roads as Nativaal P.ghways:
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Hetels in J. & K.

985. Shri Ramachandra Ulaka: Will
the Minister of Transport amd Com-
munications be nleased o state:



2881 Written Answers

{(a) whether any financial assist-
ance was given by the Central Gov-
ernment to any of the hoteliers of
Jammu & Kashmir State to put up
new hotels for tourists in Jammu and
Srinagar during 1962-63; and

(b) if so, the details thereof?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Skri Raj Bahadur): (a) &
(b). The Central Government
by itself does no: render financial
assistance to hoteliers. However, the
Industrial Finance Corporation of
India and State Financia] Corporations
provide loans for the construction of
new hotels. As a matter of policy, the
Industrial Finance Corporation refers
the loan applications from hoteliers to
the Department of Tourism for com-
ments. No such reference regarding
loan applications from  hoteliers of
J. & K. State was received by the De-
partment of Tourism, from the Indus-
trial Finance Corporation.

Purchase of Coal

986. Shri Himatsingka: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
for a change in the procedure of coal
purchase by the Indian Railways; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No, Sir.

(b) Does not arise.

Deferred Price Payable to
Sugarcane Growers

¢og7 J Shri Bhagwat Jha Azad:
* \ Shri Balkrishna Washnik:

Will the Minister of Food and Agri-
cmlture be pleased to state:

(a) whether any steps have been
taken for fixing the deferred price
payable to sugarcane growers by fac-
tories for cane supplied to them from
1958-59 to 1960-61;

(b) if @0, the details thereof; and

(c) the regult of these steps?

BHADRA 5, 1885 (SAKA)
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The Deputy Minister in the Minis-
try of Food and Agricmlture (Shri
A. M. Thomas): (a) Yes, Sir. An
Authority called the Sugarcane (Addi-
tional) Price Fixation Authority has
been constituted for the purpose.

(b) The werification of accounts of
sugar factories located in Mysore,
Andhra Pradesh, Madras and Kerala
have since been taken up for the
1958-59 and 1959%-60 seasons. The
accounts of factories located in other
States and the accounts for the
remaining period of the fatcories locat-
ed in the above-mentioned States will
be taken up later.

(e) The accounts of the 12 factories
have been checked for the 1958-59
and 1959-60 seasons so far. The
results will be known only after the
accounts of all the factories are com-
pleted and the Authority fixes the
additional price.

Oil Pipelines Along Railway
Bridges
988, Shri Ram Ratan Gupta: Will
the Minister of Railways be pleased
to state:

(a) whether it has been decided
that Qil Pipelines may be carried
along Railaway Bridges; and

(b) if so, the details thereof?

The Minister of Railways (Shri
Swaran Singh): (a) and (b). Yes
Sir; subject to certain protective mea-
sures being complied with. It will not
be in the public interest to indicate
these details.

Foreign Capital in Indian
Shippimg
Shri Warior:
989. Shri Vasadevam Nair:
|_ Shri Maheswar Naik:

Will the Minister of Transpert and
Communications be pleased to state:

(a) whether any fresh offar of
foreign capital participation in Indian
Shipping has been received since the
quantum of foreign capital in shipping
industry was raised from 25 per cent.

to 40 per cent. a few months back;
and
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(b) if so, details thereof?

The Minister of Shipping in the
“‘Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). A few proposals have been
received by the Government from
certain parties for the formation of
new shipping companies with parti-
cipation of foreign capital upto 40
per cent. The proposals are, how-
ever, still in preliminary stages and
until the details are finalised, it will
be premature to give any indication
of the same.

Food Dealers Associations

990. Bhri D. D. Mantari: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Food Dealers Asso-
ciations presented any memorandum
to Government at their annual con-
vention held in Dethi; and

(b) if 8o, action taken in the
matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No, Sir. They
only sent copies of a booklet con-
taining the resolutions passed at the
convention,

(b) Does not arise.

Afforestation

991. Dr. L. M. Singhvi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any assessment has
been made of the success of the
afforestation schemes on an all-India
basis;

(b) if so, the average ratio between
the number of trees that are planted
each year and those that survive more
than a year; and

(c) how far afforestation has so far
succeeded in (i) checking soil erosion,
(ii) meeting the shortage of wood for
fuel and other purposcs and (i)
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saving foreign exchange on the import
of tuel?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b).
No. Plantations are raised on the
basis of acreage and not on the basis
of the number of trees planted. Nor-
mally, casualites are replaced annual-
ly till the plantation is established.

In the case of “Vanamahotsava”
plantations  however  information
regarding trees planted and those
surviving afater one year is available
upto 1959. Complete inforamtion for
subsequent years is not yet available.
Figues for three years are as under:—

Year No. of trees Ne. of trees
planted survived
1957 . - 4536,02,007  2,11,86,643
1958 . - 3,67,10,742  1,94,66,678

1959 . . 4,86,30,280 3z Bf.52,013

(c) The time and labour involved
in the collection of the information
will not be commensurate with the
results likely to be achieved.

Al India Hill Development Seminar

952. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the recommendations made by
the All India Hill Development Semi-
nar held at Simla in April 1863 and
accepted by Government;

(b) the machinery set up for their
implementation; and

(c) whether any extira money will
be allotted for such schemes which
the State Governments are not in a
position to undertake due to financial
reasons?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Sobhag Singh): (a) to (c). A state-
ment giving the information required
is laid on the Table of the House.
[Placed in Library. See No. LT-1575/
831.
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Nagendra-Nagar Station

993. Shri N. E. Laskar: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a new
hatling station in village Bazarghat
- in Cachar District within N.F. Rail-
way was opened recently by the name
of ‘Nagendranagar’;

(b) whether local people have
strongly objected to this naming by
the authority and have submitted
various representations to the autho-
rity for proper investigations and
naming the station in the name of the
village viz. “Bazarghat”; and

(c) if so, the action taken by his
Ministry to redress this genuine public
grievance and to give the station its
proper name, i.e. Bazarghat?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) Representations have  been
received protesting against naming
the train halt as Nagendra Nagar.

(c) The matter is under examina-
tion in consultation with the State
Government.

Agricultural Development im Punjab

994, Shri Daljit Singh: Will the
Minister of Foed and Agriculture be
pieased to state the amount of grants
or loans given to the Government of
Punjab for agricultural development
schemes during Third Five Year Plan
so far, year-wise?

The Minister of State in the Minis-
try of Food amd Agriculture (Dr. Ram
Subhag Singh): The amount of grants
and loans sanctioned to the Govern-
ment of Punjab for agricultural deve-
lopment scheftes so far durinz the 34
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Five Year Plan are indicated below
year-wise:

Year Grants  Loang
lakhs lakhs
*1961-62 . Rs. 88-46 Rs. 94°c4

t1962-63 Rs. 130'08 Rs.179-12
$1963-64 (so
far) . Rs. 3-13

*The figures indicated represent the
amount of Central assistance finally
adjusted on the basis of actual ex-
penditure during the whole year.

+The figures indicated represent
the amounts provisionally sanctioned
on the basis of actual expenditure
during the first three quarters and
anticipated expenditure during the
last quarter of the year.

{Represents the amounts sane-
tioned or administratively approved
so far. The information is incomplete
because the sanctions for State Plan
Schemes are issued towards the close
of the year.

Railway Lime in Kangra Valley

95, J Shri Daljit Singh:
" | Shri P. C. Boroeah:
Will the Minister of Railways be
pleased to state:

(a) whether the survey in comnnec-
tion with laying of an alternative
railway line Dbetween Jawanwala
Shahr to Guler, in the Kangra Valley
for the implementation of the Pong
Dam project, has since been com-
pleted;

(b) if not, whether it is a fact that
a number of surveys already con-
ducted in this behalf have not borne
the desired result; and

(c) how long it is expected to take
to complete the survey and start lay-
ing the railway line?

The Deputy Minister in the Minis-
try of Kailways (Shri 8. V. Rama-
£’z )t (a) The field work for the

© ey in connection with the realign-
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ment of a portion of railway line
between Jawanwala Shahr and Guler
stations on Pathankot-Joginder Nagar
section of Northern Railway, has been
completed. Preparation of Project
Report, designs and drawings has been
taken in hand.

(b) The field work was initially
commenced in the beginning of March,
1962 and was completed in the middle
of September, 1962 and the work of
preparation of plans etc, was in hand
when in November, 1962, the General
Manager and Secretary to Govern-
ment of Punjab, Beas Project, advised
the Northern Railway that according
to the latest studies carried out the
maximum reservoir level, with a
record of flood of 1 in 1000 years,
works out to R.L. 1415, instead of R.L.
1404 as previously advised, and the
railway was requested that necessary
resurvey may be carried out. The field
work of the resurvey has been com-
pleted and the work pertaining to pre-
paration of Project Report, Plans and
Drawings has been taken in hand.

(¢) The Project Report and esti-
mate are expected to be completed by
the end of October, 1963. The ques-
tion of laying the railway line over
the proposed realignment depends on
the acceptance of cost by the State
Government for the realignment of
the railway line, and also as to when
they want the comstruction to be taken
in hand.
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Donation of Man-days
997. Shri G: Mocohanty: Will the
Minister of Communmity Development
ang Cooperation be pleased ‘o state:

(a) whether in Andhra Pradesh 8
lakh man-days and in Orissa 8 lakh
man-days of the total number of man-
Aays received in donation to Defence
Labour Bank have been utilised;

(b) the total number of man-days
received in donation in these States;
and

(c) how they have been utilized?

. The Deputy Minister im the Minis-
try of Community Development and
Ceoperation (Shri B. § Murthy): (a)
9,19,352 man-days in Andhra Pradeth
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and 7,40,998 man-days in Orissa have
been utilised.

(b) 1,17,46,176 man-days in Andhra
Pradesh and 59,66,086 man-days in
Orissa have been receivegq ~s« dona-
tions to the Defence Labour Bank.

(c) In Andhra Pradesh tne man-
days have been utlised on land recla-
mation, development of pastures,
plantation of fodder and fuel trees,
contour bunding, construction and re-
novation of minor irrigation works
and digging and deepening pof rupply
channels, digging of irrigation wells,
formation of earthen roads, drainage
and flood protection measures, digging
of compost pits, development of poul-
try and fisheries, etc.

In Orissa, the man-days have been
utilised on construction and repair of
toads, renovation of tanks and wells,
ciggng of compost pits, poultry rear-
ing, fishery development, manufacture
of  bricks, excavation of fielda
channels, cultivation and recla-
mation of waste lands, con-
struction and repair of school and
hostel buildings, Kharif and Rabi pro-
gramme fodder and fuel plantations,
ete.
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Seminar on Tourism

99, J Shri P. K, Deo:
'\ Shri Buta Singh:

Will the Minister of Transport amd
Communications be pleased to state:

(a) whether the tourism Seminar
held at Madras in last July has made
certain recommendations to the Gov-
ernment of India;

(b) if so, what are the recommenda-
tions;

(c) how they are being implement-
ed?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
and (b). The Indian Conference of
Social Work, Madras State Branch,
organised a Seminar on “The Impact
of Tourism on Nationa] Integration”
at Madras from 12th July to 14th July,
1963, The organisers of this Seminar
have not so far sent any recommen-
dations of this Seminar to the Gov-
ernment,

(c) Does not arise.

Hydrographic Survey of West Coast

1000. Shri D. J. Naik: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Hydrographic Survey
of the Gulf of Cambay and the West
Coast of India has been recommended
by the Chief Hydrographer and Nauti-
cal Adviser to the Government of
India;
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(b) If so, whether Government in-
tend to undertake hydrographic sur-
vey of the West Coast; and

(e) If so, the detailed programme
thereof?

The Minister of Shipping in the
Ministry of Transpert and Commuai-
eations (Shri Raj Bahadar): (a)
and (b). Yes, sir.

(e¢) The Hydrographic Survey Com-
mittee of the National Harbour Board
has accepted the recomendations of
the Chief Hydrographer and the
Nautical Adviser to the Government
of India as a guide line for determin-
ing the future programmes of coastal
surveys. The surveys of Srivardhan
to Bankot and Malvan on the West
coast have been included by the Com-
mittee in the survey programme for
the next survey season of 1963-64.
The surveys which have been carried
out on the entire West Coast since
independence are indicated below:—

Place of Survey

S. No.
(1) Kori Creek
(2) Godia Creek
(3) Gulf of Kutch (Northern
Portion)
(4) Kandla Harbour and Ap- .
proacheg
(5) Olkha
8 Gulf of Cambay (Gopnath
Pt. to Sultanpur shoals)
(7 Wausi Borsi
(8) Umbergaon
(9 Tarapur
(10) Bombay Harbour and Ap-
proaches
(11) Dabhol
(12) Jaigarh
(13) Goa Harbour and Ap-
proaches
(14) Betul o
(15) Karwar
(16) Belekeri
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§. No. Place cf Survey
(1n Honavar
(18) Bhatkal
(19) Malpe
(20) Mangalore
(21) Abhikal
(22) Badagara
(23) Beypore
(24) Cochin Harbour and Ap-
proaches

(25) Alleppey
(26) Vizhinjam

2n Kolache]

(28) Minicoy Island
(29) Androth Island
(30) Kiltan Island.

The survey programmes for the
succeeding seasons will be fixed by
the Committee from year to year.

P. & T. Employees

1001. Shri Balkrishma Wasnik: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether Class IV employees of
the P. & T. Administrative Offices are
allowed to appear for the promotional
examinations from Class IV to Class
III in P. & T. units; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) No Sir.

(b) Promotion is normally restrict-
ed to officials borne on the same estab-
lishment. Class IV employees of
P. & T. Administrative offices are not
borne on the establishment of P. & T.
Units and as such they are not eligi-
ble for promotion in those units.

Hassan-Mangalore Rail link

1003. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state the stage at which the Hassan-
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Managalore rail link project stands at

present?
The Deputy Minister in the Minis-

try of Bailways (Shri §, V. Bama-

swamy): Final Location Survey for
this line is in progress. The field
work of the survey has been complet-
ed and necessary estimates are now
under preparation by the Railway.

Fodder Bank

1004, Shri D, C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a fodder bank is pro-
posed be set up near Delhi for giving
immediate assistance to neighbouring
States which are periodically subject
40 fodder scarcity; and

(b) if so, the details of the propo-
sal?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Sabhag Singh): (a) A proposal to
establish a Fodder Bank near Delhi is
under Government's consideration.

(b) Details have not yet been fina-
lised.
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Sethu-Samudram Project
1008, Shri Seshiyan: Will the Minis-
ter of Transport and Communications
be pleased to stafe:

(a) whether the technical report on.
the Sethusamudram Project has been
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received by the Government;
(b) it so, the details thereof;

(c) whether it is a fact that the
Sethusamudram Project is proposed
to be given a high priority in Fourth
Five Year Plan; and

(d) when the
will be finalised?

The Minister of Shipping in the
Ministry of Transport and Communi-
caliong (Shri Raj Bahadur): (a)
and (b). In May 1963, the Govern-
ment of Madras submitted to the Gov-
ernment of India a revised estimate
for the Sethusamudram project. This
was based on the requirements of
wvessels upto 26 feet draft. Recently,
they have submitteq another revised
estimate providing for a canal which
can take vessels of 30 feet in consi-
deration of the fact that the Tuticorin
Port will take such ships. The
Madrag Government has estimated
the cost at Rs. 15:50 crores for the
earlier one and at Rs. 2172 crores
for the later one. The estimates are
under examination by the technical
officers of the Department of Trans-
port.

preliminary survey

(c) The fourth Five Year Plan has
not vet been drawn up It is mnot
possible to indicate at this stage what
items will be included in it, or the
priorities for items which may be in-
cluded in the Fourth Plan,

(d) Most of the investigations have
been completed. Land Survey on
either side of the canal alignment
remains to be carried out by the Sur-
vey of India. The necessary request
to that Department has been made.

Telegraph and Public Call Offices in
Punjab

1009. Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the number of public call offices
and telegraph office which were
sanctioned in the Punjab State during
the Second Plan and the first two
years of Third Plan with the names of
places;
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(b) how many of them have started
functioning with the names of places;
and

(c) the causes of delay in setting up
the others and when they are expect-
ed to function?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) and (b). As in
statements laid on the Table of the
House. [Placed in Library. See
No, LT-1577/63].

(¢) Delay in carrying out the work
is due tg shortage of line and wire
materials and the department's com-
mitments in connections with the
emergency. These stations are expect-
ed to be opened by the end of the
year.

Co-operative Experis from Swedenm
and Norway

1010. Shri S. B. Patil: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether it is a fact that efforts
were being made to secure the ser-
vices of hte co-operative eperts from
Sweden and Norway to assist in the
training of Indian Managerial person-
nel in consumer co-operative institu-
tions; and

(b) if so, the nature of the assist-
ance and whether they have agreed
to assist the Indian personnel in this
regard?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam  Dhar
Misra): (a) Yes, Sir.

{(b) The International Co-operative
Alliance has been approached to make
available three high level experts for
the proposed Central Co-operative
Management Institute and 4 teams
consisting of 3 experts each to work
in an advisory capacity for consumers
co-operatives in the city of Bombay,
Madras, Calcutta and Delhi where
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programmes for the development of
consumers co-operatives on compre-
hensive lines are being taken up. The
discussions are at a very preliminary
stage and no agreement has yet been
reached regarding the nature of the
assistance.
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Aerodromes

1012, Shri P. C. Borooah: Will the
Minister of Transpori and Communi-
cations be pleased to state:

(a) whether Government have
undertaken a major programme of
improving aerodromes on regional
routes all over the country to facili-
tate spread of air travels in the States;

(b) if so, the aerodromes in the
North Eastern region which are to be
improved under the scheme; and

{(c) the major improvements to be
made at these aerodromes

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Ahmed Mohiuddin): (a) to
(c). The question of lengthening/
strengthening of Eunways at certain
aerodromes on Tregional routes for
operation by heavier and faster air-
craft is under consideration.
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Transfer of P. & T. Employees

1013. Shri Daji: Will the Minister

of Transport and Communicationg be
pleased to state:

(a) the number of Post and Tele-
graphs employees of different sections
who have been transferred to Assam
and NEFA area since November, 1962;

(b) the number of those who have
been called back and the number of
those who are continuously on border
duty; and
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(¢) whether any additional allow-
ance has been given to such em-
ployees?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) to (c). The
reply is given in the Statement
below:—

Statement to be laid on the Table
of the Lok Sabha vide part (a), (b)
and (¢) of Unstarred Question No.
1013 for 27-8-1963.

Cadre Number Number  Number Additional allo-
deputed called back  still in  wance given .
Assam

Engineering Supervisors . 19 e 19 Rs. 45 - pm.
Repeater Station Assistan! 24 9 15 Rs.35-pm.
Teletypists . . s 39 29 10 Rs. 30,- p.M.
Wircless Operators 2 2 s 2 Rs. 30.- pm
Postal Signallers . . . 7 K 2 Rs. 30- pm.

Eandla Zund Project

1614, Shri Jashvant Mehta: Will the
Minister of Railways be pleased to
state:

{a) whether the survey regarding
the traffic of Kandla Zund Railway
has been completed by the Railway
Department;

(b) whether Railways authorities
have taken a decision to implement
tha scheme regarding the Kandia
Zund project;

(c) the cost of the whole project;
and

(d) the reasons for delay in imple-
menting the scheme?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) The traffic survey of
Zund-Kandla B.G. rail link was com-
pleted in July, 19680. Certain investi-
gationg regarding future pattern of
traffic to and from Kandla Port and
the final alignment ‘o be adopted, are
however, now being made in the light
of information recently furnished by
the Ministry of Transport and Com-
munications.

(b) This is an approved project for
the Third Five Year Plan.

(c) Rs. 12'89 crores.

(d) Investigations referred to in (a)
above are not yet complete.

Sugarcane Qutput

1015 J Shri Vishram Prasad:
1 Shri Jashvant Mehta:

Will the Minister of Food and Agrl-
culture be pleased to state:

(a) the amount of money given by
the Central Government to the State
Government s as an incentive to the
farmers to increase the sugarcane oute
put during 1959-60, 1960-61 and 1961-
62; and

(b) how much money was given to
U.P. Government?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). The
amount of assistance-given to the State
Governments and to U.P. Government
for sugarcane development from 1959-
60 to 1961-62 is as follows:—

-
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(Rs. in Lakhs).

Year

Total ex- Amount Amount
penditure given by  given by
incurred  the Cen- the Cen-
tre tre o
State U.P. Go-
Govern-  vernment
ments

10%9-60
1960-61 .
1961-62 .

. : 17839 6346 32-54
. . 159°72 §3-12 2769
B . 11433 38-02 1126

Strike Threat by Pakistani Crew of
Joint Steamer Companies

J Shri P. C. Borooah:
e . Shri Hem Barua:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Pakistani crew of
the Joint Steamer Companies which
operate between Calcutta and Assam
have recently served a strike notice
on the Companies.

(b) it so, the steps taken to avert
the strike in the present condition
when both Pakistan and China are
reported to have mobilised their force
along the Indian borders; and

(c) the alleged reasons put forth for
resorting to strike?

The Minister of Shipping in the
Ministry of Transport and Communi-
cativne  (Shri Raj Bahaduor): (a)
No.

(b) and (c). Do not arise
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Ports in Andhra Pradesh

1021. Shri E. Madhusudan Rao: Wiil
the Minister of Transport{ and Com-
munications be pleased to state:

(a) whether it is a fact that the
ports of Kakinada, Masulipatnam and
Krishnapatnam in Andhra Pradesh
are being developed for the export of
tobacco from Andhra Pradesh; and

(b) if so, the details thereof and
the total cost of each projects?

The Minister of Shipping in the
Ministry of Transport and Commauni-
cations (Shri Raj Bahadur): (a)
and (b).. The executive responsibility
for the development of Ports other
than major Ports rests with the State
Government. Details of steps being
taken by the State Government for
special facilities for the export of indi-
vidual commodities, such as, tobacco
are the concern of the State Govern-
ment. Provision has, however, been
included in the Central Third Five
Year Plan for the pgeneral develop-
ment of the three ports referred to as
shown in the statement laid on table
of the House. [Placed in Library,
See No. LT-1578/63].
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QUESTION OF PRIVILEGE
Mr, Speaker: Yesterday I had re-

ceived a notice of breach of privilege -

from Shri Kapur Singh and Shri Ram
Sewak Yadav to the effect that the
Prime Minister had publicly announ-
ced his acceptance of the resignation
of six members of the Cabinet with-
out first making a statement on the
floor of the House about this matter
of specific, urgent, public importance,
particularly when Parliament is in
session. I told him yesterday that I
bad not allowed it and that if he had

any grievance, he could represent to ;

Both of them
I tried to ex-

me in the chamber.
did come and see me,
plain it to them,

The same notice has been repeated
today by Dr. Singhvi, though he has
taken his stand on two things, first
as a privilege of the House. Then he
comes round and says that it is not
a privilege, but it is a matter of
convention. So according to his own
sta.id, he doubts whether it is really
a privilege issue, A breach of pri-
vilege is of some rights that are
vested in Members and to which they
are entiiled. Acecording to him, it is
only a breach of convention. He
himself admits it.

I had said yesterday that I would
like to know from Shri Kapur Singh
whether this Parliament had &ny say
in the appointment, dismissal or re-
moval of Ministers or it was only the
privilege of the Prime Minister.

Shri Kapur Singh (Ludhiana):
After having listened to your ruling,
I would not insist that it is, strictly
speaking, a privilege of the House, to
have a say in the matter of appoint-
ment or dismissal of the Ministers.
But 1 would sfill submit that this
House is entitled, if not to the pri-
vilege, at least to the courtesy, of
knowing before the public knows,
whenever decisions of such import-
ance are taken by the Prime Minister.

Mr. Speaker: I follow him.

1885 (SAKA)
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Dr. L. M. Singhvi (Jodhpur): It
would not be strictly correct to say
that I have admitted that this not
at all a matter of privilege. What I
had submitted to you is that this is
a matter of privilege as well as of
convention, and furthar that certain
privileges may be grounded in con-
vention.

Mr. Speaker: Can he give me an
answer to the question that I put to
Shri Kapur Singh, whether this
House has any say in the appoint-
ment change....

. Shri L. M. Singhvi: That is why I
would like to clarify, and I think
that the House is entitled not merely
as a matter of courtesy, but as a
matter of convention, to expect the
Prime Minister to make a gtatement,
particularly......

Mr. Speaker: That is quite a diffe-
rent thing altogether. Then we get
down to what Shri Kapur Singh said,
that it is a matter of courtesy,

Dr. L. M, Singhvi: No, Sir. I go
further and say that it is not courtesy,
it is a convention, and a convention
is certainly not on the sufferance of
the Government or the Prime Minis-
ter, but it is a matter of right of this
House.

Mr. Speaker: ] am only on the
authority of this House, whether it
can interfere or change, or have a
say in the appointment or dismissai
of Ministers by the Prime Minister,
rather by the President on the advice
of the Prime Minister.

Shri Tyagi (Dehra Dun): May 1
make a submission?
st UW ¥aw qET
TP AR .

W WERA & OF A A AT
|1 § 99 # @ '@ w7 A difag
Dr. L. M. Singhvi: If you would

permit me to make my submission
very briefly, I would like, first of

(aTuEsT) -
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[Dr, L. M. Singhvi]

all, to say that privilege is after all
the sum total of the rights vested in
us either as a matter of convention or
tradition or as a matter which has
been accepted in all quarters, In
this case, it is not only a matter of
privilege, but a privilege that is
grounded. .......

Mr. Speaker: He says “not only™.
but where is that privilege, that right,
I am asking him. Can he point out
any constitutional. ...

Dr. L M. Singhvi: 1 may quote
from May's Parliamentary Practice
where it says that the distinctive
mark of a practice is its........

Mr. Speaker: When there are spe-
cific rules of this House, we need not
follow. ...

Dr, L. M. Singhvi: I shall presently
refer to the specific rules of the
House, but we know that our privi-
leges are not codified anywhere. The
rules only relate to the procedure
which enable us to raise a question
of privilege.

=T TR ¥A% a199 : Iq g o

s F god faga s'm fF 9@
qF B ¥ FT g &, IH ¥ qg

gl fear gar 2 fF Q8 9 $9 § 7@
gt o fadrafasre & avafraa g6 1

I ¥ arF % faar ¢

(i) not more than one question
shall be raised at the same
sitting;

(ii) the question shall be res-
tricted to a specific matter of
recent Occurrence;

(iii) the matter requires the in-
tervention of the House,
s, & 5 & fasw #9m f5 yam
Y v 7= oY T 91T & wfq -
= § 1 W Wt 9% g A A
SITAETAFALHAN T A

AUGUST 27, 1963

of Privilege 2908

F gfq o & | o e 54
faet Wt &1 T SR $T Y
&, FAT @15 FT woGT I F fog,
at 9| &1 a1 /ey w A g s
f& #fmi w1 e SR owT ot
sfmafmgidshwmag e
g "t F o= e Fx feg
M0 AT g T FT AT wFT @ fF afazam
& WETT ® AW §A 7 A e
™ # w9 g 5 9g St ¥ A@e-
AfiF qar § T § 9g A9ed @
AT § FOE €S & | qg WA T
[T F FE T@T IAT A0(6T 97 TG {H
o gam

o & um FfdedE
qMETE .. .

SeT WERT : ¥F #f woAr e
ST FTEAT § WX 99 &1 W F avA
@ 9TEr g |

TR gfEa F FAER 78 aRd
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SfaSz 1 FL | W O F WX
QAT 7 @ @1, 91 A% Al FAGeH
AN AT EF & AT 3w o e a
WA A T g% § | grew (4T @
fafreet & fa=ms w912 ot dax
W AT SFAT & | a 59 A g
gfawe 7€ & 5 sew fafaeet few
1 @ § " fFm F1 a8 @ g

gl a7z @ fe @y anen @
Eﬁfﬁfﬂﬁﬁ.ﬁq?fsﬁmﬁﬂ'{ﬂ
forar &, Sif aw ot T & fir fafirex
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AT AR A @ A I AR
F T T g

st T ¥TF qRT T FA IRV
Fefmg iwmimawy:

“The matter requires the inter-
vention of the House.”

g g | AfET Tm T @ ag ' e
ot q21 g1 2T | AfET ag S W
T A & & oA fafassr w1 oom
& 6z | F T aE W TR
& faar |

Shri Hari Vishnu Kamath: I seek
clarification of your ruling. You were
pleased to observe that the Prime
Minister has got the right of power
under the Constitution to appoint the
Council of Ministers and also dismiss
them or remove any Minister, I be-
lieve that it is the President who has
to do that under the Constitution. It
it, therefore, right for the Prime
Minister to announce in public that
he has accepted the resignation, be-
fore the President has accepted the
resignation submitted.

Mr. Speaker: That is a different
thing altogether.

weaw wgew - Far a1 ¥
gg fawifr &% o 7 7% wewrg
¥ ag wrar s ¢ i fawifon & art
¥ &Y g Fer, A 7@ A awr g
T & 3w F AEEE F@TE |

Shri Nath Pai: Sir, I am not
pursuing it. Arising out of it, the
daily Press is full of rumours abou
resignations. May we know if there
is any.... (Interruptions.)

Mr. Speaker: Order, order.
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Pakistani Flag at Latitilla
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g Tt F g S o SftEe g
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faffes & & & 999 & ¢ ¥ §1§
419 FAT 9”& 7

w@t ®o Wlo AL (FWIL) :
qET AT AR F AR T AFAE FA
W e I F AR FoEa #7
T g .

oy AERY . §EEd d anE
FTagd £ 1 T 9 59 a9 6%
fufaser & wraT ox 8T @ W@ £
# faer grewfafess a9 &1 s&E™
TET I AEAT | w9 939 fafrex
HIEE &1 99 91 § 99 F a} ¥ 7
qg 949Td FEAT A8 a1 F a9 ¢ |

12.18 hrs.

RE. HOISTING OF PAKISTANI
FLAG AT LATITILLA

Shri S. M, Bangrjee: I shall ask a
question.

Mr. Speaker: He may put it
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Shri S, M. Banerjee: It is stated
in yesterday’s statement that this par-
ticular area where the Pakistanis had
hoisted their flag on the 14th is con-
sidered disputed area by our Govern-
ment. On what basis is this area
considered to be disputed area? Is
this the reason why Pakistanis hoist
their flag there and if so, is the Gov-
ernment likely to change their posi-
tion after these repeated intrusions?
Knowing full well it is we who have
declared it as a disputed area.

Thee Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawabarlal
Nehru): It is disputed area. It
is a question of interpretation
of the old Radicliffe’'s award. In
that Award there is a discrepency
between the written word and
the map attached to it. According
to the map this village fell on
the Pakistan side but according to
the description attached to the map,
the area fell on the Indian side. Now,
the rule for interpretation of these
things was laid down by Mr. Radcliffe
himself: where there is a discrepancy,
the written word should count far
more than the line on the map.
Anyhow, there is a line on the map
and therefore, Pakistan has been claim-
ing this for sometime. The matter
was being considered when the pro-
cess of demarcation came: the process
of demarcation has not taken place in
this area. We try to expedite its pro-
cess so that the matter might be
settled this way or that way. But
somehow it is being delayed. Ewven
now we have asked them to expedite
it and meanwhile as I stated yester-
day, that the existing condition should
remain, that 1is, the status quo ac-
cording to which we are there.

Shri S. M. Banerjee: Have they
agreed to maintain the status quo?

Shri Jawaharlal Nehru: Pakistani
authorities sometimes ago repeatedly
agreed to that but the local authori-
ties, inspite of that agreement, have
infringed it: their people have inter-

AUGUST 27, 1963

tani Flags at Latitilla 2912

fered with our people working in the
fields, etc. We have again asked
them to expedite this demarcation so
that this matter might be settled this
way or that way.

Shri Hari Vishnu EKamath (Hos
hangabad): Has the attention of the
Prime Minister been drawn to certain
allegations made in the Assam Legis-
lative Assembly to the effect that
one of the persong who hoisted one of
the Pakistani flags there were fifteen
small flags according to the Prime
Minister's statement is a Congress-
man who had earlier harboured Pakis.
tani army personnel in that area and
are there reasons to believe that the
Government's somewhat weak-kneed
invertebrate policy towards Pakistan
infiltrators into Assam is inciting
anti national miscreants to run riot
with impunity?

Shri Jawaharlal Nehru: No, Sir: I
have not seen this extra-ordinary
statement to which the hon. Member
refers. But such information as we
have is that these small flags were
secretly put up by the people who
came from Pakistan that morning;
they put them up and rather compel-
led a few other people to put them
up.

Shri Hari Vishnu Kamath: That in-
formation is in papers. I will pass
it on.

= TR (FE)  He
werRg, famamaT |

Shri Swell (Assam—Autonomous
Districts): There are a number of
rather significant portions in the staie.
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ment of the Prime Minister. For
instance, it is stated that when the
Assam Police went to that territory
they were threatened with East Pakis=
tan Rifles and they could not make
any arrests. Then it is also stated
that when the East Pakistan Rifies
fired at our personne! our perscnnel
did not return the fire. It is also
stated that as a result of all these
incidents the Government has ins-
tructed the Government of Assam to
give armed protection to the people
in the border areas there. Does it
meant that so long the entire border
was left free without any armed pro-
tection whatsoever?

Shri Jawaharlal Nehru: It does not
mean what the hon. Member sug-
gests.  But it is one thing to give
general protection by giving armed
police, ete. It is another thing 1o
take steps which may lead to the sit.
uation becoming worse. Then it
ceases to be a question of a few armed
policemen but taking steps on a much
larger scale,

Shri Daji (Indore): The first inci-
dent was on the 14th and the second
on the 18th, within five days. It
means that during the period of five
days we could not sufficiently patrol
the area. Is the Government in a
position to inform the House as to
the steps taken? Do we expect such
incidents in that particular area
will not be repeated? Are we ade-
quately prepared, at least as ads-
quately as the Pakistani men?

Shri Jawaharlal Nehru: 1 cannot
give a precise answer to that ques-
tion. We are giving such protection
as we can short of moving large
armies there and we think that this
kind of petty incidents will go on
recurring till the matter, is finally
settled. Therefore, we are concen-
trating on the dispute being settled
by demarcation as quickly as possible,

N TAEETER 0 TEE WERY,
fargarae | ¥ ow ¥ g A 2
Agghaa Fg W E !
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Some hon. Members rose—
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—

12.21 hrs,
PAPERS LAID ON THE TABLE

Rice MiLLING INDUSTRY (REGULATION
AND LICENSING) AMENDMENT RULES,
1963.

The Deputy Minister in the Minis-
try of Food a2nd Agriculture (Shri
A. M. Thomas): I bcg to lay on the
Table a copy of the Rice Milling
Industry (Regulation and Licensing)
Notification No, G.S.R. 1369 dated the
17th August, 1963, under sub-section
(4) of section 22 of the HKice Miliing
Industry  (Regulation) Act, 1958.
[Placed in Library. See No. LT-1561/
63].

Inpian  Arrcrarr  (Seconp AMEND-
MENT Rures, 1963

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohiuddin): I beg to lay on
the Table a copy of the Indian Air-
craft (Second Amendment) Rules,
1963 published in Notification No.
G.S.R. 1373 dated the 1Tth August,
1963, under section 14A of the Air-
craft Act, 1934, together with an ex-
planatory note. [Placed in Library.
See No. LT-1562/63].
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MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have 1o report the
Tollowing 'message received from the
Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Industrial Employment (Standing
Orders) Amendment Bill, 1963,
which has been passed by the
Rajya Sabha at its sitting held on
the 21st August, 1963.”

BILL AS PASSED BY RAJYA SABHA
LAID ON THE TABLE

Secretary: I lay on the Table of
the House the Industrial Employment
(Standing Orders) Amendment Bill,
1963, as passed by Rajya Sabha,

12.22 hrs.

APPROPRIATION (RAILWAYS) No.
5 BILL

The Minister of Railways (Shri
Swaran Singh): I beg to move®*

“That the Bill to authorise
payment and appropriation of
certain further sums from and out
of the Consclidated Fund of India
for the service of the financial
year 1963-64 for the purposes of
Rai'ways, be taken into conside-
ration.”

Mr, Speaker: The question is:

“That the Bill to authorise
payment and appropriation of
certain further sums from and out
of the Consclidated Fund of India
for the service of the financial
year 1963-64 for the purposes of
Railways, be taken into conside-
ration.”

The motion was adopted.

Mr. Speaker: We take-up the claus-
es. The question is:
“That clauses 2 and 3 gtand part
of the Bill"
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Scheduled Areas and
Scheduled Tribes Commission

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

The Schedule was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Swaran Singh: I beg to move:
*“That the Bill be passed.”

Mr, Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

12.24 hrs.

MOTION BE: REPORT OF SCHE-
DULED AREAS AND SCHEDU-
LED TRIBES COMMISSION—
Contd.

Mr, Speaker: The House will now
take up further consideration of the
following ‘motion moved by Shri Lal
Bahadur Shastri on the 6th Septem-
ber, 1962, namely:

“That this House takes note of
the Report of the Scheduled Areas
and Scheduled Tribes Ceommission,
laid on the Table of the House on
the 20th November, 1961.”

Shri Besra is to continue his speech.

Shri Hari Vishnu Kamath (Hoshan-
gabad): How much time has Dbeen
allotted for this?

Mr. Speaker: The time allotted was
five hours, Four hours and five
minutes have been exhausted. 55
minutes remain.

Shri P, K Deo (Kalahandi): There
are many speakers and, therefore,
more time may be allotted to this
discussion.

Shri Swell (Assam—Autonomous
Districts): Sir, I would like to seek
your guidance on this point,

*Moved with the recommendation of the President.
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Shri Basumatari (Goalpara): Sir,
this is a very important subject. Out
of 5 hours allotted for this 4 hours
have already been taken. There are
many more hon, Members who would
like to take part in this discussion.
If the House is agreeable, I would
request you to kindly extend the
time, I am also told that the Gov-
ernment has no objection to give more
time to this discussion.

Mr. Speaker: Is he speaking on
behalt of the Government also?

Shri Basumatari: No, Sir; I said:
“I am told".

Mr. Speaker: He who told like that
to the hon., Member should tell me
also.

Shri Basumatari: That is why, Sir,
I am requesting you to consult the
Government and give us more time
for this discussion.

Mr, Speaker: Let us proceed with
the discussion, and then I will see.

Shri Swell: Sir, I do not know how
much time is left, but it is after al-
most one year that this discussion is
peing resumed, Large numbers of
Members, especially those belonging
to Scheduled Tribes, are anxious to
take part in this debate.

Mr. Speaker: That is exactly what
I have said.

Shri Swell: What I submit, Sir, is
that the time that remains will be
very very limited. :

Mr, Speaker: That is what s0 many
other hon. Members have said. I
have said that I am considering.
What else does he want to say?

Shri D. J. Naik (Panchmahals):

Sir, our plea is that more time should

be allotted. .

st aF (39H1) : WHAH WG,
o WY ¥ g 7 A ¥ faw e
fea &, wafee & w9 1 gqa1R ATE |

AUGUST 27, 1963

Report of Scheduled 2920
Areas and Scheduled
Tribes Commission

gaC Tt F 1 fedrd & , A
¥ g FT1 § AR W G40 F 3@
HATT T AT & FTAA AT 727§ |

fag Tmg ¥ FeTT FR AT
far & wfuw ¥ afas mfcam® &1 7
T FUF § W I S F SAfawr
Ffy o & i & | F &1 aga oo
&1 oY 7 Sz T 97 71 FE W g
o fF A R I
qoet sifasr 1 frafz s es 1 7 A
faeger s & AT 99 St F 8
ot gfewar 7@ & @R T agg dg-a
1 I W G Ard G FTOT A F
wereH AT 349 F7 wfas ¥ wfas www
F @ E | @A @ 7 704 "ifs-
Fifegt #t wEw ¥ g9 F g owo
qYo SHTHT TE F WATEH WMHT FIA
qa frar 3, sfe w9 0% 9z Fr9
AFL & e w1 gt F awrd
TRl & g W sfgarfaat w7
o foar s & 1 & gara 3 aren
g f5 g1 ¥ 707 mfzafant w1 =
¥ faT g oF f9Ew ¥ F 0F 0A-
TRTIT FAMET A7 |

agi 9 afz sarw F #r o 6w
a9 g1 9, A1 IHET FEAW, T,
arema w1 FT gZaw F fag st e
woT fFar o @, &z fed 3R #
faar amar & 1 feafe @z & f 33=me
Y AT 3o TTHT FT FIH FQ & HX A
Y TEAT &9 N P, A@AEEAT
A gat gax wafe e #3 g3v
AT E N

sR-FazieE ¥ W ogE [ /Y
Fgt Y ST TATE R | T F I
7z & fF 1% Y gwew ww ¥ wA AR
AT T qF AT @A g | ey
# faz wo =z § 6 ag wer-
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AR T * fay g w1 a2
FEq IIW |

# a7 ot Fza1 F1z787 g 5 gwrd
g A fosn w1 favw w0 5 @
WTE-AME ch7 @ fd § AR a7
FANMAT T REITTS AT &
@ A g9 @ g | e
I w7 9z & F az1  sfqarfagt
F g4I F ATGHTT FATE ST 0
W o 9 @ W w1 9 g
o & 1 w@ o ¥l e & fE oaan
F aEad A # fad s
vt #1 &Y frgaa fopar s 1 38 & we-
T FAF-IEEAT FH g AW T TF F
g = o g ga-fedew 7 0w
UF S Gle §t SaET F A7 |

A FTEE w feEmE & 99
gie, MW, T WK FT  HIST a%)
¥ gga & o w29 ge =iz
g faq ¥ aga @ gwdr
ot ogt gf 8 | 9% gl S #
1T wifeanfadt 9 femi & &
F=Ew o 917 | 99 S F Ao
O & far a1 gzam & fay o w7
FIX HT a6 & 733 & AT iy

Foe-goET o § aeem &
ot Ffoaré § | OF Wi ¥ g A WA
I T FIE W TeT S g | oW faw
A T AT F FTEA ITAH FA
% fay Wt &7 9B A AU |

T wm @t o ¥ sz
mar ¢ fF wrewdr & & faenieai
% fodr g® a9 F TEqr A AG |
# faded w1 9 § 6 = -
Hew #1156 a3 § A2 <7 a7 5 Az
9 * FEET F |

s # & @z wgw Wzl g 6
gTex FAET & wrfear fanfaai &1
FwRAZ T A W wAfEw #; oI
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T WeRl & WY § A9 F gegarg 4T
34

Mr. Speaker: There has been a
persistent demand from all sides of
the House that the time may be ex-
tended. We have 55 minutes accord-
ing to the old schedule. What is the
time by which I am required to ex-
tend the time allotted for this discus-
sion?

Shri N. N. Patel (Bulsar): Whole
day.

Shri P. K Des: At least by two
hours.

Shri Swell: Sir, may I make a sub-
mission? Last time this discussion
was postponed in order to allow the
House to have more time for the
discussion,

-

Mr. Speaker: I am just considering
that, Dr, Swell takes up the gues-
tion again from the beginning. It
has been agreed to and I am going
to extend the time. I am only ask-
ing by how much I should extend it.

Dr, L. M. Singhvi (Jodhpur): This
discussion may continue for the
whole of this day.

Shri Swell: This whole day may be
given to this.

Mr. Speaker: How long is the hon.
Minister likely to take?

The Denuty Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): About 45 ‘minutes.

Mr. Speaker: I wil call her at 415
and this may conclude at 5.00. The
whole day will be spent on this. But,
again, I will have to place some time
limit on the speeches. Hon. Mem-=
bers should try to restrict their
speeches to ten minutes.

Shri P. K. Deo: It will be impossi-
ble, Sir, to cover all the points in ten
minutes.
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Mr. Speaker: That resiriction ghould
be allowed. All the hon. Members
should get an opportunity. This is
the only opportunity when hon. Mem-
bers especialy from the Scheduled
Tribes will be able to take part.

Shri Swell: Ten minutes is too
limited a time, We have a number
of things to tell the Home Minister.
They are very important things.

Mr. Speaker: The Chair will see
if in any particlar case the time
should be more than ten minutes;
otherwise, it should ordinarily be ten
minutes. Let ug proceed now.

Shrimati Ramdulari' Sinha—
An Hon. Member: She is not here.

Mr, Speaker: Shri Swell.

Shri Swell: Thank you, Sir. Mr.
Speaker, Sir, as a membe:r of the
Scheduled Tribes I think my first quty
is to thank you on this occasion, for
at long last......

Mr. Speaker: He should not lose
any time in thanking me, because in
no case the limit should exceed 13
minutes.

Shri Swell: Sir, at long last this
discussion has been resumed after the
lapse of about a year. It appears to
me that this sort of thing does not
bespeak well of the concern that the
Home Ministry or this House has for
the welfare of the Scheduled Tribes.
May I point out to you that today neit-
her the Home Minister, nor the Minis-
ter of State for Home Affairs is pre=-
sent and only the Deputy Minis-
ter of Home Affairs is present, which
shows the kind of perfunctory atti-
tude which this Ministry hag towards
the welfare of the tribal people?

Mr. Speaker: That should not be
the inference. The Minister in charge
of this subject is present. So, why
should he say that other Ministers are
not present?

Shri Swell: I would have wvery
much liked the presence of the Home
Minister here.
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Mr. Speaker: So far as the distri-
bution of portforlios is concerncd, this
subject has been assigned to the Minis-
ter who is present in the House now.
What more does he require?

Shri Swell: Now, coming to this
report, since you have given me very
very limited time, I would like to
say that the Chairman of the Com-
mission has done a tremendous piece
of job within the very limited time
given to him. The Commission was
appointed in Apri] 1960 and it submit-
ted its voluminous report, which tries
the patience and intelligence of the
most inveterate book-worm, within a
period of a liitle more than one year,
in October, 1961. The Commission had
to travel in different parts of the
country, take evidence from different
parties and cover a large number of
subjects. As far as the scope of work
of the Commission is concerned it
was encyclopaedic.

I do not know whom Shri Dhebar
met when he went tp Shillong with
his Commission. I never met him
there and, as far as I am aware nona
of my colleagues who are in the State
Legislature or their representatives
were heard or allowed to place evid-
ence before him and the Commission.
From the appendix to the report it
appears that g number of inconsequen-
tial persons were brought before them
by the Gowvernment of Assam, and
onlv a picture of the problem of the
triba] people in that area which would
not be embarrassing to the Govern-
ment of Assam was presented to the
Commission. T do not know the terms
of reference of this Commission but
Shri Dhebar in his forwarding letter
to the President has sald:

“You were pleased to appoint
this Commission on 28th April,
1960 and to assign to me the task
o0* investigating and reporting on
the problems of the Scheduled
Tribes.”

The term ‘“the problems of the Sche-

-
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duled Tribes”, I would take it, to
means all sorts of problems, social
econemie, educational and political and
I would allow the {'scretion to the
Commission that with relation to par-
ticu'ar regions it would Jay stress on
a problem that is of the greatest con-
cern to that particular area.

I would beg to submit that as far
as the triba] people of Assam are con-
cerned especially so far ag the hills
tribal people of Assam are concern-
ed, the problem is more political. It
is political rather than economic, so-
cia] or educational, and if the political
problem has been solved everything
will follow from it and if the political
problem is kept unsolved everything
that the Commission might or might
not have recommended would be of
little avail, would appear to be a sort
of mockery tg the tribal people,

May I submit to you that educa-
tionally the hills tribal people, taken
en bloc have a greater percentage of
I'teracy than the plains people in
other parts of the State? 1i is not my
own estimate or assumption but it is
the position as revealed by the cen-
sus figures of 1961. And if you go
community-wise and take the khasi
community or the Mizo community
their literacy would outstrip that of
the other people of the plain of Assam
by about 20 per cent. That holds true
also in respect of higher education and
in respect of higher services. So-
cially, they have a better standard of
living and a better sense of cleanli-
ness, They have a better family life
and the way they treat their women-
folk is an example for the people in
other partg of India to come, see and
follow.

But, politically, being in a minority,
they have not been afforded that free-
dom to function for themselves, to
look after their own affairs. May I
submit to you. Sir, that even in politi-
cal matters the hills people have been
maintaining a very high standard of
politica] living? Democracy is some-
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thing that is in their very blood. The
way they function in a democratic
way is something which will be an ex-
ample to the other people of this
country to follow. May I remind you
that this is not mecrely my own say-
ing but what one of the greatest sons
of India, Nataji Subhas Chandra Bose
has said? He knew the hills people,
particularly the Khasi people and on
ene occasion he excizimed that if the
pecple of India want to see demo-
cracy in action tney should go to
Khasi hills and learn it.

As far back as 1830, when the first
Br'tish officer went to Assam and the
interior hills to negotiate for the cons-
truction of the road over the hills, he
was given an opportunity to watch the
Khasi durbar when it deliberated
about his proposal. arg he was forced
to exclaim that he was reminded of
the proceedings of the Roman senate.

In point of patrictism may I remind
the Commission, may I remind the
Home Minister, that the hills people,
especially the Khasi people rose in re-
volt against the British Government
as far back as 1832 almost a quarter
of a century befare the other people
of India realised the evils of foreign
rule? Under th: leadership of one
of the bigger chieftains, Tirot Singh,
they carried on the struggle for in-
dependence for a few years and the
struggle was put down only when the
chieftain was taken & prisoner and
kept in a prison in Daeca, which i3
now in East Pakistan. He died there
in prison. He preferred to die in
captivity rather {»an reign as king un-
der the British tutelage. And the
story did not end there. As far back
as 1860, almost a century today, an-
other revolt broke but ‘n another part
of the Jaintia hills, which was put
down in 1863 wlen the leader of the
revolt was caught by the British and
hanged. And “when he was beinz
hanged he urfered the historic words
that if his dead body would face the
east hig country wou.d be free within
a century. Those words have becom>
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prophetic today, Wecause before hun-
dred years have passed this country
has acihieved its freedom.

Then, coming back nearer to our
times, in 1947, the position of hill
areas was such that due to the proxi-
mity to Paki*an they ecould have
created a situation that is gimilar to
that in Kashmir. May I remind the
Home M'nistes (hat many of the hill
areas were in the rategory of native
States and constitonzliy they had got
the option either to join Pakistan or
to join India or to declare indepen-
dence? But, that tense of patriotisra,
that enlightened p<iitical leadership
of the people at that time, especial’y
under the leadership of the late Rev.
JJ Nichols Roy, who was a personal
friend of the Prime Minister a per-
son who sheltered gur Prime Minis-
ter when he went to Shillong in pre-
independence days, before he pecame
the Prime Minister, under his leader-
-ship the people of that area, by their
own wish, chose to throw in their 1ot
‘with India and with Assam.

But soon after they had made the
‘decision everything began to change.
The people were thrown into a state
of frustration. They lost their market
to East Pakistan. Their economic life
was thrown out of gear. The people
‘were rendered destitute and this Con-
gress Government of Assam to which
they had entrusteq themselves, with
whom they had joined hands, went in
a very tardy manner in trying to solve
the economic problems of the people
-of those areas.

Would you believe, Sir, that they
started adopting a kind of stepmother-
ly attitude towards the people? I have
told vou just now that the Hills people
have got a higher percentage of lite-
racy than the plains people, but would
you believe me when -I say that even
today the Assam Government has nut
thought it necessary to establish one
single institution of higher learning in
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the Hil] areas? In g0 many other
ways these things went on and at long
last they started to take adavantage
of the smal]l number of the Hills people
by trying to absorb them into a par-
ticular community, the Assamese com-
munity. They did that by deeclaring
Assamese as the official language
which is a language spoken by
the minority in the State. I say
‘minority’ because if you take the
number of people who speak Assamese
vis-a¢-vis the other people who do not
speak  Assamese, they are in the
minority. But through a policy of
blood and iron, they tried to impose
that language on the people. These
things are there. The problems are
there and if today those people who
have come forward out of the patrio-
tic motive to identify with the rest of
India stand up and demand for a ce-
parate State of their own within the
India Union, it is not a stand of irres-
ponsibility, These are good patriotic
reasons why these people are demand-
ing freedom to function for them-
selves.

I am sorry that this report of Shri
U. N. Dhebar has completely left iLis
problem of the Tribal people of the
Hil] areas untouched. To me it appears
that in that regard the report is per-
functory; it is superficia] and has not
gone into the root of the problem. It
hag done a thing only as if it is a
thing to be done.

Then, I want to draw your atten-
tion to another aspect. The report
has mentioned that the Hill areas of
Assam are placed under the provi-
siong of the Sixth Schedule of the
Constitution and that Sixth Schedule
has been in operation in the Hill
areas for the last more than ten years,
for the last 12 or 13 years. This Com-
mission had the opportunity te go and
inquire into the problems of the Tribal
areas of Assam about ten years later,
after the District Councils under the
provisions of the Sixth Schedule had
been in operation. Was it not the
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duty of this Commission to enquire
whether these District Counci]g or the
provisions of the Sixth Schedule were
working satisfactorily for the Hills
people and in the best interests of the
Hills people?

1 would like to draw your atten-
tion to the fact that as far back as
the year 1954, a Bill was moved in this
House by  Shrimati B. Khong-
men, who was a Member of this House
at that time, to the effect that the pro-
visions of the Sixth Schedule should
be amended in order to give the Hills
people more power, more sense of
self-respect and responsibility and
more financial resources. After the
Bil] was moved the matter was refer-
red to the State Government for its
views and opinions. After the views
and opinions of the State Gowvern-
ment came in August 1957, the dis-
cussion over that Bill took place in
this House and the hon. Prime Minis-
ter at that time assured Shrimati
Khongmen that the Government was
attending to this matter The Prime
Minister assured that it was only right
ang proper that the Sixth Schedule
shouldg be amended and it was on the
assurance of the hon  Prime Minister
that Shrimati Khongmen withdrew
her Bill,

After 1957 the matter was referred
again to the State Governmeni and
things went on like that until 1959
when a Tribal Advisory Council of
the State of Assam presided over by
a Minister of the Government of
Assam submitted draft concrete pro-
posals for the amendment of the Sixth
Schedule. But the matter was left
hanging again.

In 1961 when a delegation of the
Hills people came here after the lan-
guage disturbances to meet with the
hon. Prime Minister and the hon.
Home Minister, both of them gave
a firm assurance that the Sixth Sche-
dule should be amended and must be
amended. But, I think, till today

957 (Ai) LSD—6.
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nothing has been done. This Commis-
sion headed by Shri U. N, Dhebar did
not think it necessary to go into all
these details; it digd not gp into the
things that are troubling the minds of
the Hills people.

I am sorry to say that as far as we
are concerned, the report is complete-
ly inadequate, It has bypassed the
problem of the Hilis people. It ap.
pears to me worthless. It would be
better if we scrap the report and re-
quest Shri Dhebar to re-write his re-
port, so far as we are concerned. May
I impress upon the hon. Home Minis-
ter that he cannot leave this matier
hanging today. He has got the pio-
blem of the Naga people. Questions
have been raised in this House again
and again. May I submit to you that
it was the initial mistake, the in-
difference, the lukewarmness of this
Government with regard to the feel-
{ngs of the Naga people that started
the trouble and when bitterness grip-
pe. the minds of the people, its solu-
tion bicame difficult. Today I am
sure that this Government ig prepared
to do anything in order to solve the
Naga problem; but, I am sorry to say
that I see very liltle signs of an
early solution of this problem.

May I tell you that unless this pro-
blem of the Hills people is solved, the
example of the Nagas will spread to
the other Hill areas. Already there
is @ movement like that in one part
of the Hill areas in the Mizo Hills. A
demand for secession from India is
there. The attention of the hon.
Prime Minister was drawn to that. The
attention of the hon. Home Minisier
was drawn to that. These people who
won the by-elections last time had
made secession from India their elec-
tion manifesto, Today there are rumb-
lingg everywhere in the Hill areas.
May I submit with all the earnest-
ness that I can to the hon, Home
Minister that it is high time that he
pays atlention to these things and not
be guided by the suggestions made in
this report.
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Shri Basumatari: Sir, at the outset
I want to reply to the charge of Shri
Swell in regard to the report of the
Scheduled Areag and Scheduled Tribes
Commission. It had nothing to do with
politics. 1 alsp request him to read
article 339 of the Constitution and se2
what is written there. I have no time
to read it out to him but I request him
to read himself,

Shri Swell: May I ask the hon.
Member to point out to me where it
is said that the report has nothing io
do w'th politics? The words of th2
Chairman himself are......

Mr. Speaker: Now he has the right
to say. He can explain afterwards if
he feels that he owes an explanaticen.

Shri Basumatari: He has himself
gaid that they were economically well
up and, at the same time, were edu-
cated. 1 cannot deny that, Therefore
the provision in article 339 of the
Constitution does not cover what he
wants, The charges that he has made
in this House against Dhebarbhai or
the Commission are therefore baseless
and unfair.

This report is a very big and ex-
haustive report and the Commission
has come to the conclusions in this
report after visiting all the areas and
after looking to the economic and
educational development of the Tribal
people. The main function of the
Commission has also been to see what,
how and to what extent the Tribal
people have developed. So, I am
very grateful to the Government for
appointing this Commission at the pro-
per time. But I would have been
more thankful if the Government had
appointed the Commission earlier.
By the word ‘earlier’, I mean before
the Planning Commission came into
being. If it had been appointed before
the Planning Commission and the
planning period came in, these sug-
gestions that have been made here
would have been incorporated in the
plans of the Planning Commission. So
ft is rather too late in my opinion be=
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cause this Commission was appointed
after ten years while reservations and
other provisions were over,

With the help of the great man, the
kindness of the late lamented, Shri
G. B. Pant, and the great leader of
the country, somehow or other we
managed to get the reservations ex-
tended for scheduled castes and sche-
duled tribes. We feel that the report
which has been given—it has been for
10 years in our hands—will be care-
fully taken into consideration by the
Government.

13 hre.

1 am glad the Home Minister con-
vened g conference of the State
Ministers holding the portfolio of
scheduled castes and scheduled tribes
and other backward classes on the 26th
and 27th July, 1961. Most of the
important points were incorporated
in this report with the blessings of
the Prime Minister, We  discussed
with the Prime Minister all the im-
portant points and we wanted that
they should be implemented, But when
the conference took place, I am very
sorry to say that those important
points were left out, rather it was dis-
cussed in a half-hearted manner. Now
out of 64 recommendations, 24 recom-
mendations have been accepted uncon-
ditionally and with some reservations
they have accepted only 6 recommen-
dations and about the remaining 34,
difficulties have been pointed out say-
ing we have not the slightest doubt
about the sincerity of the Home Minis-
iry or of the personnel holding the
portfolio. But they cannot implement
the recommendations sitting in Delhi,
Therefore, it is the duty of the State
Governments to implement what the
Central Gevernment wants them to do,

Now the mosy important point that
we emphasized was that the Chair-
man of the Advisory Council should
be a Chief Minister. From my per-
sonal experience, Sir, T can assure you
that the Minister holding the portfolio
of the scheduled castes and schedul-
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ed tribes and other backward classes
had not been found competent to
reply when guestioned by the members
in the Advisory Council. Therefore,
we insisted that the Chairman of the
Advisory Counecil should be the Chief
Minister himself. If it is not possible
to hold this portfolio in his hands,
then we want that he should be the
Chairman of the Council so that he
can explain what difficulty is there in
implementiing the scheme, whether it
is possible or not. Recently, 1 had an
opportunity to atiend the Advisory
Council meeting in my State of Assam
whel_'e the Minister-in-charge could
not give a reply when questioned
because it was riot’ possible for him to
reply. I quite realise that. There-
fore, with all this experience, we in-
sisted that the Chief Minister should
be the Chairman of the Council. That
had been rejected or explained in
various ways in the conference.

Then, I come to another point. The
Commission wvisited almost all the
areas, and came across the difficulties.
You will be surprised to know that in
some areas in the southern and eastern
zone there prevail obnoxious systems
of Gothis, Sagri, Hali etc. These
systems are permanent, perpetual,
begar. This goes on family after
family. Therefore, we wanted that
this money-lending system should be
abolished by law and there are laws
in every State. This law was enacted
at the time of British rule. When we
examined this law which was existing
in the other States, it was found that
by this law the economic conditions
of the tribals could not be protected.
Therefore, we insisted that the law
should be amended in such a way
that this could also protect the tribal
people from money-lenders. But here
it is explained in 5 long way that it
is difficult. We request that law
should be enacted to protect the
farmer from money-lenders. We are
glad to have a man like Dhebarbhai as
the Chairman wio knows the difficult
ies of the tribal people. This point was
discussed with the Prime Minister,
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The Prime Minister expressed sorrow
over this that in these days there is a
system of begar. This was not accept-
ed in toto in the conference.

Another point is about the rights
of the tribals in forest area, My estee-
med friend," Mr. Swell said that they
are very forward in the whole of
India. During the cld British times
and also in the times of the native
States, the tribals used to get fuel
free of charge and they used to get
timber free of charge for building
their houses and there are some areas
set apart for their cultivation. Now,
that has been taken out in the name
of national development. We are not
opposed to the national development;
we are not opposed to any project
which is for the development of the
country. We wanted only that there
should be some sort of a privilege
given to them, to the forest people
with whose assistancs the forests are
protected,

Again you will be surprised to
know what we found in Jabua district
which is represented by the hon. lady
Member. We were told that there
were 558 primary gchools in existence
and that we need not bother, So, I,
with other friends went there and we
found that there were only 50 out of
558 primary schools. When we ques-
tioned the officer=in-charge of the
schools, he said, this is the circular of
the Government. We have to solve the
unemployment problem, Therefore,
we have to appoint 559 teachers for
schools”. But the schools in existence
were only 50,

Similarly, we visited the other area
and found that there were 18,000
landless people, not having wells, not
having a single school and not having
a singic dispensary. When question-
ed. the reply was that they could
not get school or dispensaries because
they were a shifting population. What
is the meaning &f shifting popula-
tion? They are to move along with
the development activities of the
forest. So, this is the vosition these
days when we are taiking of bringing
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[Shri Basumatari]
these people in the same level. Now,
the excuse given is that they are a
shifting population. This :¢ the reply.
So, I told the Prime Minister that
this is the way the administration
is going on in the States. So, we
wanted some provision to be made for
the tribal people in the forest area,

Then Sir, we suggested that the
tribal should be in-charge of th=
portfolio because he knows the heart
of the tribal people, he feels the actual
need of the tribal people and can dis-
charge his duties welll. We have
found that there is callousness and
indifference towards the development
of tribal areas. 1 have found even

some of the Chief Ministers saying tha- .

there cannot be any reservation for
the scheduled castes and gscheduled
tribes because they have to solve the
problem of refugees and others.
Therefore, taking all the points into
consideration we wanted that the port-
folio should be entrusted to the Chief
Minister and even if it is not with the
Chief Minister there should be a
Minister who can help him. That has
been rejected.

Mr. Speaker: The hon.
time is up.

Shri Basumatari: 1 as one of the
members of the commission reguest
that I may be allowed to speak a little
longer.

Member's

We want them just to allow one of
the tribals to share the responsibilily
in administration of developing the
tribal areas, who knows the tribal
conditions heart to heart. I do not say
that the Home Minister and the lady
Member do not feel for the tribals, I
am sure that our Ministers are very
sincere and they are hard working.
Therefore, 1 must congratulate them
on the work that has been done during
all these days.

These are the points which I want
tec make. Ip conclurion, I would like
to emphasise the need for more dis-
pensaries in the tribal areas. We have
found that there are areag where the
health services are not doing upto
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the mark. We have found also some
areas in some districts where the
people are suffering from yaws, lep-
rosy, venereal diseases and such other
diseases; and about 70 to 80 per cent
of the people in those districts are
suffering from these fatal discases.
When we raised this question in the
conference that wag held, the Minister
had said that it was a lie and it was
not true. But when we produced
the reort given by their ~ officers in
charge of those areas, we found them
convinced about the fact. So, the
health gervices in these tribal areas
should be expanded more carefuly.

I should also mention that the im-
plementation of the (Constitutional
provisions in respect of the Scheduled
Tribes etc. is not al all adequately
observed and not at all respected so
far. I would submit that these con-
stitutional provisions should be
earnestly and seriously implemented.
Before submitting this report, we had
met the Home Minister also on this
matter and urged him to see thai the
elaborate report that we would be
submitting should be fully implement-
ed. Otherwise, the condition of the
tribal people will not improve very
much. The hon. Home Minister, while
initiating the debate on an earlier oc-
casion and also while moving the
motion for consideration of this report
had stated that Government wanted
that the tribal peopie and the Sche-
duled Castes should not say later on
‘We are still in the same position, and,
therefore, we want that the period of
reservation should be extended.’ But,
for that purpose, we need greater
imgpllementation of the constitutional
provisions. At the zame time, ] would
also request that Government should
allow us, the tribals also, to share the
responsibility of the administration
both at the Centre as also in the States
in regard to the developinent of the
tribal people. Otherwise, the consti-
tutional guarantee wiil be of no use.

As [ was saying in the beginning of
my speech, already, it is too late. I
regret that the importance that should
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have been attached to this report has
not been attached to it, and that is
evident from the fact that even though
we had submitted this report long
before, in 1961, we are discussing it
only in 1963. I would submit that
due importance should be attached
to this and the Dhebar Commission’s
report should be implemented as early
as possible, word by word,

Mr. Speaker: Shrimatj Raindulari
Sinha. She is not here. Now, Shri D.
K. Deo. I find that after I have called
another hon, Member, the lady Mem=-
ber comeg and sits in her seat. Is she
present in the House?

An Hon. Member: No. Shrimati
Jamunadevi is here,

Mr. Speaker: She will have her
chance, of course.

Shri P. K. Deo: While I take this
opportunity to thank Shri Dhebar and
all those gentlemen who have taken
pains in making a thorough study of
the tribal problemg and in submitting
such a voluminous report, I shall be
failing in my duty, if I do not accuse
the Government of having failed to
carry out the 'nandatory provisions
of the Constitution, so far as the safe-
guarding of the interests of the tribals
against social injustice and exploita-
tion is concerned. The Directive
Principles of the Constitution are very
clear in article 46, and article 275
makes clear provision for making ap-
propriation from the Consolidated
Fund of India for the said purpose.

13.15 hrs.

[Mr, DepuTY-SPEAKER in the Chair]
The constitutional responsibility of the
Union Government is exercised
through the medium of the Governor
of the State. If we make a study of
the provision in the Constitution we
find that it is nothing but a carbon
copy of a similar provision in the Gov-
ernment of Indig Act, 1935. In those
days, the Governor had a special
responsibility, and his powers were
quite different, But, in the present
context, the Governor is just a figure-
head, and he has got no executive
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function, nor has he got any machinery
to carry out those responsibilities
which have specially devolved on
him. So, it becomes very difficuit on
the part of the Governor lo carry out
his duties, so far as the safeguarding
the interests of the tribalg is con-
cerned.

In this connection, I would like ‘o
draw your attention to a very relevant
remark made by the Commission at
page 5 of the report. They have
rightly pointed out the need for emo-
tional integration, and they have
stated that:

“The most difficult par¢ of inte-
gration is emotional integration
and that of developmental activity
is its psychological aspect”.

I quite agree that there has nct
been emotional integration. But what is
emotional integration? How can emo-
tiona] integration come out of nothing?
It can only arise from certain environ-
ments or certain conditions and cer-
tain circumstances, and those have to
be created. But considering the way
these tribals have been kept in
segregation, and the way we have
dealt with them during all these years,
there is no possibilty that there will
be spontaneous emotion flowing from
their hearts for integration.

There has beern constant inroad in
their lives, in respect of forest rights,
in respect of their land ownership, in
respect of developments, in respect of
prohibition, and last but not the least,
in respect of the trial economy, and
that is the root cause of emotional
antagonism.

Now, I would like to deal with some
of these aspects. The most important
of those ig their forest rights. At
page 125 the commission has rightly
pointed out that:

“To a vast number of the iribal
people the forest is their well-
loved home, their livelihood, their
very existence.® It gives them
food— . . . It provides them
with material to build their homes
and to practise their arts. By
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exploiting its produce ‘hey can

supplement their meagre income.”
This is what the forest means to
them. How there has been a constant
inroad into their forest rights will be
pointed out by me subsequently.
But, here 1 beg to submit that so far
as the exercise of their forast rights
is concerned, all along, there nas been
a state of tension and mutual distrust
between the administration and the
tribals. In 1884, when the Gevernment
of India formulated their first forest
policy, the first inroad started, and in
1894, the forest officials first appeared
on the scene. They started regulating
the various forest rights of the tribals
and thus restricting their traditional
rights and privileges. In 1952, when
free India had its forest poliev after
Indspendence, we find that there has
been a further encroachment into the
rights of the tribals. Of uourse, since
.then_ there has been an increase of 40
per cent in the population, thereby
crealing more pressure on the forest,
A1l those forest rights and these tra-
ditional privileges etc. became conces-
sions in 1952, and it was 2t the swect
will of the Government to srant those
concessions.

Then, more emphasis was laid on
realization of maximum revenue from
the forest resources, and thes2 huve
gained in importance in cuvront yeas.
Whep, the forest contractor appeared
on the scene, there was further inroad
and encroachment on the rights of the
tribals in the forests, It is these con-
tractors who are the source of uncoa-
trolied exploitation—that is the phrase
used by the Commission. The con-
tractor has a pull with the cfficers of
the forest department. The triba] sel-
dom knows the forest rules and he is
at the mercy of the contractor,

Take the case of the kendu leaves
in my State. It is mostly grown in
the tribal area. We have been shout-
.ing in this Housé and in the Orissa
Assembly how the tribal interests
have been sacrificed at the altar of
self-interest of the contracter and of
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the corrupt government officiz's. We
know what 3 petty sum is paid to the
tribal tenant or to the kendu ieaf
pluckers and what amount of profit
is made by the contractor who invests
on a bag Rs. 25 and sells it at Rs. 250.
Similar is the case with tamarind,
chirounji and several other minor
torest products. Bamboo, freely avai-
lable to the tribal for his craft, has
now to be purchased at a prohibitive
rate thereby killing his livelihood.

Coming to land legislation, we find
that though the intention has been
very good, there are various loop-
holes in the legislation enacted by
several States. If you study the
migration of the tribals from the plains
to the hills, you will find that all along
an attempt has heen made on various
pretexts to deprive the tribals of their
paternal land. The tribal goes to the
forest; he retreats to a difficult terrain.
There when he takes to shifting culti-
vation or jhuming, it is forbidden by
law, Though he has bzen doing this
sort of cultivation from times imme-
morial, he has been told now that jt
will create erosion of soil, But, you
must appreciate the difficulties of the
terrain in which he resides, how he
ekes out a living from that surround-
ing. In page 4 of t1e Report, it is
stated:

“Similar is the question cf shift-
ing cultivation which is described
as g wasteful method, Mere again
the terrain and not the tribal
cussedness has to be blamed for
its practice. The inclines of the
mountain sides leave ths people
no other choice, It is hard to ima-
gine the slope of the terrace for
cultivation. Those who actually
seg the terrain find it difficult to
castigate the tribals for their
wasteful methods.™

In this connection, I bez tc submit
that the attitude towards chifting cul-
tivation, which has been practised to
a large extent in my State and in
Assam, has to be reviewed, and unless
and until alternate occupation is pro-
vided to the tribals or they are set-
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tled on better lands they should not
be deprived of this age-old practice.

Regarding indebtedness, it has been
pointed out by previous speakers that
wusurious rates of interests are charged
by moneylenders. We know how the
maehajan advances petty sums to the
tribals at the time of festivals and
collects it in the form of produce with
150 per cent interest. All these have
to be stopped.

Here 1 would be failing in my duty
if I do not point out the miserable
conditions under which the tribals are
living and how they have to make
sacrifices for the various development
works. Take the case of Rourkela or
the factory at Hattia in Jagannathpur.
Thousands of adivasi families have
been uprooted from the factory areas,
but upti] now no alternate employ-
ment has been provided to them. If
you study the live register of the em-
ploymen: exchange at Rourkeis, you
will find that all those who have been
deprived of their homes are now beg-
gars in the streets. Nothing ha: been
provided to the people in the Jagan-
nathpur-Hatia area. They have been
uprooted. They just wanted a peice
of land in the township that is grow-
ing to build their houses according to
the specifications of the authorities.
But they were denieg that privilege.
So even though we may be paying
lipservice to the Adivasis, we are the
biggest criminals jn neglecting their
interests,

Take the case of prohibition. All
those who are half-hearted towards it,
who have no faith in it, are put in
charge to implement it. In my sup-
plementaries, I pointed out regarding
my Chief Minister, how by this half-
hearted policy of prohibition, illicit
distillation is going on, smuggling is
going gn from one district to the other,
In Koraput district, which borders my
district, there ig complete prohibition,
even though mnam ke waste. But in
my district, Kalahandi, there is no
prohibition there due to large-scale
smuggling of liquor going on at the
border, As a matter of fact, in the
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small triba] villages, villagers used to
make a home-brewed wine. Now they
have to buy it from contractors.
Those liquor shopg which used to
fetch Rs. 300 a year are being given
to the liquor contractors at Rs. 30,000
a year. It is the profit motive which
has prompted the Government to pur-
sue this policy. In these border liguor
shops or roundabout, there have been
regular cases of murders going on with
the connivance o” interested parties,
but nothing has been done.

Regarding classification pf iribals, it
is the political motive which prompts
Government in making them. The
Bhatras who reside in Koraput dis-
trict are treated as non-tribals where-
as the Bhatras in Bastar district are
classified as tribals. If the former are
classified as tribals, it will zompletely
upset the political pattern in my State,
So they are treated ag non-tribals
whereag in Bastar they are treated as

tribals and enjoy all the facilities
given to tribals,
Lastly, I support the demand hy

Shri Basumatari and others and in all
humility reguest the Prime Minister
to take this opportunity of the re-
shuffle of the Cabinet to have a tribal
in his Cabinet if he is really keen that
their interests should be safeguarded.
There are capable men agmong them
like Shri Basumatari—Shri Jaipal
Singh who has already joined the
Congress—ang Shri Maheswar Naik
and others.

Shri Hem Raj (Kangra): The re-
port that Shri Dhebar has given to
this august House is a voluminous one.
He and hiz colleagues have taken
great pains to judge the condition of
the tribals after having toured their
areas throughout India. A remark
was made here that this report is
perfunctory and has not gone deep
into the matter. I differ from that
and say that they took the trouble to
journey into such difficult arduous re-
gions like that of mine—Ladakh, Lah-
au] ang Spiti—areas which are snow-
bound for 8 months in the year. They
had to take to a life to which they
were not habituated. After having
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undlertaken such an arduous journey,
they have given us a very informative
report, and for that we are thankful
to them,

Under the British rule, these areas
were secluded, at least my area was,
and we were never allowed to go
there. It is after independence that
we are able to visit these areas. After
independence a wvast change has come
to these areas,

We do not have the staff trained for
the purpose of serving these people
who are very backward and constitute
the weaker gections of our scciety. So
far as 1 know, the only institute that
existg for training officers to serve in
these areas is the Tata Institute. So,
I request the Government to open
more institutes, and to train young
men from these areag themselves to
serve the people in these yreas. Last
time some people from Lahaul area
wanted to join the Tata Institute, but
there was no space to admit them.
S0, more institutes should be opened.

The only criterion for giving grants
to the triba) areas in the Third Plan
is population. Under this, such big
areas like Ladakh Lahaul and Spiti,
and Kinnaur will get nothing. Lahaul
and Spiti has an area of 6,000 square
miles, but only a population of 18.000.
So, I suggest that population alone
should not be the criterion. The level
of development of the area, the finan-
cial position of the State concerned
angd the specia) position of the border
districts must be kept in wview,

I alsp find from the report that
some States have not been able to
spend the provision made because they
did not have the machinery while,
others, like Punjab, having spent their
allocation, asked for more but were
not given, So, the performance of
the State should also be taken into
consideration,

Another recommendation of the
Commission js that more areas should
not be declared scheduled areas, but
more amenities may be given to them.
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My own view is that even if the
population is very smal], if it is a com-
pact area, it should be -considered a
scheduleq area. For instance, Chota
Bhangal and Bada Bhangal in my
area, which were perhaps not visited
by the Commission, are like Spiti in
their level of development, but their
population is on]y 6,000. Such areas
deserve to be declared scheduled
areas

So far as Lahaul area is concerned,
the Gaddis have been declared to be
scheduled tribes, but they are not in-
habitants of that place. They are
inhabitants of Kangra and Kulu wval-
leys. They reside mnear Dhauladhar,
between 6,000 and 12,000 feet height.
They are shepherds, a nomadic tribe.
They have been declared to be sche-
dul=d tribes in an area where they
do not reside, but not in the area
where they reside, which is an ano-
maly. In the very first page, the
Commission has said:

“Similar is the case of Gaddis
who are found in the Himachal
Pradesh and the adjoining Pun-
jab hills, In Himachal Pradesh
they are recognised as scheduled
tribes, but in the Punjab they are
treated as scheduled tribes only
in the scheduled areas where they
do not livee. We would request
vou to see that this anomaly is
removed in the interest of ren-
dering human justice to these
people.”

A representation was made by me to
the Commission and the President. I
hope the Ministry will see that this
injustice is removed.

Then there is the case of Chota
Bhanga] and Bada Bhangal an area
which is surrounded on the zne side
by Kulu Sub-division, on another side
by Himachal Pradesh, and on the
thirg side by the tehsil of Palampur:
This is a triangle to which I have to
travel via Himachal Pradesh, and it
is at a height of 10,000 to 14,000 feet.
It is also an area undivided where the
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percentage of education is very low,
and the economic condition of the
people is very poor. So, I want that
this area should also be declared a
scheduled area. The Punjab Govern-
ment represented to the Commission
and the Central Government, and the
Commission has also proposed that
this area may be declared to be a
scheduled area. I hope ihe Govern-
ment will acoede to this request.

Shri D. J, Naik (Panchmahals):
Mr. Deputy-Speaker, Sir, I thank you
for giving me an opportunity to speak
on this report. 1 was a member of
the Commission and though not a
tribal, you may say I am an adopted
tribal, Mr, Swell said that this wolu-
minous document should be scrapped.
This report has been hailed by all
sections of this House and by all
social workers of this great country
and by all political workers also, Per-
haps he has not read the introduction
which gives the termg of reference.
It says:

“The Scheduled Areas and
Scheduled Tribes Commission
shall report on (a) the administra-
tion of the Scheduled Areas under
the Fifth Schedule to the Consti-
tution, and, in particular, as to the
functioning of the Tribes Advisory
Councils. ...”

We are not concerned with the VI
schedule, which applies to the autono-
mous hill districts of Assam. Even
then we had been to Assam and met
many people there. Perhaps Mr. Swell
might not have met us because he was
not at that time a Member of Parlia-
ment but the leaders and people of
the Khashj and Jaintia Hills, of the
Mizo Hills and of the Garo Hills and
of NEFA have all met us. I met
about 2,000 tribal leaders and workers
in Assam, The tribal leaders were
in the big conference held at Shillong.
Mr, Swell has told us that the hill
people are educationally quite far
ahead, socially also they are quite far
ehead and economically also they are
quite far ahead, The problem is poli-
tical, he says. We were not concern-
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ed with political problems. The termsg
of reference nowhere indicate that we
must go into the politics of Assam.
Why should he then take up this
question in this House and create fissi-
parous tendencies. Shri Jaipa] Singh,
protagonis of Jharkhand, hag signed
this report. Dr. Elwin was a Mem-
ber of this Commission, and he has
signed this report, This is a unani-
mous report and that unanimity has
been achieved by our Chairman, Shri
Dhebarbhai, I give my compliments
to Dhebarbhai who is not at present.
in this House, Really on account of
his affable manners and love towards
tribals the unanimous report has been
brought, This report is not liked by
Mr. Swell. I do not know whether
he hag read that report or not. He is
a great professor and, I suppose, he
might have gone through the report.
But he has conveniently forgotten the
chapters on Nagaland, on Assam, on
NEFA, etc. At Shillong, Captain
Sanganna and some M.L.As met us.
Out of eleven members of this Com-
mission five were tribals. Mr. Basu-
matari, Mr. Wadiwa and Mr. Jaipal
Singh are tribals. As I said earlier,
I am an adopted tribal. Similarly, we
can say this about Dhebarbhai as he
is the President of the Bharatiya Adim
Jati Sevak Sangh, Mr. Manikyalal
Vermga is also an adopted tribal so
also Dr. Verrier Elwin. How can one
say that there has not been full re-
presentation to the tribals in this Com-
mission.

Sir, this report is a very comprehen-
sive document. The members of the
Commission travelled far and wide.
They went to Spiti. Dhebharbhai was
in Spiti and at his age he crossed two
passes: Rotang, 13,500 feet high and
Kunzung pass, 15000 feet high [
tried but I could not cross Kunzung
pass and [ had to go to Kelong and
spend about 4.5 days The members
went to the semi-deserts of Rajasthan,
into the thick forests of Assam,
NEFA. MP. and Orissa. How can ane
say that we have not done our duty
properly. For two years we studied
the tribal problems; we met thousands:
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of people, not less than 50,000 people.
The result was this document, The
tribals call this document as the Gita
of the tribals, It is really a matter
of great satisfaction that this report
has received sympathetic consideration
of the Home Minister, Shri Lal Baha-
.dur Shastri, He has deep love for the
tribals and he called a conference of
a1l the Ministers of States in charge
of triba]l affairs as well as all the
Chief Ministers. 1 am glad that most
of our recommendations have been
accepted by this conference. Some
have not been accepted as Mr. Basu-
matari has told us but I hope that
they will also be accepted,

But the problem is about their im-
plementation. Shastriji told in the
.other House:

“Qur programmes and schemes
-are good and sound. But the main
point is that of implementation
and if we can implement those
recommendations fully, then alone
it would be possible for us to
achieve results. 1 told the Confer-
ence that we talk of social jus-
tice, etc, but it all evaporates or
fades out if we are not able fo
execute our schemes properly, For
that, not only at the Centre or the
provincial level, but even at the
district level we have to see that
the schemes are properly execut-
ed”

These are the words of Shastriji. Now
that he is leaving us; otherwise he
would have implemented those recom-
mendations. ] hope his successor
would implement these.

On the 6th of September, the hon.
Shastriji announced in thig House that
those areas having a population of
66-2/3 per cent. of tribals will be
covered by tribal development blocks,
6th Sepiember, 1962 will be considered
as a red letter day for the tribals
because not only areas having 66-2/3rd
per cent, of tribal population will be
covered by tribal blocks but they will
‘be started in areas having more than
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50 per cent, of the tribal population.
That is what he announced in this
House. 1 am glad that the Planning
Commission has allotted an addi-
tional sum of Rs. 7 crores in the third
Plan for 120 more blocks, The Plan-
ning Commission has also agreed that
preparatory arrangements should be
made for covering all those areas
which have a population of 50 »er
cent. in regard to the formation of
tribal blocks. This is a good approach
suggested by the Commission, and
“the Alternative Approach” which has
been recommended is the core of the
report.  Instead of (increasing more
Scheduled Areas, the Commission
came to the conclusion that the pur-
pose can be served by having more
tribal dewvelopment blocks to cover all
the tribal people and by protecting
them from exploitation by the money-
lenders, by contractors, and others,
and by protecting their rights on land
and their rights in forests, That is
the alternative approach and the
Home Ministry has agreed to impie-
ment it. Therefore, I say that 6th
September, 1962 will be considered as
a req letter day for the tribals. No
doubt, it is a question of implementa-
tien, but we hope that the implemen-
tation will be done.

Next, T will turn to the economic
condition of the tribals. Much has
been done during the last ten years,
but even then I am not satisfied, 1
have worked among them for the last
40 years. I have become impatient.
Therefore, I beseech and appeal to
the Government to do everything that
they can for raising the economic level

and educational standards of the
tribals,

There are tribes and tribes which
are on the lowest rung of our social
and economic life: the Mikirs of
Assam, the Chanchus of Andhra, the
Birhors and Asurs of Bihar, the Scha-
rias of Rajasthan and Madhya Pra-
desh, the Baigas and Marias of Madhya
Pradesh, the Kadars and Paniang of
Kerala and Madras, the Naiks of
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Gujarat—not myself—there is a tribal
community called Naiks,—the Katka-
ris of Maharashtra, the Kutia Kandhs
and Bondo Projag and Hill Bhuniyans
of Orissa—to name only a few, are
all in the lowest rung of our economic
life, Much has to be done fop them.

The average annual income of a
tribal family in Rajasthan comes to
Rs, 677. In Rajasthan, the average
number of members of a family is
actually 54; ag I said the average
income is Rs. 677 per annum, in
Madhya Pradesh, the average size of
a family is 657 and the family income
is Rs. 687-17. In Gujarat. the income
is Rs. 700, the family consisting of
6:8. So, it comes to about Rs. 120 a
year per cepita. This is in spite of
the development which the Govern-
ment are carrying on, This survey
was done in the tribal blocks after
three or four years of working Even
then the result is this.

We had been to Orissa also. We
were told by the Oriyas that they eat
roots in the hills. The roots may not
be carrots or mulis but wild, poisoncus
roots, Before eating them, they have
to be kep! for two or three days in
running water, and then and then oniy
can they be taken as food, They take
such types of roots. Then comes the
fruit. Perhaps my hon, friend from
Punjab may know the apple, but it is
not the apples that these people 2at.
They eat wiid fruits. Fruits for them
mean wild fruitg and shoots mean
bamboo shoots. In Orissa, there is an

. adage:

T AIA(T T AT, FOOAFAIT
Hifee T Wy, Aiw wE A L AFEEET

Mr. Deputy-Speaker: Not more than
15 minutes for each Member, There
are other Members also wishing to
. speak, You can take five more
minutes.

Shri D. J. Naik: T should be given
more time. Seven or 8 more minutes
may be given. I need rot explain this
verse. Hon. Members from Orissa and
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Bihar may understand what it is, Se,
this is the position.

Shri Raghunaty Singh (Varanasi):
What about the quotation? Let him
explain.

Mr, Deputy-Speaker: His entire re-
port is before the House,

Shri D. J. Naik: But there are many
things which are not before the House.
Therefore, I want to mention them. I
say that development programme in
the tribal blocks should be given a
reorientation, The whole programme
needs a reorientation, The existing
type of development activities would
not raise the level of the tribal eco-
nomy or the tribal social order.

We went to Punjab and Himachal
Pradesh also,—in the inner Himalavas.
The demands of the tribal people there
were: kuhal, wool, school and pul.
Kuhal means irrigation channel. High
up on the hills there is snow, which
melts in summer, The water flows
there with great velocity and that
water is being diverted through the
channeis to the fields. Then comes
woel; that is, industries based on wuol
should b, staried; the demand {ar
cloth is there; that is why they want
cottage industries. Then comes schoal,
Then there is the need for pul, that
15, communication through bridges.
S0, we zee how these unsophisticated
tribal mind works; first, they want
economic development. Then comes
education. This is the supreme de-
mand of the tribals everywhere—in
NEFA, in Assam, in Madhya Pradesh
and in Rajasthan, Indeed, everywhere
there was a demand for more d
more irrigation facilities either by
wells, reservoir or by any other means.
So, irrigation should be the first item
in the {iribal d--elcpment blocks and
as much mone; as possible should he
spent on irrigation, on the develop-
ment of agriculture and on the deve-
lopment of cottage and village indus-
tries.

The problem will be solved only if
the resources of land, forest, cattle
wealth, cottage and village industries,
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etc., are all mobilised on an integrated
basis, We have said this in our report
also. The whole development pro-
gramme should be reoriented in such
a way that we can give employment
to the tribals for 300 days in a year,
Eive them two square meals g day and
a well for good drinking water., These
are the main requirements of the
tribals.

Then I come to the lands and forests.
I am not going to speak on land, but
at least on forests I am going to speak.
I will take five or ten minutes more.
The forest policy was first laid down
in 1894 by the British, They curtailed
the rights which were enjoyed by
these tribals from times immemorial.
That went on up to 1952 and then a
national policy was formulated accord-
ing to which the traditional rights of
the tribals were not recognised as
rights but were regarded as conces-
sions, I have no quarrel with that,
but what is the exact position?

14 hrs.

We want to have more foresis, We
want to have regeneration of forests.
We want to have development of our
forests. But how are we to do il?
The officers of the forest department
of all the States have no trust in the
tribals, They consider the tribals as
thieves. How can the forests be deve.
loped., how can the forests be regene-
rated when the officers of the forest
department have no trust on the tri-
bals? They are the protectors of our
forests, They are the sons of our
forests. During the monsoons while
tilling the soil a tribal’'s plough gets
broken, what is he to do? He cannot
get even a piece of timber there . He
has to go ten miles to a station depot
or to a town just to get a piece of
timber to repair his plough. Instead
he goes to the forest and cuts a tree
to meet his purpose. Supposing dur-
ing the monsoon his hut goes down,
he will require two or three ballies to
repair his hut. He does not get them
near his hut. He has to go to g town
ten miles away for getting these two
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or three ballies for repairing his hut
Therefore, what he does is, he goes
to the forest and cuts a tree and makes
twg or three ballies.

Shrt Nambiar (Tiruchirapalli): 1
hope, Sir, you are not following the
clock ip the Chamber. There is some-
thing wrong with it, it has stoppad.

Mr. Deputy-Speaker: The hon.
Member must close now, He has
already taken 22 minutes.

Shri D. J. Naik: Sir, the point is,
these requirements of the tribals must
be met at the forest itself. Then, the
forest workers' co-operative societies
which are doing good work in Maha-

rashtra and Gujarat ang also
in other Stateg should be en-
couraged. There is a Scheduled

Trives Co-operation Finance and Deve-
lopment Corporation in Andhra Pra-
desh which is doing very good service
to the tribals. Such institutions on
the lines of the Andhra Pradesh ins-
titution should be started in all the
States.

Sir, I have taken much of your
time. I have to speak on many other
points. But hon. Members from the
Opposition are asking me to look at
the clock.

Shri Nambiar: We said that the

clock has stopped. It is not your
fault.

An Hon, Member: Only wyou are
lucky.

Shri D. J. Naik: Sir, I will {ake
only two more minutes, There is this
report of the Committee on Special
Multi-purpose Tribal Blocks. This
shows how these wvarious tribes are
being treated. We had gone to the
Narsampet Multi-purpose Block. There
is a very big Game Sanctuary in that
block and the tribals are not allowed
to fish in a very big lake there called
the Pakha] Lake. Dr. Verrier Elwin
writes in this connection:

“The enormous Game Sanctuary
could with profit be reduced in
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size, It contains no rare species;
thére arge no game wardens, it is
unwieldy  and unmansageable,
There are far too many wvillages
and people living within its main
boundaries, Fishing is not permit-
ted in the Pakhal Lake or in any
lake within the Game Sanctuary
or, in other words, within the
Block area, Yet in these lakes,
and specially in the Pakhal Lake,
there js a wonderful potential
reservoir of food. I wunderstand
that fishing is prohibited because
of the alligators who need the
fish. One can understand this, for
alligators are charming creatures
who must be cared for, but human
beings also deserve a little
attention.

Here is an explosive situation
which could easily be exploited
by political adventurers; here is
a human situation which must
excite compensation and active
intervention, if necessary at the
highest level.”

Mr. Deputy-Speaker: The hon.
Member must close now.

Shri D. J. Naik: Sir, one word
more. The Panchsheel about the
tribal affairs which has been enuncia-
ted by the Prime Minister should be
implemented.

sy gfemr (weFw) o I
wered, ® iy & #Ard g fe oy §
TH T AE T A FT GEAAL 4T |
wet g% wfzafaat 1w @
# 7z gvar § & & wo& w1 e
EAR IT AT AanETHI § W F &
afefem g 1
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Fa% v &1 i & wEr
guTe M H wrfzarfeat &7 sEEr
TN FUT IR AT g9 F1 G
G AT Yo AT Mifzm AT WK B
SR H 5y F1 oy ey & arg oAy
g7 ¥ a1, 7 aw asy s i
q JUTHT TAT T AW GRUE F A
¥ ol aF FTWT 9§l § qwrEA
# arf qur gur @ dar A feard
qE4T | WA 9T S9EA i f79TE,
eI WX ATTHITAET I g
foFmaa & W & T & 1T AT
g § I A ATAT H L FS WAT
TE gE A q9k Th9 wfeartadl
Y gTATE F 81 7 Wy 12 BT FLEHC
F mifearfaal & gdw stwm & &0
forer S=1< #Y gerrE OF FTETI ATT-
for & ot & st &, 9 ST
SfTa OF T faarEr &1 0 § 1 AT
gz AT T G FAr a1 wfe-
aifedt & oo & fay #E faog
AT gEr |

AL w3w § gz ¥ wrelt § oF suf
oifeardt ooy aEr fmdt ofr £t
AR AT agE & AGT | FfAmA ]
foE W ag /@ AWdT | SUsEe
ifag | sergf=a &t g sal F Hiax
g Al § Ifaa fawm & foa w=a
qAT HF T F AT FI AT
BN | WEd WIW gYEIE T F @
¥ sfeanfaat & fa ¥ #0 et A
wr A ¥ faw q FUT 3 Ar" Wy
g T g4 A FEW g F
g ¥ frag 3 a8 e @ # H 9
FUT yo T8 w947 | fzamt fawm
g3 & far sz #% oA faar
ar faad ¥ q #0359 W@ wT
gs fear mar | AT gE0 GEAdi
TraAT #, weawaw ¥ sfarfaat &
gafa F 5% 9 @9 & = & 39 w577
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[y 3fear]
&9 sfawa &9 =& oo s oaw1
a@r fFafr o7 3 W mfcarfeat
F ufy fe 17 oo feam o wr & W
TH AT ¥ AH & AT |

o qEEITAT 9 WY O AL =i o
gaT Azt Tam @d s A )
snferfaal & Al g9 omEEr @
aitfast & wer @ amwa g
gt #T SwwiEAr & fAoam A
Fm 2y, sfwm = @ § o o(fwd &
wo wfrwm &F ¥ ot &9 worgl FW &
o amr Ry S ¥ o aie ¥
¥ 99 ¥ gdr Aw 0 afwgE #1
I 3 FY FIE AT AR AATE L |
fored oTa 2 I A1 A G FT TS0
Ay At | WEEs #OFEe AT
FTCEET a4 # fad AF21 =0 agaT
F fad w1 1 s Ifaa wefaen
T fom mn W F owegdn Y @
¥ ze-aeT W fivr 1E 21 &fave
a1 fedve # s wan & fe w9
wd far ¥ Fdl & qaiEr =@
g ST F1 IS AT FE AAT
FTTH AT @ A | 39 F A ar A
g @t w2 A1 I e 9% el
sfisre 751 723 o1 w2 # 1 =1 a@fe
¥ ¥ 39 QY O A &4 ¥ 81
ST g7y & fair fa=rg, @ane, &4,
fwT A @ AT & gd s\
F7F & fA0 7T s F FE d
TR AET E ) w2 ¥ fAv o
gzFrar afufaar &, s T 9w T
FAE-IATT 774 AT 41 A q2E faedr
2 s EG st T & oEmod

farr mifaaif=at av qeanfat &
SEHt 1 TE WA w=E g e
Ui qrEn W T AN T 99 AT
77 F fAu 53 8= a0% F79 § AW
o, o &1 9§ T oF oA geE
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fa= =41, o MOG34, w7 oaw
ot faemar a1 1 gL F A o7 q=;
ZAT O FIT TF TFET & AV A, A A
| 7 &, wfFT 9f fawras o &
o 39 %7 aga @1 fgemr 9 ¥ A A
2w d

sifeardr T 23 F, Wi o #
yug off | FER(Al ¥ I & AT 93-
ifet 2T 2, 3T &Y 5T & 7 oA4r
o WA JEEET T OANA Ay 07
I WIETET FCET & 1 ZATH AT
) TE FATE T AT T AT THETE
§ & Az wmar & Stue faar FzAr
=g fawmr A FEan @ A gfaa o
qEr & | SEl ¥ A A F T
ZATE &F F AIEATHT TET A G
97 W § A A1 A% TE a9 §
R A E1 W TR F 500 QLT
FHIT KT ATAET I FT F 1 AT A
B F1AZ Fa=ar | &7 77 g2 gare
TAH AR A T TV AT, T T

F aq A A WA ¥ FE FE

TG FT A FZ FT AT F qTET AT
festifoat s & fom gare & &1 s
Y FTE FT AETET FTHIA 4T 97 97T
FUAT 9T 2 | A FT AT OF qZT
a1 Tewre 2, fow &1 A@1 s Wi
F+ETg ATHRIL T A fGEmEr av Gw
2\ Bam FvAr g B s A A T
F AT WL T GA F1 A9 F1 4B
AT a3\ F 3H Fav ara g
g1 =g AT & A FT LT FT AT
| e AT I § T A &
fam smam #1 Tfzo o R a3 osw oA
@t w17 fasr & fam 7w afafa
FaTAT, 9T A A% AV 69 § 0%
1 oAT miafa A7 2
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wrfeaTfest # T a-arET &
ot g1 &, 9x=g 3 99 #= 57 T F G
g 13797 SAfa§ga €1 FTAWR 7
a%ar &, av=g i qur aor-Tree faswmr
AW FTH F AATAT AT FS HERT
& 7| W T § 9 o §, e
e mfe, Wt 03 & 1 w@d wfem,
74 T A €, Jgi fow qur wWeA-
2 @9 FT THAT FT W A7 &
argq qar 6 @ asa €

Tt # AfEt &1 s ger
TFAT &, 99=g AT AT F S H oF
=BT GETATH AR £~ FATAT FETATH
ot 7w segAre o feer fEE
STTE AT FFTEY AT Fe AT WIAT FT WL
o Y g g0 &1 T a1 e
Ifaq aamg faardt E Wi g 2ar | =l
B ez FTA & Form AT 1) A1 AT SR
EAEE | O F =S O AT W qA
T2 | giw Tl & 919 |t gE wear
gun faemn qfeww &1 @Y & s A
EATFT I AET &1 AT F1 Afedl 7
TRT T FEAT BT & A &S F 37

oA oAER F I F W AR
&, 9 W A9 § AT FT @eq Saq
FY forear 27 #1 w=ry 7 AT M 1

wEd-aefeal &7 e 6
TgA F F 1 A& AT gfuw 2 fF
BIE BIE =41 &1 W AAT-HAZ<T FIAT
a1 @17 AT gEar & 1 wiawi grETEy
a1 a9T & | wigersl &7 aa=T a7 99
F1 faari-gard mfs & forer =i
TG "7 g &1 forer wifg £ o 79
wEvd & | Wl Fa-Hear A@ggt §
7edT & 1 I ¥ faw @ qvy gARR
®T% 947 97 J7TH F F19 927 A190®
&7 § fFar smar anfzg o

Al Gesfa F1 weqn, amfis
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WTT, 30 T AEETL A1fE 7 3 F
fou favg AT grg # ST STET
Afae | T g F a2 A 2w F T
T H ST AT OFAT AT A1 STEAT
qer gt arfey, ag A mifzafaat &
fg ot s=d &, oy 3w G AT
2w &1 & o1 @), few dmwfaa aRr
I gmm o

a1 fF A7 w6vw £ fore #
Fo T §, TW  qAT mWAFAA
Hdl ¥ wwmAd 9= AT WiET
it fagm-a3i & wEEr
I der ¥ afz ¥ weATar avew
AT FEAET 9 grg 7 famn AT
aifze | o & sfanfat & 2 929
FT AT T@T ATA | QEr THTEAT WY
I 7T ¥ 9Ed § | a% wHeA
J mfenfaat & weamor & fau o gz
feir & o9 & arw & s 38 F mfeafagt
F o, wrar-faer, ama qur
Tt gzEwl T EWETEi 1 a9
nzTE & e fRar & 1 W F fAg
& wfavw #1 gifes gw=gare T g
o § &1 A WeE FZ T ATAT T
TAT  FEAT |

¢OIE U F §Y &AL, 95 O,
wWgE. ASY H7 A §, A7 S
FT g Tes T THA F3@A KT SAAT
& T g 993 F wARTT 99 WO
T ¥ T ¥ A g At wem
AT & 1 T D1 9T zzrd AT, AT
T IA1 9T & Fear wias T
¢ A agy & wm oo amr g
gt & o7 a@ § 2% g7 mar ar |
¥zi 97 "7 wrEw gar fr fawar e
atzrl AgHE, Amr afagTe &
TF AT F1 AR y¥s F FA GAT
FAfAT T 2 wFT F FIOO ACHGAT
FTAT T3 | gafAn A AT STEAv
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[t 3fzar]
g frza 309wt # ger e
Sl

A Fg FC H TIAT AT THTR
FT OE

=it qezaT Hiar (IR < RO
Ter AgIed, § 337w #7 o
9T S ¥ 92N I I F Jua,
gat Wi 1 e ¥ g, fem
zigaw vfame # s F¢ mfgafast
%1 feafa #1 &, oo ok aga &
@i & o w2 99 47 fowwa a1
X T ¥ gy H g & amad
o1 faiE qor &

w e a¢ s s+t g @ A%
ST WA G5 a1 §, Svai 59 art
H FTHT ST ITAT & # ww & gra
T 29 W B T WK AT
w41 Agat § fr wfxafeaat & foo
ST §B Wt FeRAT F FW T E, 9T A
& st ey ww # wfus ¥ afgs
FHt @ M, @ T2 @ e wfafaw
¥ 39 &1 o | o @ gy
Awfar § I § grEw W@w &1
Sfem Fos@m 7@ faor mr &
gaT FHrew #7 O #1 2@9 & 7=
AT @ fr qey3 ¥ ¥ FT q8%o a%
ﬂ'l'fl{o THo ﬁtﬂ'r{v‘ﬂotfﬂoﬁﬁ
TRz gf, 9 # Ario To THo
% 33 7 ¥ fas ¢ qaAmewes & greaes
A w1 o dre THo H RN
¥ qeto F g H 35 ¥ ¥ Faw
daardmE o fEmazdfs
w® & dfau angwr €, 9@ ¥ 7w
o7 aF faaAr @ a0 1 § #17 I
R faaAr o @t T2 T g, I
TH w1fq & A g S & fau e
1 e fifww gEr i T 1 forer
AT Foft a9 ¥ T FL AT qF AH G
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& 9§ ®1 Q0 A AT @ g
aifzgd ifs @ anfy & s s
¥ <amer w@=r ¥ wEdsT g & |
= F wanar @ dza afafaw §
ITRIOHT A | 9ENY T A FT e
% < 43 ¥ faw qv, afys 9 ®
¥e, 9% 9% # 3980 WK FG g3 H
2998 FH=tEt #r feam mar &
T AgF ¥ ot #{ o & oF g
&1 o el oft deges gEw F
geTs F § a1 9 77 7 fr gdawm
wfsaw wx A% gamaw, @O @ify
T & I et W fear smar @
I HEl 1 TH-IEET ¥ 5 7q 77
forar omar 8 1 A9fF €1 R aEae
A R qF @ § W] AU A @
§ MR A dqE s & T E @i
3¢ waa faar s fg@ sl s &
¥ o g ax ¥ Wl e wf g
g2 dfewew fam @9 § A ag
Fzec & fr ooy o, @@l & w9
sl &1 W oy @mar @ 1 @ AR
=TT F1 fave e ST ey

Tq W FWEfey qOwE gnr
&, 99 "rio o THo IT { HIX TWEAT
# #WTgo To THo AT HWTTo Gre THo,
I & At § § g6 fdaw s 9 an
g 1 30 TFT T foae oft o herd defr
§ 97§ digges grAw & o gwd
wifa arel & F¥E 4G FT TS § |
Tq g ¥ fEE ¢ o= aw
foraet Wt FwiAfer Thwm &, &
WEgEE IEAE A Vg wEw
I HT FEETEE EY, AL AT HEGY-
fmm s far frar s &, sw @
I gw. & g wif.q | # 7T § fE
I Agfaaa 1 wfa amei #1 fiysy
gt & ofe 3 = 7 8, afwie ad

-
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g | W w7 FAfry ohE
AT & FT GG a1 & A H
9H g & grgar aTA &< awa
T 57 g F1 afafeqw # w1 qdw
zafae & welt agEa #1 @ 39 6}
AHAT FAT AAT § AT I {
T FATAAE fF T A 6 o
T T3 § 37 faat & @ 767 98 a9
§ A ®T F g AN ¥ ama wde
FTHFA § | W AT T F g wew
¥ ot A @y § @ § Tz =vzar
§ & 7 Frgdtom 7 s 743
T T ALY AT ;A F

1 St forgma @ A @t M7 awg
q7dz &, 37 AAT FT FTAEE § | AR
o=@ 7Yz ¥ WA § 9 3T wfaww
qoft ars weRl HoawAr fod § wr
g fF dgges w1 & ani F g
¥ figger niTAT & AN gy A W
53¢ §, =afom @zt aF foagmw &1
Ay g, TYYEE IRAT 1 e W
fgges w727 ¥ Frseq v
7 F A q1A & 1 gAfAw i fEae
7z ¥ % @ a@ arg T ¥ degee
TrEaT # St fodm &, az sem
F7 famr smr =3rfar

FHEIfes TOmTE § a6 I
T & faq = ifem FAm 0w S
Wﬁﬁtﬂﬁ’z‘{g,?ﬁ’ﬂﬁa‘ﬂr
F w7 A few ST oaden @0 3
o £ 8 | 7O g Az & e T e
F Fifaw et Tow @ F e g9
a4 wifed W we oA fEn
a1 7z aga & WSer R | W A
7 foafa & 7 & 5 79 9%1T & 922
WAF w2z H @i 5%, a1 4 fAge
3 fr &7 & ge #1 A wa97 @ WA
arfs afeqor wa & @wn #1 ar &t
aTe & & # owr feewa e

957 (Ai) LSD—6.
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et & S OH #WomroAw o

da f& sy Fwt oz &
fags & wS TN A Famar 47
grEEs AR AT wifgw feafa
fodt g€ 89 F F1e0 oo T w
¥ Y faaa 2raT & | 2 % o
1 gray g, & 419 ¥ Y oF fagre
@Al ATt g | Tl 9 S ofiwerae
FOW 2, I F WL AT qF OF W
faendt 33 wnfa #71 7€ ar 1 2t A
2y oF famdl ® fe s @
wefivm femmar a1 afFw gwim
¥ 39 aeter A2 faer W% Tw s
¥ 39 # IW A1 FT OGHIT @A FF
T | &few 9w A feelt v ¥ I e
Y TT T AR 4% § 41 T W7
F gure foar AT w9 = 1 ooE
g F forr #r w=rg fear 1 gEv
o Wt IH ATl W& ard ey &
fag ot =@ faem | wome & w1
ZAL A F 1% AT 97T &@W T
S JAT 9% AT | I qIE T AT A
gt & AWl UFT AT =ifEr oo §
af wERg ¥ fAae wm Wz E
& T FFX F S SFHET FEg
1 & fay deges .59 & Wt ®
g me § faar s ey o

& @z ot wg A g 7 A g
At g faar sran &, wafa ey
feam smm &, @ W F @ ¥ fra
s 8, sfe #§ fom oy @ 9= fe
I AT T AT A FEHEH L
T FT 7T § GO 93 § | @ d=
F WS 9 ¥ AE ATHFS £ | A F
T # g 3 ¥ 3@ faadf 7 39
aTe #Y 1T @R g Wil g 6
7z fefl ag ¥ wwr @ Wra W
TEAT &, A W FA & AT GIAT |
T TR 1 [ A fewwa &, e
o< faar s =nfed ) & @z it wz
g § fr o gl & s e
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[ adwaz dim)
FEA FE F maw w5 faandf
g AT &7 g & fe wTo §,
a1 IW QI EETELAT g a1 9 H
FH FEL HIT ATHT ERIIMT waw
fr s =nfem

g THAT HIZE A FT R F
WIS 7.5 W dgges e ¥ fw
oq S UF Ay g IEE g a
Ffawe geATw g 9ifed | &
viegzT w2 ¥ fau g wfzg ok
g vigges 7% & fag g =nfed
# gEr 1 9g 419 §, TH9 |gWd § |
AT &M & fAT weemEn F#Ew]
g & a1 4 d1 Wggrs F1eeA F1 AW
ggFT T F1 AOAAT § AR
e FTGHT 8, 97 AT FT FT- 5T
¥ r farwa €, =% 3@ F oTET
T g7 FA 3, T2UE T IR GHEATH
o fame sw v 1 W gEE @
sTasT AT & fa=me s nfey

wfr ST gz w1 T & f dsges
zresy & fau &t umAEed w9
wza HEwr 2, Iun S fafee o
gar wifedr | oz =g =G 2 #
gwmar g f& @ @EEned 9
FT A1 ITIRA g, Az o =% fafaeex
& & =ifen 7w @ IEH grEw
AT T GHETH] § HIB! qIg AT
ST W Aid |

IEAS AE & AT WA AET
g, ST auw o F wrewr eqre fawrar
S 1E A L B O
g1 et # g & 9% madde SR
T8 % WAl gNM F7 :fowm
S o FT @ ¢ foed arw Wt
e ¥ woAr we ¥ Famn ar f
st Wfzanfai # ward ¥ faw
W FT wE =@ OGO |
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FTF WA FT 99 97 F41 (% o7%
T &1 T AfeT I8 9 39
g1 e g ag @ i fare 47 gfee
¥ 7gF &1 W@ F for Anm =
T AT Tk §, IAET AFAA @ @ &
WA R F A Ay W A% A
AT B W g A & fay e §
HTS SATHT H #T7 &1 T21 & | & Jrean
g f& Fm =g 9 & afFa o 3o I
& qg /g 20 7 far s =

T F 919 FA gEw =g
™ # E AT 2 1 "W Sty F
#1E go Gle FT TgH aAT AT B
o SEl UweaE F fEEr qEwd
wa # 7 wE am fagr amar 2,
@ sEFr a3 fowra g & sEwr
Zigaw ofwr #& s @ Ffemd
T ¢ Wity 37 Tz e s A
gfaar 7 foee & 9w 7 qgr fadr
GFTT F1 IAE HHIE THE F A
gET 2 1 &ﬁfwﬁrﬁaga?é‘rﬁ
Sesl 9el81 § WOAT Srgar @ 1 %W
qFT FT ST g1 F ASHI I 93T
TN wRAT & | @wa of@r w1 oA
=T, & fe 9 Faw @A @y,
FEHI FI SOET WG aIg ¥ HUA A9
¥ A gwar ¢ | T atg & M}
2T o ofr # wor ST =ifzy aifs
g IT AW FT FfeAE Fr FEE W
NS dT5 § IS gF |

gd1 & grry ¥ 91 W faem a1
1% AR WEAT F FT AT AT
2 suy % T A7 fagwd S & grer
w1 wOT A4 E fFoagh i
faamr o G9T @dt & A17 9 s
o &Y, AfFT Fo A fomt I A
o1 qeATd Fgr wmar g, 7 feaey
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FT =F @ AT AT AT | A WIEHT
et & AT @, W T A FATE,
A TF IARI, AW 9T GAT FLA AT
1, wgrEAEEAT § gAA gfaEr qgl
& A & g9 9% Iz w=HT gz ¥ @AV
qEN FT gHAT FEIE I§ G /W
SFT § HEW AT AT g 1 I
T 7 A & fr oo AE e owwm
9T qEard, f&w awg aEEaEw =W @
AT 7z #7 FTar FL | OFROF I
o ¥ fq7 am #=aF A qEArd
T AET @ FT & & | THI g
# 7q fraz g9z ¢ fF feamt & oo,
|4 F F19 F7 A1 F (AT T AL
F a M+ @ 9g faad ezard A/
AH HIF AHT IART AT A AF |

IR WEIEA, FA AT AW AgT
ot e 5fe a9 aEf & wfedr sa
&z & & FOHT gegaATE qqTE

=Y ATo o 9Z™ : IUTETH HEET,
ST §7 wEA gAY A7 ATGF F agenar
o ag foaid o1 @ 77 Froi 78t & afes
u® T §, & IEE @ w7 g
:A1Y fgrg v & s fomm fam =1
nETe § 96T 9%7 @ ug FedE g
snfrarfegt & far dfmr &1 &7 2
FEW fFgaae o F T FTaa &
. 9EH FWAW FIAT § AfE Ag g
gwim & & A= = foe &), gt
ar ®Y, 87 gu & arw g v afed
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T AT WE I A A e
WE AT W w41 iy g7 § e
sfraudom &= 2o, 7 W Aum
AF g d ) A F wRT W
wifzafaa % Tae & far St wom
frg m & az a3 w8 ¥ Hfem
HATAT B AT TAF AR A A T2
¢ ¥ IAF1 F W g F avAq T@AT
AT E |

= fE ¥ o= 79 w9l &
art 7 a1 frar g & ofew o mew
% art § fowF d9 a7% =3ra ™ow
2, foad it smrae a7 W famsr
T8 faar g &\ fom a9 7z foe
®Y W 47 39 I q% a7 qAW G
g9 91, 42 §Z9 TanAe & A9 TG
a1, THfa IaF1 719 T fooe § &
¥ | W of@r &1 9rgeee &
co TH H wurer mrfzarfagt #1 &
AR AT TR 29+ AT § T+ AT Th
T Fifezggadt @i g & 1 g€
ATFT, ATST ATAFT W SET W
ATAHT, TZh FT AIANT ST G0 2HT &
sarer  mfeafaat 1 & 1 2T wRR
T zEAr § qge ¥ NS O
g # awz & 3gi ot a% Sifgfaw
AL AT R | ERET a9g § gea 4z
g & 6 qre A A gAe & oo
sfeaTer § ag davz & T § HRAR
WA R E A e §
St o aora w2 # , agr o Aifgfaee
2 wfey agt & S mfgamEr & &
Tz IR AT T g@ § A g AR
dar @9 FIF € WL AT AFL
TETA N & WE | AT gHE
gz & & 9 ¥ g IO W A
gt ¥ ot sifefarm fmr wrfed
wifs oma Ay 3w § Sifzfam w7
A I GH AT FIw A F
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[ a0 Fro w2a)
@i it feafs a6 avm & @ @
w1 SEE, g Afgd | der §4
AT HIIH! AZ AT FATY T Al
# ag g H e A) O Het wgea
FT A WIS FETE

FEA AT g TET qEE
S 33 3 ot & F -
“This State has been particular-

ly unfortunate in respect of irri-
gation facilities.”

7z facgs =@t @@ & 1 o ¥ Fwfre-
E@aa'rﬂﬁmﬁlﬁﬂﬂ'ﬁﬁﬁ'
= @ g dff =mw w7 =i,
a1t AR gmgR faar & wreAe v
N wEE A & | F2t 9T O o 4@
& ww Wit ag foan frelt &, oy
2 9fF e g A 9 W
ATEAT SR FT T 3 a%AT 2 |
T2l 9T BRE-BE Afqar & W 3w
faver # SR-91% Ty T faa wm
ST ITF AT BE-BIE AL TG
AT F9TE W AT GWT F S
¥ 9T AFA G ) AT T A agA R
T AT FY gfeuy w9 8 1 @A AW
¥ A qEdt w9 g g awar |
THF FOAX T F AT wET w1 os
oTEfeT FETE | BT I AT #
g fefeae § gaan, aret o =
ST FT A1 Joow g AT "IfEAT AT
¥1 <7t f g ® o< e § & A7 oo
%Y @ | TR W HeAT S F A
Hrefeg FLT A1EAT § )

o g 039 OF AR aE
§ ad=mar & & @wit F fag g
d=fat & fo@mm & 1 3z w=er
fifa 8 o farsges e 2 frgges
et T T L S
Ffor@ma § | afer 99 9rz w3
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#1397 5T § 9t F27 € 7 qgifew
Tz @ faer &0 A g
¥ A war f& ogEfaw feasr sar
vt ¢ 1 ag & w4w w7 g v omfe-
ATt o fem fasme st ot garet
# g7 T § Tafey Izdea ¥ w8
T ga—ar aga aw— | W
™ a9z ¥ IAEr A F @
qET AT T A gEE H A AET 0
o foasr & fomn &, 9 W9 W,
T mifre # H sew #, ST
S T2 famar | | e e
arfedi & @rq A & wr 2 #
a1 =1 & % & dz7 T A1 one
gl 31 F fau oF A sfefmges #r
o FHITE g1 q1fEd AR w
yF1 F fowwa ofeame F fwad
F am =y 5 e gEfaw fee
Ft g STt 9% A ot o @ A A
FHIEA I GAAE FL | W A H
F1E ey g TfEd |

ot OF WEAT 53E 4 Sy
f& frgges sz 9 forgges oo
F fo2 gevaem sfam @ o
4  FAF FW FEl  d H
g & | FATL FATMTS ST AW,
AT FY a7vaT 8, 27 8 6 swr goae-
Wewd 3% G &1 T@T & 1 Wt S
F ot aEr FmemET @ 1 ST ogAi fAw
wH § W IR g w6 8
ar foa = ¥ 9% s agT F
fregee wreza s forgges oo &
ORI TTOET @ Jifze w6
o Efaw F =fzo 0 dE #F
T &1 Arfa = feemt 9 wrfearfagt
F fau w=@r &, Afew < wwET 2
§ ITF WT AE W T oAmEd
T FTH 1 TN FT AFAT g A1 (6
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& AR & 3 F AT & | WY
¥ gaTT ¢ fF gw o1 s AW
w & I 9% wfeee fagges w1
s forgges grEem & wHET W@ A
wrfzy fomd dommt #1 svafaiees
B 21, @ F1 @9 8% ¥ & wR qen
FraE B |

Tad fareges gresw & form grafem
HHTEET & art ¥ fomr § 1 dfew A
oAt &2 F1 waa § 5 5 Sl A
#1§ Tz wiaE g amr J@
i AWt seEE e, s TemiEe
FI AT Fi-Tz0 AT AT IT S &
g M HR FfOw Fr TR elw
ad-aE, €19 g T seafedt A
grafar @WRE & fau I gEETET
T TG AT I Ay
FIT H &gl T & fF g7 THe 7o
AT THo Tdo TAo & I T
g1 ¥ 9z w1 g ¢ | faw
TER F 29 § 4z 90 O &,
w7 2 T Ffer & 59 9297 & gueA-
#z adt w0 A I e ¥ s T
w7 g fF o gt g W & T
Fr§ 7d T faFwm wR St g
AFATT AT ST A T W FA &
o gEEw 4 A1 94 fear, w=t
foar ol Jga &1 92 99 FFTC AT

At FAAT AT (FTTAT) - TR
Iureme S, W AT FHAEA F fo
T & ATHA T91 & FiT 39 9T 991 99
e & wE omay #1 0 gEe
F1 g T 7, R g adr i
FF A7 A% T K HAR A
fipama %1 ferar & w1 3t gardr AT
TEETHT FT T@T 2, WK TH AFIT
TR OF ey w7 oew 2 o

mfeafaat &7 gwemi #)
gomA & fog O Fol agr ot =
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TR g W A gEAEwd A

gmﬁmaﬁsﬁm T8t anA
qUE & | AT ag AR a9e 9t §
e = sifearfaat &1 feg 2 & g
s Ay 8 gdr feafq daer

a@e 7 g °W faar & fF oew
T FT GAC A IGIT ATHA G RfarAd
F g1 g1 T AFA g | AL WA HA qF
Fmy & wr g fama o wfeard
o9 TF 9L & AT AT g5 T FI AT
§ 7 dvamad deE g gan
g #ire g7t Wi agfeas & mi § I
grAd g1 Afew st w0 owEEw
Afeit grT S T & TR A W EW
&7 fawra 7& & awar |

AT A agd W EH a #W
arfeafaat & faw 4 & afsr s
FET I TE gET W ST I
T FA I A2 9 FI,

W, iAot @@t w=w F S
& & F 7t wga w7 mfeamd @m
I FUET F W 9 A AL |

UF WIAA A 4g 4| T
g2

st dwAT J& ;A9 e ¥
g7 ifqe | & fem
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[t st 2]
diaggfesmg afz ag gfreswmr
A gET &1 T W0 WS a6 § W AR
frgs 4 93 @ WIT gWA § W
A & aOET AT HRG G | AR IAE
Y FAE g g | W A FATi S
¥ wmm XA § A H A T wg
arEet g fF we mmet e ordEt &
gt gaedt & #lT w0 e o g
7T ATEAT & A1 I ST F I A
q HF! JIEE # ORI A
gt g2 fear wmo, s9&  fa=mw
FTEE A AT OF AR AT IAR
feariiz & fem 3 ofgm | s o=
7Y THT G A=) A4t A medy
i @ A | A T
T IAFIEA AU W A AR I |
oTT W1 IART © IAH IAR] &AM § |
afew g T==r Tfer R TFF R
o & A 3% afq e ager I
T a8 gAT ¢ s § sawr |@ew
THG F1 IT A F I F F fw
sraes faar s« wEwEm g
J aey mraw sy amnfas gETE
FE F74 TN FAEATHT FT WETRA
femeam e s fmifs o= o=
F1¢ e ST fagy smar @ 1 GEr s
¥ aifem g 7o § oeg {1 T |

afenfast & seawr s e
#T Og W g & 98 A I 4T A
¢ 34 f5 oF S & fag set og9
¥ ATET FEEAT GHT WL FT T
FISAT WY FET FA § AR g
AE HD qTF AT FT AT AT IHT
FawT a9 § Ffed fom ag & ag amd
39 S F TE 91 FFAT § W I qE
T A G T E T G
# 9% adt g @@ sifeafedt &
¢\ T O s g afew @y e
Frl o ffm g g 1 SEEr
wr wifeatfedt wt st A g qar g
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wefrai #1 foer & avw W
T8 & 1 @y ga7 Ffmw #1 foe
¥ \d Ioow fRar M &\ ww waw
Fgma st ava g fragr § wfe-
aifet & st @i § 9@ fagr GeEc
wifad go & 1 & wwar @ R s
gad ofer ¥ s fear gt 1w mw
THT q9G W4T 79 §g arAfas -
wal mfenfaat & z@r gaw
Tifers %7 7 § aw ag TawiaT w g
71 99 78 mizafag & gwim &
faamr 9T aa1 § 7

T AW A aga wE oAwET
2 9T AT A HFE BT gAT § W
Fwidr e F1 A T & ord § AT
ARAANYEF  ATAAT FIA F foir mi
Tw & for 7= & 9 orfeamd a9
U4 A g 3 &1 AGTC £, &1 A
HAEF 41 A7 £ TEA A AR
oS §t wad Fo A1 o #Y arfaw
73 & fod fae & ) Afew 91 91 faww
2 zo TS @ e Y waw SRy
w2 gf & 7@ sfzanfedi 1 o
Tl e 7 3 A oy mTwer
w2 7 ag A P w3 A
F fai a@ wfewe ¥ 3@ quv, FmE-
fea fearédiz dmr uw sfzamdt feaddz
o7 =T 2 g 98 & R omEw &
FW g feqdde ®4m, 30w FH
g fearditz oM | =W & W
g feurddiz 7w | a7 sifeawd
feudtiz  famge ©F faawm fem-
He a1 777 @ 2 s fF g ow A
# far o=y faurddiz v wmfua @
qedT | U9 W9 9% 9§ AN 99 &1
F A T FL aa aF gATL WriaarEy
fawmr ¥ 38 g Ad &1 g
fragw & f5 o 38 W w9 FET R
I 9T OF & ¥ F@ vy 9
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A ATE Fg f90 fF =7 mfaamEi
& faa 3w 7€f g | g i 7EF wi
19 F | A9 A FS AT ZAC FAT @H
FL @ ¢ AT AL I WG F1E HgATH
AN TR T IO A A Al
g HAvE 9 fF oA S S
HAALT T g9 AWML FT WO 3t
T ¢ ag &% 7t | v fewEde
#1 2w fma, wree foddz o 3
wfordr s gmae 1 s fraEde
F1 2w Afem, @ a9 TR -
arfadt 1 fowe frad & aul & oo
AT IFT W7 W E ) I 97 WA
7% A9 ITH! e #T § T
a1 fzar 2 1 gary mifeafant & g
w61 Y s TEr A 4 Ffew
AT 98 W& WA #7 & | 919 98 g
EATOHTY A AT AT 1 g9 5T & Wi
TE HETT =T gH o wiawTr JR
F o9 & = fwd o owe @ 9
T IO QAT RA &S HF |
gav @m A § 5 wfearfasi &
faen %1 agfamm @, @@ ¥92 7 g™
F1 agfoma & 1 &few & Fgam S
g for g« fawg Foer a8 Tfzy o
AT A OF AT FO AT E | OF
G7 i Tgr § | o g Fei Y e
AfFT g AT UF AEF T W E T8
ITH T F G a4 @ AT
ag qUTS & g AN F1 Femg 9w
1 firr wr & 1 I @ fmmEe
¥ FATEC | HEAAT FO OFCW AT AT
*f@ | g7 7w 3o favw 7€ 7@ §
w&@ @ ag &t g e frwrfia #9-
AT gHEd] ®T WG T@ T Tg F F

e & faa & smow aqemr
st g 5 oo o & wwm § oA
#fes Tl A TEEn mE W A
fawg weare wifaq gg & | apfew

FE ® AEE HE WoW H =T T
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Tribes Commission
& st ot 78 3 wr A few A=
T2 awa fa & & afem 3 9w Tmer
F1 gAAT TE qF W IH F7 97 &7 AL
F | 3T AFA A Fgr fF w3 mraw
fer we & A7 fommm | o = 20
TH AR a9 |47 3 | T4 97 49 @4t
F0 | FfeT 77 Tan fs ag 390 94-
7= |

TF g METEE qgHe "AAE]
# vt f& Amfes 2= T 47w
gz 3w 0 fF amfeF T 6
& | TEEZ & AR F q9rd § AfET
qE 99 AGT AFT & | WL THE A2 39
mfzart #1 =g ¥ F2 3 e
Tz W@ Ag TN ¢ TH AZ AT FH
HI9F1 FT7 & 7 TI9 AS A% H
g1 gwar 4 #few famar qor e
o fear saaT #9 AE gET | A
AEAUA 9 THEl & P gU W ag
aTAfE® aET AT q qH1 | IAA HHA-
% ST g 97 fora = & | forsr & Ferae
ot fecdt #Foed  wad g wfeq =g
= S gg | fee 9w 7y @ oo
FamRd s mand sm
FTAT TT qvFa @ 7R 3T A gUTEAT
aga wiwws g afea ww fowm o
FATEr 1 o weg e A gaTd wuT
A A T TR I W A TG A
&1 qmw gw gu & Afe M mmEm
faer afgd ag 4% fa=mr &

IIEAE  WElRd, I sifearfaqt
FY geard ant & S+ o @ E o u-
oTHI & Z1ew §, wuWl F 5w ¥ 6k
FUH AHT J TG IEA T qAIET
FEAT , 37 AT B FY OF TG H T
FT & | AT 39 gU F1 H Hw fawy a7
wa W g @ I W " g
TR F G | ? A A g 5 g
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K

-
[Mirealy st 2]

TR wfEafaEt #1 wr At a<g s
HIET 9T ATHFT FL BT 2 71 5 39 grofer
# uar 7E far afcfeafs wv e
I FEAT 9T FHAT & | qAlAd 39 w4
FT HATF AT IITEA W faem 0 R
1 oEEE @ FW & Afed  F
T 1 FT AT a8 AT B0 |

I q@ FgHiLar 1 W {9
afair) e & e o sfzarfaat
1 5 ua 7 Towe frAar =t
7T g IS wi T e
=fzh #fFa oz gvaTm =W 97 a%
IaH1 g A8 fo=eT &, 39 ggsrdr
m*&ﬁﬁvmﬂﬁfﬁ{waﬂk
W A AE &1 aTar & /1 39 drasfd
ﬂfmfﬂwal

# 3g gy ¥ UF FETZAO AT
Mgt § 1 A FAT H wE W g
armm | fam e @n § agwifar o
oAd goraF A weE<r g0 fear e
T A% maw mfgsfat & a6
ZETA fFar 9 w1 ¥ 39 w1 A
a% 731 Sfagm gwE 03 @ e o faTnd
aifzgt garr Fw@r few § fr o=y
Az FIETT HF WEENE@T 97 HAA
FO G & 1 I Arerare wafet &
femm # weT & =T & we afoorm
7z g ¢ fF mgwifar sdew fad
fF g7 awa FLO 9@y § ag AW
g 1 AT € | g9 39 a<g F7 q9EA
e wAEfT T ager gEmo

gga S mr g fw wrfgamwn
H91 ¥ ®E FAAT AT AGT & 1 a@l
gH A1 IAM 43 IAF faq @
=fzw | 99 &7 sraq faaly, s@ &t
g7 #/T 3T AT F1 AF(gAT T HIT
#9 3ue T wifea EE 1 IH A S
FT G2 7T LT qTET & | H57 A9 A=
#z & =it & Tar wre frwren § 5
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UF T 9 FHIE  RIEET FT &r
7 a1 7% A fow faet & e &
g @1 99 & FIC Yoo, 00 HIT Yo,
o TIY FT AT FX fGa mAT 1
I7 9% @@ AT @+ fEar 6 ogw
& & 37 F o forgr srar & 1 & A=7O7Y
wRrEar & faggy st f5 § o &
WTE HET N3 TAAE F1, 17 Fafrex
A3 a7 fafaee 1 5 f5 7 oedT &
T gar gizw £ fr arfs famer o
IqT ww ofor § & o g6 &
wifasr 1 a7 97 wmigaTtaat &1 2 4
AH | WL § g AET KT AT A™El
ST & azf W@ qrm F qEw gm
ATEAT & | T AW F 919 RIS GuT AGH
21 HZarafaom &1 e &1 awdw
FAT g AfFA & ag 9% Fga1 IEAq
fraaragrfr sg § § smdrars &
A AT A T A AT AT 3 #
q@r fawifelt &1 wmr wd =@ =g
W 7 FRT A AeZ FAATEN AT AT
a# wro g 5 ag s mifzarfadi
# wfr as 2l "t a1 ewfE
g1 oAHAT |

=t frw e (wfzEe) o samaw
ngEa, § WiIger FWEH AW Hedes
IEEH & A § A% &faww #7 A7
fAE g s 5 aX W F@ ¥ &
TEH OF AT aTd FEAT @A § |

HTS § 2o, To AW 987 gH &AM
AT § W AT H AT F 4 | IH
AT BT TAFIA F EeATed 9T
fe3z gam #%aT 41 | IW 9 FW AW
Tgn frar #73 9 f5 97 & forg
grar =nfz, 9w &1 foer 3 anfey
ar AgF T aifEgdy | ErRE oeEee
g e a1y g fae 4 o
/I A1 IH FTHAA G TG @ 70T )

-
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Even the ladies are working in dif-

ferent establishments,

afwat F16T aEre ¥ fafew G471 &
Awfar s @ E

16 hrs.

TF I HI FEAT ST
nigr st F fag gw gAaa g fe
foelt wia & qared &1 99 aw g
gz ar & fedt T a1 AeaT & =W
FU Y, IH §! A4 FYE QAT FY,
o9 39 99 AT ardy qifeat & of
AEY, FAW & R 9T a7 FAw T
F faa FAr AT R 4 § A1 AR UF
741 43 FT 39 ¥ qLEIET A ST AN
% AT & qie FT 9@HET ag fagany
F fou @@ 9 fF oegwrar game agi
7 A1 T WX IEA T BATST
AT TEqEFAr 7gi v | NF gw
F1a1g # | Ag we Y 9F F1 q1 742
wdt 2, #9739 F1 gEar fgEAT WY
redAme F7 fear smd, any &< faar
w17, &1 {6 g7 s ¢4 fa fgrgeam
F 99 & 39 9% F gfqesm wafq
79 @39 §, gara 39 fagg o sgw
FAT 3% & |

fergram & T w191 aF a8 g
g 5 zw m ga &M #7 TEage’
FXE & | dET ALY & | gW AR AT g
Fraar g fF g7 & &1 2w 9T m
2, f= %1 gn 37 @ €, AT gw i
I A9 qF A F SWiA FT AT A
FT & ot wefowt #1 &, g =4 &1 qfw
FT L, 39 WO w1 IEA.T FF FT
qqT FT TE & | 48 Hiferr gave faat
# grr anfee |

z= @t 7 e & fw fafew ogy
® zrgad ufoars §, qrdiuTe H, sram
%, sa< fgear &, o1 w9 av Sufaw
oifeast qreffess wfhed & &7 &
fraa fed ond 4, @ a1 greaew ot

BHADRA 5, 1885 (SAKA) Report of Scheduled 29/8

Areas and Scheduled
Tribes Commission
%G &1 a1 &I 4, I A0 F1 q0E
& 78 9gAT 4 W1 I AT FT g
& @ 9gT 1 Wed s 9
15.02 hrs.
[Dr. SAroJINI MAHISHI in the Chair]

aar W frr fFRr st
a f5 9 zigEew T wfeay
1 g IFRX ¥ A9Y A wrEEC
wege & ‘AR gafaq I @M gw
LA FTIF | §F F qFET H 29
a‘a’gf‘ﬂ?mﬁ'}ﬂﬁoQoQ"To
ar gifawer afaw & &nr s ofare
¥ A &, 3 g2, 42, 81T 71§ og #%¢
Tl 98T & 1 21T AW & A
¥ oo WY A€ & 0 wrA 1 F guAr
dfifadt & mg AiZw 7 S9w AT
& W 39 91X w997 F19 F arr §
AL F9F & 1 §@ 9417 ¥ uiiage
# afmada g sfzg

A W99 Afque # 9 sqgear Ay
g fF q= @i F1 Hiwe, gEE TR
CEFIE AT qrfeRE A &
S 1 oGz F4 gAm 7 ZrzEed &
UIFNA F AT F FHIN T 97T g7
Tz €1 2, Afwm, w87 fF ame
q2E1 A FamT 2, A, A, T@ wEE
F A% 71TAE FIEW F OEIA Uz
F1 947 fray wmaT &) 34 foufy H
frad mft 7 @9 a7 & F1o0 =9
FI AZT FIGAE FT HHAT HAT aTAT
2 1 =1 1 99y fFar @ 2, afea
T gz #1 g@w 7@ fea w3
afed 3 397 ¥71 w® ®T =T |

FTRAA M F AT STaerwar
g 7 F faw aga ¥ 4= fy
™ § 1 eI WY gdfredw &
ar Tt gEE R o § ) ot oaw
wifeds 94 ¥ T AW 9 oF
2 FT 9 2, WY R F faay wik
fodt sa@r 7 2@ an A fear g
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[z g ew)
& o wgw g 5 fegmam W

weq w3, A, faEie, a5 ae, 3EAT

srfeatfadt & &9 v, 2% HIT TG
7ET AT FT U Gig fF gErr wwmw
T8 fFnm dwT %) W I EER
¥ qgAT 9Ted € fF 9= ag 9 faaees
%1 gg1 ¥ fau fazai ¥ @ma =ra
s &1 fefa mafvsr vt &, @@ 399
g @7 & fau f& goww =7 A
N gafa F 5w 7 9 F4 Wfew,
T A @ g 0 A I R FRAr
s g fF oz oA A R w9

wifearfaat # &t sfoar & o
¥ oow EeAm A9 | gW TES §
fr gart fage & 9 &/ At F AW
e gt erEr FT 99 qfemr
g § 1 gEe et fefaee e
¥ T & Zur e e AT
UHTS TAEW FT £ | mALH  TAFH
a1 ag g @, afea 3w m oA ¥
uw faemT a2 =@ & ) oF e &
qC ATF 4 | I ARd qAag I
FT T fan == Ofcat v F1 ™
¥ 4wl @q # J= I FF 0 59
w0 a=4 ¥ 7 A &1 2w 4, IR
W-gm #1 A@ F Ofewr @ AR
THT A ATH @ @ | w7 #1 fgma
g 7= f§ 9 a=% A6k 9w Afe,
wfan oF 399 F fom oF @, gmife
@ 757 A §1 A Afeat @ i A7 A
a E | e feafa gl mater g
it 2, St fF we w4 o
Tar ¢ 1 afe @ wgw ¥ v AT

AUGUST 27, 1963  Report of Scheduled 2980

Areas and Scheduled
Tribes Commission

I ATE A1 § w7 IW §Fd g fF
wifzamet @ & A AE @ @ E
o fudt # & we-afen @e-wig w5
" g

s a% faf@n @ &
RIS FT T &, AEFTT FT Fo1qm
& geaoma F1 9 3EAT Wifgw 1w
FY q7F ¥ KT MIREA F qQ@E H AT
# faramar T &, Sfem areas ),
N fFeE Ry, e F A H
# Ogfaga a@F €1 a6 ¥ T
faeet &

JE AF FIX FHEE F OE-
o #T W g, § a9g9 99
afer # wg wean g 5 = Ifsm
ned 2 F7 fuge &9 ® f 7 qT 22|
F1 oW FIAT AT 47 | AR ATHT
1 g0 5 ag A # A
& %1 TOET FW 2 | WE Swar
& s F1 Foadie o2 o fa=me g
FT AT ®IE W HE AT §, AT
g A s A g o g
z® FHam #1 foe o feemm fogs
o U # wureT #7 3A 9ifgw o
W Fg1 Aed & f& fa s
# ¢ § 39 O H S w9Gr g9 fEur
ST}, SEH AT e & fAg
9 w9 TwrH fFAr Sy

sfearfadi 1 fasm & ¢ § #ar
mr g fF S wswd = §ouEr
Faeay # 9 fF TR =9 5E< Env
g 7% AW @E oA & feAe
Fag 1 9 w1 39 afeane
# @ga & sfzaw @ew §=T WAUE
& 1 wegrelt av oy fa amar § g
A T wEweT A A g ) W d
qiw & & foa¥ mgi av 99 ST A
g @t 5% oy feelt gEdr wmar =y
Y FT IaH AT HY TR G TFAT
R 7w wEm A e Wi aw
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e § fF 37 Smt & 9 ¥ A9 Ak
¥ AT g BT

=feaw ofer & garar &1 w0
afged s w7 & 3% for wr
o5y M FT TA@H gAT Aifgw |
& avdl &1 @A & foU Afaw &
4979 §1 HT TF grI|T FT T4 21 |
fom wat & sfear 2y & SR
Fyfer amew, 9 F a1, #1 ®r§ gfan
T R T @ F e A A
AL & | SN AN WE W Ed §, I
aE § e wfwEe gera e #
TIW AN § | AFE FT OF w0
¥ 9T wETE F YA 4T ARy A
AR guHTT F, AT A ¥ F =
FAH F fAu 9+ F5r § @ 7
1 F FfEads F oW F1H F9
A & AwT F A0 A w1, g >,
*1% T AEY g

T @ fargges nfams w1 avey
% # g TR f S e
ofars @@ @ ¥, 7 wfeartaat &
feg & o7 39+t 3=fq & fo of &n
¥ T T E A 9§ oA S
*1 FFT qATH F A0 qwy g

FATL ¥ ATgq A FqA WA W
T & fF 5= &e ¥ 9 ATEe 99-
wo wrfegan 8, w3 fegmm & gl
feri AR & gaoem g @
Wi FT awETHi O 49 S a0y &
®H % | When India was under
British subjugation, they made all
attempts to explore hill tribal areas.

They established educational institu-
tions and cultural institutions. They
understood the pulse of the people.

They respected the tribal, they
tried to improve those areas.

e w1 o wifgy  fr grgaw
ofear #t fag w#re & i g=fa &
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a1 g1 39 THT q IHfA FT ) TEEA
AW # ST ATt & @ i wAfees
wnr & ar fopee & ot 3, ar AT £,
I T FT TTF HIIHT L0 AT IO |

w g o # e s A
g A=A g1 8, A1 I9E A1 &l
9 AT e §,  IAR) OWemEe ShT
T FT F I AwIfAar w3 §
o I AE FT A E MT AR
¥ 39 FaT e F 99 F fa7 "y
g T HvS ot a9 q9 g 9 |
g & Zisded & & &1 947C AEfwgi
F1 FA 9rz 97 faer faar @an &, oF
WY F1 HEe To UHe F & forgy wram
dar o o wHo # & forgy wmaw & ar
sreaz a1 fagr s @, ar aefafas-
™ Ay e d @ T
e 77 A3 g 5 o o e
I3 ™ &, T wiiew feafq guw o
2 | TH YE ®Y ATAT FT AHT TAL FIAT
5T Grdee G AT F=E A AL £
fzw 51 A1 wrfrew z &Y vegw grEaw
FAfadl | T ag & W9 5| Feafaer
¥ w9 4T TG F79 & | i/
oz w19 38wt ¥ far wn w7 @
§, ol wiow FEAT SiEg | gAY
o o § swfa & ofza, o=
amfes safa & =ifeq, wmifes,
ke, Tifafzee safa gy =1t o
GHT 7 ST& 37 9T ARiAGt w1 FE
yEl W fasrsr s w3 fFewm A
ug a8 % fod feam &, &Y a8 =%
wfq s=ama EF | §W 9 qET AT
¥ fa=re o =ifeg

Dr. L. M. Singhvi: I thank you very
much for the opportunity given tn
me for offering a few remarks on this
report.

I shall be very brief, because I know
that the ground has been covered very
well and comprehensively by many
of my predecessors and it is not ne-
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[Dr. L. M. Singhvi.]
cessary for me to cover that ground
again.

I do want, however, to mention
that reservations are not the answer,
not even a part of the answer, to the
problem of the scheduled areas and
scheduled tribes. As a matter of fact,
in my humble submission, the conti-
nuation of reservation is a continuing
confession of failure of the Govern-
ment to deal with the problem of
scheduled castes ang scheduleg tribes
in this cuntry. I feel that in this re-
cespect we have made precioug little
progress. We seem to think that we
have done our duty by these so-called
backward tribal communities of our
country by providing for reservation,
by deciding to give them continuing
preferences and assistance in  some
measure. 1 think that a mamoth
effort is required to be undertaken
in this field because this is not only
a question of human rights, but also
a vital questipn of social reorganisa-
tion in our country,

I do not want to dilate upon the
many aspects of the problemg of sche-
duled castes angd scheduled tribes in
thig country, but I do want to say in
passing that the abolition of untoucha-
bility, which was enjoined upon as by
the Constitution and for which we
have proceeded also to enact legisla-
tion, has not been achieved even in a
small measure. Untouchability con-
tinues unabated, and offences wunder
the Act cannot be brought tg book
and the offenders cannot be punished
partly because full measure of legal
assistance is not available to them,
ang partly because of a social preju-
dice which afflicts all such cases. T
think that in all fairness to the cause
of scheduled tribes which we have al-
ways been quick to espouse at least in
words, we must undertake a broad-
based massive effort. That massive
effort will not be undertaken unless
you are able tg bring together all
shades of opinion among the tribal
people. It ig not a political question,
it is not a partisan matter. Let men
like Shri Swell and people from the
Congresg benches put their heads to-
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gether and see that something is done
about it, because today it is not only
a very vital matter of social reorga-
nisation as I said, but it is also a
matter of border security.

I went recently to Ladakh in the
company of some distinguished parlia-
mentarians. 1 was very much im-
pressed at least in one respect, name-
ly that we know precious little about
the ways of life in that part of the
country. We are always so self-
centred that we have little time to
think about them and their problems.
Unless we do that in a wider pers-
pective, we would never achieve a
solution of these problems.

What is true of Ladakh is alsn true
of NEFA, Assam and other areas. So,
in these border areas you need to
bestow particular attention to the solu-
tion of their problems, which will have
to start with a proper study of their
problems. I do not think that there
exists a full and proper appreciation
today of their problems in the country.
I think we are all too willing and all
too quick to impose our own ideas of
middle class morality on them, rather
than think of their problems from their
perspective. It is necessary that we
begin to do that. I know that a good
deal has been attempted, but as I said,
the achievement is not very impressive.
The attempts are a token of the good-
will which our country and the Gov-
ernment have in this respect, but mere
goodwill is not enough. I hope that a
real, earnest effort on a massive scale
would be undertaken, and that the
Government would be able to tell
us what comprehensively they pro-
pose to do about it, what re-
commendations of  the Dhebar
Commission are being
implemented, have been implemented
and are proposed to be implemented,
and how much further they propose
to go in the matter.

I should also like to mention here
briefly that the tribal cause, the cause
of the scheduled castes and scheduled
tribes are often being subjected to
abuse by those in the Government.
I do not know all the facts in these
cases but I have read in the press
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persistent reports of allegations made
by certain Members of the Opposi=-
tion, for example in Rajasthan, who
say that a great deal of money given
for the improvement and ameliora-
tion of the tribal people in certain
areas of Rajasthan was misused and
misappropriated. Indeed, a challenge
wag thrown by a Rajasthan legislator
to the Chief Minister as well as a dis-
tinguished Member of this House
that if these allegations were not
true, he would be willing to resign
his membership of the legislature.
This has happened on a scandalous
scale. A great deal of Union finance
is involved. Assistance granted to
these bodies, approved by this Par-
liament, is involved. I think the
time has come when this ought to be
checked. Otherwise, this will only
promote a sense of cynicism among
these people whose causes are gs-
poused by dubious persons. 1 think
something should be done effectively
to check corruption and misappropria-
tion of money granted for these pur-
poses, and alsp to improve their lot
in a substantial measure, in a real
measure, on the basis of their own
perspective, their appropriation of
the problems, and not on the basis
of the middle class morality prevail-
ing in this society or that.

Mr. Chairman: Krishna Deo Tri-
pathi. Kachhavaiya.

ol wgEm (3 A3qES TR
T frEqes grEAS § HATAT A
o & graey § 4 o &7 W AT
FEAT AT

T A TR 7 smr g fF
72 it foE 2, a2 e & a9 & 1 39
TEN qTET T QEqE F1 AT AwoAT KT AT
& | AT ¥ AT qAAT FAT, T§ FET
TF 3% ¢ 39 9T W9 famw &% |
T #¥ g 97 7 Tg AT 2 |
# g g f5 = ogmw q agm
it gt A & 1 aoeg W 3w A
a7 7% ¢ {7 37 T 9T S wfearE
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87 &, 99 HFE aF mue @ = 2
Fgi aF mfzar &5 #1 @8 A
TEH @ g WY me g mfeamr
fear AT 921 @ 2 | § W wEear
S &8 g€ & 37 & e wrga g v o
YT & AT arE e €, o s
# fa=me fopgn o &, 70 9w
A QAT ] 7 W Ag qgW A&l I
2| F AT § 98 a9 fewi H
7z 9 gy s fF mfzanfagt &
fore oz fomm man 3 1 nfranfaat & faw
F o= fFar,  mfzarfad & fa2
wgfema &, ot a9 Ao F1 T |
FfFa ag 99 79I & T19 & W} §={
T &1 T AT & | I A a6 T
AW TG TG IAT @ | WA ATfeATiAAt
& mat W1 ard faeed W FT ®
2, fora e & dard A oEw w1 @
2, fom s & fard AR o A
T & fon afom s @ 9w aw
F gt 2 # o3 & faw ey feam wr
g fomamn 3 age & dmw
R Ffsamgimaed
ZAT AT @S A8 FET § | A"
grr @ ag it fafem & g, s A
& 1T AW E, T gAH F AT E
qET &, & H9 3 93 AWt aF &
g A |

AT FTfRATtRAl & HRET gL TR
F FAY 9E FE 1 I F 99 @A
& qrel AEY, TEAA & arEr AR, WA
¥ qrr A8 1 afe 39 F @ AR
fasar & a1 § falt g1 F71 ATET
T T, farpTe FT T A § | o
ArET 48 fasan &t qsi Fr ot
| FT AT AT fard & v TR
&= oA ¢ fF afz gt amaa F gl
#FT 7 faare fear @1 59 H 0@ =%
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[+ w&aig]
= fage m%q 2 91 gwy agy w9
A HRA & | W gEre & 1w st
wr gE &, WA ZNA 9¥ @ETEMT
A4 @z UF oA &7 § mfzafeai #
fom & & 72 97 o7 age fasa g99
g 1 w7 3% e e afd, 3%
=TT AeTEd, A1 AH q faww ¢ fE
wg s st fame anfa & fF afz ew
I T § &2 I /T I A A Fe F
aw At & favz &7, a0 3 @ & faee
T | E AE, F39 ¥1 9 aF |WIT
o | HfFT agr ov mAw # fR oI
&1 7w 79 gww @ fFr 9@, ==
%1 ffa gwre & frerr &7 g | @z A=
a2 | THF AT H A AF AT
ATITETET 61 & 39 % F97 g/ #1 fa=TC
FT 2O

A F da § foma &1 37 § 0we
afg ®T% AT FET & WA NIV F &9
H agIoqiyawd T I F FC
g7 fam s, &1 S99 #r wnar g
SATHAT &, W1 I FT TgA AT Aot ATAAT
g W gAR SwE A AT g
At ooy safem agt w2 fEan fEm
aF &T0 F¢ gaar, fFw A oaw 32
frrzamama R swara T
97 qT TET qEAT H AT ¢ aes
1 ¥eHT agr Rz 7E 2 o%ar | =W
fa 3=t =i & & wrefast 1 faemer
v gfz 39 &1 087 StrgA fear s
fF 3 1 37 & fmas a9, 39 & a9
& AT 2197 91 & I9 &1 93 H{ IIH!
FT9 &7 TIR9 5, AHTA FT I9LH 2,
a7 afer &1 393w & W wATT AT A-
A # 3w F a1 ¥ gUIw g, a7 AT
T FIH 99 qFAT & | OTq OH A
FIT AT 2 | W &1 HTOT AW 9T A
A gam AT A Ay
HTHTT @9 W FH & §, Wiwe
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A W 9IS Fadn 2, A
fam g% &1 919 37 @AWt F1 fowET
Tfgd a8 A& a7 qm@r & | afg qi=r
sfa® @< fFar 908, 39 § ¥ € s
frer™ @i At § safe, § wreeT @
I T OAS &7 97 foew g A6 o

oIS A F A T AT ¥ a7 AT
faear § geqaret 1 1 39§ fafeen
1 FIE FWIOGT AFN | T FUA FT ALY
gfeat & & ot fafesm #1 w9 3=m7
2% g1 9z g T fom aww &
&7t fawrdt 39 GET ® wW AT @
& aw fafeer oy wpfemd 2 @ 3,
ZaTAt #1219 o 23 &, afx | A A
9 97 faare #7 o7 @ 9w ¥
F2H I3 FT A4 A1 AT T ATV
21 mFar 2 1 wrw faRer & qar §uy A&
F7 At fower o e % faes,
9 2w % fa=rs, agt & 99 % fa=me,
FAF A EfF A ad am A A
HIEHT 9, 4 79 ¥ 4T WA 9, FaAT
4, 39 %1 "5 fHar 9/, I AT
AEAT AT, 59 FT e 9 H et
W, HIY U ¥ SgRT e 4§ 39 &1
s @At § gwen g B ooATh A
HErEar @1 431 ¥ 3 2/ 97 w=er WFT
¥ faar won f& mfenfagi & &7
fFm swr & w9 fear smg . afe-
FET & FaEe foem = & & wwen
Tz 9 F fAg & OF S 8, 9
F fam #w Ay & | 9Er 99 A A
& W W A 39 AT ag Wiv T A
&, a7z oF OFr aTr a9 & o1 F, S|
¥oxx %1 (97 AW F agd
FTH OT GFAT & | AfFT 39 *1 afafas
AT QAR aTET wET &1 W WA
#1 foer f& fome arr & 3@ &
aafer fad o wif @, a1 & wmae
e oo mar ¢ e saw gve afaw
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39 &1 & 9, 3 F o@eEw § aen
T T8 ¥ | 0F AT AT 7 aA-
amr f& 39 1 wET w=r T g,
| N AT A A AW, A
ST #Y 551 SAd Ain, AfEy 39 &0
wfads ¥ adf fagr @ | e ewe
forfas ai & ot 9z waar & 39 1 f7-
Froen Tifgd, S F o # oavw
& Tifgd W1 "rAT =ifgr fF gw
fFg w12 & 37 #1 &% FT a9 &,
foa wwe & 39 1 forr & g9 2
T FT T F & IT F IJOAN F AT
wfed A &t &t 97 w1 afedw
& F1 yae F At Ay

st wro e gwt  (famiew) o
Tamafa AZea, ¥ ma F97 #Ave #1
frare &1 smdm #77 & o7 a@sr gar
Z

ot THATA = (I9) : FWT-
af7 wg=y, MAAET 9T A Qe Aifad
f5 fossr #v= # 3 =7 o7 9 a1 T
T

=it Mo o A\l : F @ F @
PATRY IUHAUT § I W eATH WSS

Mr. Chairman: If you have ex-
pressed your views once on this
report, there is difficulty about your
expressing your views twice on the
same subject.

i Ao ATo Tal: 7w & efrw T AR
Tw ¥ qg foar a1 A & A
A 9w d1 o7z v oaww faw 9
TR I A 1 AT A A qu
dtfad | &9 wezg fae w4 § 1 99 aww
AR Faw 1 fae faw o | o fodr
M faqz war 7 awg fawe A9
o fae af 7
Shri S. M. Banerjee (Kanpur): On

a point of order. The convention in
this House has been that in discus-
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sions like these Members are allowed
to speak only once. If a Bill is
being discussed, then chances are
given to the Members to express
their views twice or thrice, as the
case may be. If Members are given
opportunities twice to express their
views on such discussions as these,
what will be the fate of the Opposi-
tion Members?

Mr. Chairman: The technica] diffi-
culty is this. A Member can express
his views only once on a particular
subject. This iz only further discus-
sion on the same report. So. the hon.
Member may kindly resume his seat.

ol o WYo awdl : FWAfy HEIET,
W e Ffawm foae w1 4T T
s & 7 o e 2 ol # o gweE
¢ fr e Jresw i wege wTeRw
& A1 gEE W A% sH AW H
@ 3, dg e @ fe v W AT wEd
afa zf 8, afww ot a2 o7 & fa7
T g I &1 A AT AW 7 oAt S
& AT 43 &7 weEIT drEr o,
famgta Wit F19HI § 43 $T 39 &
IR g7 § W17 faq #7 sgrEr I
T =nfgy @1, = zfaa @@ wiw wfes
mit 7t agT & faal & o3 @ o w0
AFRATS & TG AT fF AW 7 g
g@m 1 wm oaEi wWw W
W 3% fqoar afgd a1 ag 39 &1
foem 2 7 afz . =W 32 T€ fa=r
2 @1 w3 F1 ;oA faeEe #v
Fifoer &1 a7 w1 & 7 & e i3

v % Fmw g fr oF 7 ow foe
ﬂ"FG\Fﬂ'%! F3 faE 3oo g &1
z_‘laf‘raﬂtmﬁ‘tuohﬁ'aﬁ’gl
I F A F AW gAT @ fE AW A
Wq GHT TE F1 A AF GIOAN
wfe &1 oY &9 gar w¥dr A8
aeira oy 7% | afea & a7 IEar
g & w0 oft s gw A el § A
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[t @0 o Fwil]

1T gt # o7 wT I a1 I

W R TR 5 A g & e o
e FE AYGEs FTEH F1 G AT AILET
TS F &, d8 TET TEN 9 §HAT § |
THT AT GAET F TAET A g9 A |
f& wgf 9T & 70 w9 A o
TE I F TN L TS & a0 For
T fF IR e g FW TEw
Ffem ) godai § ag @ T @
f& 97 & af@m #r A< zm@w o @
T ¥ | AENE & 9% 919 36T W
F o &1 29 = 929 ¥ A7 =y
q 1 W FA gw I AR I AT
I T Fg {6 UIH FATE 9H q57 WEE
foar & ao=1 &1 W TS A R P,
AT 9% 30 § 997 & fF W Tew sar
wTAT A1 FW FAET qEHET 5T AT g
FifE T TIw F I F ofoae T
|1 dY 77 T 4 f6 fom W A w8
3 a9 #1 9 fF e = w1 @, @
fasar, 8% & far wew fodm,
A famat 1 G wFF 2R R e
T A gmr A @ A AW
f& aomat & s wreE W AEREY
a2 ¥ A g FT0F OF T #1
fazr 78 N w gOF FUF oEA
g & ot St fw afee ot oifes &
FT AT £, W AR 7CF T
FT F70 & % ag wr e fegearm =,
AR AT gAEitas fggee, sae
4T 3 9EE wE foar oy W
aw g 9 _§ W st @ 7 0w
qLH 1 FA THT T AT A A § AR
g e & fF ooy oA e A 2,
afew o7 a= g &1 gam= Wt
2 | qrad T A% A1 IART (weT &
A AT 3 WY 99 98 9i=al I W
FTH W1AT € A1 {997 F I90 wAT § WL
HTAT IH&) foaar AT & 1 ®WIT AT
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g fF Wit wgieg 3 wa1 a1 5 ag w1
ais fegmm &1 a5 & 1 S
82 3% F famEt #1 757 @ IHD
IR TT ATA G § AT IAF 99 A7
T g Ak om A fegem
F gur gA7 Y @ @w g F
O SR qg v freedt 2 fe
1 98 FEN qZ AW FI QT AT
TEA WA @I Far & A fRe g
¥ #W T @ EET & |

foie 1 oga ¥ a AT @ &
FATw A1 31 @ 2, A 1w e
or @ g L A ged 2 fF #ee T
T AT TR & | W TSy I A #+
&1 wFar 2 | T ST FT AW ST AT
ag ar f& &t & & faw, T
g, #T AEYT FT AR A (AT 0
dfeq Tww # 7E A 5 oam &
IR MG | T A FT AATT HEAT
& T = A S EET A AT A
Fgdl & F g A, 5T Ag A w7
g & d1 Fg1 ey g fF v s o
T R ALY & A1 F2 AT E fE ww
B12 31, TEF G E A1 F@ AT 2
f& araw &A1 BT &1 | FILT A4 &
@t &z o & f& FsT g @
T W AE A AR W&
Tw £ A1 ZR AW oY FUS 9L AT
F NI ® W %W A,
fa=t 7 & FY T¥AF § WL T qHT
Ay #F A= & 1 Al T TH T
@t mrr omar &, Afew s f& oy
St F FOOAT FT I AT AT AL
T T # )

g fama wT A im ¢ f &
ZaT: O T W & R fAie aw
F1 el § afesn F@r dfsg 1
arr fafeer w3 & da7 720 @ A9 94

-
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Feai  F1 Ffgem TE gaT 1 9F
fafesr o= # o9 a9 TT W &
at ifg=r g|r & | Y aSiEr AEEl
e T g A0 @ B AR AW AW
wE F aE foeqar & 1 OE g &
&} wrtg WA wERT & Fgm fR Az
< 919 9 TRIW S 6 gredtasdr
T E | T N A feaEt & faer
FIAEE? Fwm frgw fean
AT | HIA H FHIIE AT FRET
X TOITG 9 A4 R 1 9gH FHEE

FTagraen 91 ff oA IEET w9
w4t fear a7 gufee 6 s@ awm
g% § F1% 9AfT A g5 & 1w A
6 & FY @’ % gea 98 ¢
A 7w wgwr I AT ;W
o FEL § A9 1Y, e AR
F qrEwn, g a5 =7 et
¥ wyomEm, @ A ar @ weR
& = w3 F Far faear § s A
WA T WP F1 39 F @A § AR
I F AT FG NI E o & oaw

= o g5 E

Aomga #&f Iea f&5 =
e & gr 92X @ & @,
Afs7 §F miw w9 AWt ¥ gE
[wm g f& fagi arg & =t
His v foer arlt 2 e 7w &
e gfeamt #Rk Ams @ @1 AR
HH & TUELATAC S | 57 &1 afqa@s
I Foor@Eee 2 fear mar 2o 6w €
Hfer ww 3@ e owx Atefar &
957 (Ai) LSD—8.

BHADRA 5, 1885 (SAKA) Report of Scheduled 2994

Areas and Scheduled
Tribes Commission

37 # foar q=r @ 1ww w1 FE
fawim agt faar sar 1 w2 g F1
T AGHCGAT, IH FT gEH FE A
wriz F7 oo Sfew awr @ g
WIZ & STorHe 31 TATHE AT AT W@

SR gHTE QT W a1 &7 a@efe-
fgde 3 o & {5 9 foeges arem &
o} Faan § fr g fosges a9 &
g g Regrs e & &) &few
o= § 99 gefefede #1 3§ @ T
FgT 9T ¢ [ THe THouTo HT THo
fisro F1 wfefede adf anfgd afew
agdtae w1 Afage w1 axfefwme
g s | st s & T AT et
oo A A E W 9 war
fgaa %71 377 gz § F4ifs g & samaT
foaa saefal & aodr & 1| e aR
T TUT Y WL ag AT gr A o
faregrs s a7 T & AR W ™
T A Xt ag faggee #E @9 g
Wt firggee s w1 adfefede =)
a1 |FAT |

odt g ¥ & fadew s f¥
"t AEIRAT T W NFIT A | qTET
W q5 1 TG W T Hgal Al 8
TGN AT T T T A
FAT I g9 A SR AT F ;=T G
Mg § W ag Wt 39 R FgT A7 AR
g mit & | Ffew F s amear g
fr ara & fradrIafagd &

g 3% & f& ggarmfas w=fa
g8 ¥\ 9T WA IAE S A A
g 9T AR FEy A g R ATy
TE A AT A SF R 1 WA W
Y Foged args § gwfa grr | wfew
TR I F ME FAT AE E, @
T 2, weTT A & o A g wered
ArE ¥ qEET § FTH THA AT AGl
21 gafau & g f& s arafas
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[’-ﬂ'ﬂe To ﬂ"ﬁﬁ‘]
gafa & swam wies owfa 7 gk
T 57 et qr S & swmer 7 fFar
T &1 ¥ fE %1 e o

=t TS S (TS © WA
o, 7z S FEE AR dw gk @
Wi e & rgmamay § an
# w92 fau gu | e
F gz e & 5 ow & afes mfgamy
W qoTW # WA §, qag { @
frar g fe fosw @l & @ B
& wifenfedt 9k mfew sfq are
%y gafa & fau s gyt fear mr
§ g HATYwE 8T Far o v |

oW T A gwta & fag foay
U F =EeqT F T 41 G FT Had
yeufamm &= fer mn s &y
T § € g | 9w ag fafa g A
wifgnfei & feafa &1 47 gaC
& aFaT 8, S 4 swiA Y @ gHr
4,3 Fqam 33w & | @S fag
wiq fordr § 7 & awwar g e daw
g FgA § FH Ag 9= oo
wEe &1 wefafeam 39 der @
w #t foraerdt $=07 g 9T o
Ot & W g Gar faag @ fow &
fadie forsiedr el 9T oft @, S
ufw &1 & % fau 3=iw a@r
foeigTe & 1 &t o fRdge 2 e e
g Fg FL GG AG L I AMEY
o g T | wo w1 AR feaT

™ A AT e § 1 & A g
¢ 5 fom oot & sfeamdt @ & o=
for sfem =7 & 3= wo=l &1 o
w g A Ay fw g P
AT & ATEAT FT AT AN ¥
fourt & aEemagiAg & | W w A
B wilgw A= fear ¢ fe g
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PO AT EN g 1 dw g s 7
¥ § g T ¢ | 9% #r ey
@ 0 A W FU YT a s
T g F@IC A Fag T
faqr wT e G T e OF 98 o
g2w ¥ 87 feErdt Wr a=mr £ 1

v & fomw #1 o aF q& v @,
e fwt fr 39 e faw @
g TUH uF e W Faw few
™ g Es WA WK gee &fEsd
@ ot 74 § ) afEw o d § Rk
T FEMT & WX 56+ fau Exfame
qEY N A & fMugT T A ww
Ifrea SERgEE AT S aEE g )

15.39 hrs.
[Mr. DePUTY-SpEARER in the Chair]

5T F7 wore F1 ifeanfadi & a=<i
FY 3wt & faw @ &= ¥ 09 hzgmm
N e AT Tfge 1 @ a0
¥ T st F afer & garer
¥ fau, wfgs wueh & @F fog
wfes woar T wifgu s & awsmy
g 7 ¥ s@R T T@R W®
T AT T FW A 1 FT 91
T dar faan §, TR gT @ T A
I FY @T 47 IR FF T F4G 0
g aer faen @ o afon & < oy
forcar & o foedr & gk focd §
AT, OF dee ¥ gl dedw ¥
s wfew g mar € AR sl it
& fau ft o s fasgw aomier
& 9T & 1 W 39 ot Y 39 O
fafafea afrem €Ft ¢ 1 wEvEE
¥ grom 72 fF ot s awE g
T TF, Jgr fF I T §9 Tl
o1 & | 6 T AR e w5 A
o+ | Zafee 19 aos fage s
TET &1
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£qH TAET QFAATGE T §F Wi
Frfira) 7 aga saRT AT E | weq A W
qere A Az %3 w7W W@
¥ | wEEm & faw # ww amw
frder w7 wear g e sfanfagi
T 9 ST W 9 g | wiiEartadi
¥ A9 FFE G & | g 9T ITH
e @ garw & fau wew ww
T A O wE am e ai
TOHET BT T & FIE IT A al
FIT GIAT W T 49 AT | IR

wifzu ag 7@ faem & 1 e & s
Wi g TR W WU T F A o §
W T A I G 3w
21 7w WA FEAE 2

TH a0 & AT & T ATHAT 1
grer @ wifgarfaal #Y w9 famr
R S wfcrfedt F w3 A
i, & agw 3 @AY, Wy
forg forar 1 & o7 g A @ &
W 13 ag ¢ o snfearfagt # damerd
TEFE FT WA gL & | WX T T
o 4 @ JT gfew B g I e
T w foar § 1 0 I qg e
TN FEr AR A )
TR A o g & 1 5T Forg wferwTay
ff 83 ©F s H! a7 fedy sy
waar X OF  gfew et W aEt
s faar 1wt o3 doer wrfen oF
favw F=re wr frasy fr faedd &),
foud ¥ar &1 WA @ 1§ AW
wrd § 1 forr ang gw AR §7 fam
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Fog 1 @ oY T@ TR A CF wEweL
g w 9% 4 fom fe A faes
T a1, A g @ @ e
T T & wif@EE T wfuw
T § fr ot #E W g T |
AT WTET F AN, A G AT THA
% AT T OF AT W TAAT FAT AT
wfe g smEws g fF o wRET
T WS AT T A G W Tg EEHS
& f5 @ fo &t F9T ForT ITHT
mi 7 wder § 1 F wfawrd 7% fag
for Ta ©F FO AT EW AT WX
s feer, mgT AT MR ¥ A
¥ W FO AN qg AT AFAATGET
7 8 a8 | O WEE F OF T
m@qaﬂ%ﬁmaﬁﬂ'aﬁﬁ'ﬁﬁ
faww avg @ fw & W | A
mmmmw@raﬁugm
o wwar § 1 S g ?
W FE AEET T FH AL @E
Y IEH! AT F A g FEL TR
#¢ fxar amar & 1 wa agi WEST
afaaa o wEF o A § AT AT
qrfedi &1 ST Wt @ & " g
wig o g fagr g fe 39 o
® afz gw wonw @ A AT ¥
e oz o § fr gt & wefafmg o
¥ fog o wem =T @ 9 R
fr oo & 3 & w1 I @ o
s ¥ 3 seftege &t Frw alw
¥ tefafrefer wweaw & fo =gt
3 @ ot @ o 0% | wfearEy
&1 ¥ fau &= FT AW AW o
WF ST gufaaT #1 {q9H 3%
§ T oz dmr s & oAg IR
e T @ § A A W e 9
T A% A @ far § waar AEY |
5 gy ¥ g wmar ¢ fe gAY 9
99 @1 GoR g1 #1 g} T wear
et ez T W fe@r s ar §
W ofomrasy AT ' @l g
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[ e =)

qmET & 91 W1 o s & e
wifeq ag 7@ fuer am@T @ 1 @@ qw
fade gw 8 1 Tl & |H FEr
W & & affvw & WO
HITad &1 {1 QU AJATE | HeA 2w
1 "I faiw e 3 A w2
gl FT A OFAET §, T8 FE¢ el
Foaera ¥ fesr g & @ F
sifeaifadt Y faafa dmfrs gfiz @,
grrtaw 3z & ok = 7 gfe
TFgT T Aaea dg e fr o ag ¥
frest g8 2 1 wfag sv s
SATET B A3 W IEE g |

W 9 A T § W A agt s
ST FT AT FAT & I T@ A
a1 Afewwr grar & 1 e ¥ frdew
g fF o &1 =7 g A= A WY
T 1 A WA wiEl & F@r &
feafs #1 semma ¢ 1 S9F FeATO
% fow fordty Frod 3T ¥ A wfE-
qEt wTEdY FT FEATT g OFHAT |
7% g fod o a@T wfw @ fe
TAT T T G19 E W g G918 &
¥ g% fAU g9ATT AT ST AR 6
W FL | HF € 9 T9T FT /97
T 2 o s frew gu & I
fau fade e 33 9 9=@ 2 @
F A & T AT U a5 G F
ey wifei fw (@)
Ioeae e, & agm o g %
WIS &AW AR S 6 Agedqul FHET 9T
oo fa=me wee & w1 s famr
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mH #1E dig T 5 s &
o e W SuTE geT qurd
Faa 1 Faad ofom, e geeEm
O WA & Ay =i ™ e A
dare faar & 9% 2w &% ag faam ar
& 9T & 7 w@ w awew & gEed
¥ AT 2 foeg & aEi g o wr
T gt § fF oafs o fode &
TUATE 7 A, T B QU EA K99
Fr fawrfi ox wiar & fa=re adr

T R Ay FI9 A @ gy
o T At ag W oF faege dE
A @ foiie =W 99 FT T T

s, o foid @ g o @
It aw w4 & 1 37 T
fedaza ¥ &5 ER amemy a1 &
W FAET 9T FAA qIe § 5A WY,
&Y, AT AT, FHT H TG 9 TG
M s i saett wH
¥9 I T #| fs ¥ gg faar
g —

*The basic defect in the Sche-
dule is that the Governor's func-
tions are insufficiently defined.
The Constituent Assembly Sub-
Committee had expected that an
Instrument of Instructions would
be issued to the Governors. The
term “Instrument of Instructions”
had, however, on account of its
pre-independence associations, an
unfortunate reputation, and did
not find favour with the Consti-
tuent Assembly. But there was un-
doubtedly a need to supplement
the provisions of the Constitution
by turther directions. That need
is present even today. Without
something of the kind, it will not
be possible for the State Govern-
ments to realise the scope of their
law-making and rule-making
powers and their importance for
the general development pro-
gramme. The State Governments
may gtill be advised to utHise
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to the full the provisions of para-
graph 3 of the Fifth Schedule
within a given period.”
st gfrardt fedaew & s g faar
ST 91y | 9 aF OFt gy fea
Tar ¥ W T AT a8 g R e
FCHR & 03T JAT F G A
€T e 3% TgET 9ged A 6
€ F g A9 Tgr  Arfearfagy
qF TGS TEET e ¥ g I § )
o feafer s 3 7 adt adt wiew, 7R
ST gEAAT Y FAE A WA
¥ & 79 Sz IR 99T ag7 T
Jot & W TET ASST qE BT
fiF sfaam el & o7 F 59 T og=y
g @ SuE WA A& F qe} @)
9T g | A 3 7= Fopray a1 |
PR FE AT TIA A TR AR
¥ JEres O 991 &, e & A
g § I @ ¥ wEy 6§
e fex ot sifegamst e &
wifearfaat &1 @t wwe ¥ ofawmm
IO WMo FE AT E Ao
o ¥ fam § samm & fF sefe
A A g AFA TR TF
o fer 1@ § 1\ wWE &Y A A
a9 FIE, IT6 AHE aF Jq TC § |
@1 affaet ¥R &, Wt S
¥ wfat wa g AR S & &
IO B A, T I A
A E g § dfem
|19 & wrg "EE a6 W9 T g
T Ay # Fgar Aget g fF ool aw
ofasA &7 g &, TEEIC H W
¥ o aF IR SN HEITET ARN
qgaTE AR §, 9T Ui qTET
A @, WA A A A8 g
OF A F ag ot FET AR §
f& S gt &% "AeEIg /I T FT
g, ot st 7 q® @, o fawra # afaq
t oo oww oW
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W ET AT I IT WeIAIR A
@ FX, WA @ qeEifaw @ g9
wefafrges 77 @ § & o ol aF

[ #T ¥ &, SHA% SO
Frgw ¢ Fifw F @, S5 e
] A N g @ T 79, JfeT
g F1 U AN T30, g6 a8 S I
AT 3 f S aga & w0 fww
T F R § AR g & w9 afeww
A OYE I WAIE TR TEA AT
T, & qF W Ay § W fow
T T A g, e IR A
T EA A ag AT a1 fF AT W
FE, AT FETEHTA TR A
BT 4 E WMed g Sifs Swd
FETT A 90 @AT ¢, 98 39 AT A
ST 79T FO fF #9 ¥ 79 g
Ay AT A R WEwr T Fqo
A AR FY o o o @ Afew ww
a% W1 gT & FR A TR qHET
Tt frer g1 & wmuer am fER
WY qear S iﬁiﬁ‘(mﬂﬁiﬁ

IR AT AT T oaga g
e faar mm @ A @ e
a1 dar At @ ww W famr maw

fea T 9 it wifaawr wrd
€ S99 AFW A 9w § Wi A
oE ¥ qf § W Sawr ffa
WA A fRAE | At ¥ S
oA O ' A9 4 W AU g A
wiqE ¥ g od 4 afew s g feafa
firarfat #Y @ &1 o g ok fard
gfa 97 & ¥ agdl § AT & T
gUETT TS & 1 St frer a7 dar I
faem, ag SRM g O FEET
F OrE AT T &+ F T AT
o9 IAF I SoEA gOd F 6
WA A} @ T § | qg AT IR
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[ afaret fmra)

qE ¥ fel g asEr 9k W
T 993 ¢ § | AW A § e ow Wi
wifzart & & w1 wfw & g
@ g wNem wt wRw  fAEre
qifgy f& sifenfedt  graf@ &t
oF §faq A o A & W
o G far omar @ @ AqF famm
tfF @ v ¥ 9% g #
T A At FW AAed & 9
w9 i AR A ey afad ¥
faq ag #15 awEdr & @3l |

w4 & wag ¥ § s qra g
I § | RE mEaeE A W oA ¥
q% W95 WS T T § W T8
ws Fan e § | A @ R
qT |t mfzart fat # S AT §
st wgre 3, T 9 9@ ¥ wew
w31 & forw ag & wee fear sar am
0% WA qEE A 1 I 99 a% gw
sfardt ddi ¥ &9 5 & fag @
FrFAT @1 AE WA o ¥ gad
% agrgafe &, I g9 ¥ A
WX 99 G9 B g #gHan
g, fomm sfeam el § a1 53
# faww s & & af @,
Tq TF 3T 49K WIEdl FT wer
F T @ T | TEE IR
fr 38 ot freg wfa &1 AEwEad
§ o1 ¥ gk mfawrder faegw
gty ER E A | WA ¥ A
et @Y § fF @ ar wedsT
3 s fF ST EW NEIC ¥ W
FET & | WS T FT ATHG GR0
fr wraws W1 AAAST FT AT X
g fsatfadl #7 Y TS W %
qeEz ¥ 2T ¥ gF 9% T o s
3 R Tl A A A & A A
am & AR I E )W
fiew W @ feT * & i
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Y WO & WK S A & frower
9T AT A ET § IR wifeartadt 9%
W T 99T W@ 5 ST
a% faeer 7Y a9 § S IPReT
% T J9 GA L daT g & fe
qET FT &9 A AT g, JAH! WK
IEET IF LT THT 99T § a1 FHT A
giegd gar § 98 W I€ Wh ¥
3TN F AGT TTHT YT A FH F@AT
§ SR oX A9 A T AR A g )
AAFRTIA ST Wag
F¥T T gl I W § | W
WITHT AT FF WA I qA ®
e gt ariq s= o SaT § 9 3R
¥ T ST IR AR AT ] A
T & agi ¥ WY § AR A T
FIW FEET § | ¥ ifart W wre
W SR AT Efa T g ) W
faum # #7 sfiwdt gean AT R
fomam a1 WX I9FT q@T F AHC =G
feamar a1 | 929 @ 98 ¥ T @
g9 & 8 " 4 afew #7 o
T A AF IV AT FoAFE F
o1 f& o9 aond fr 3 w2k ¥ 7
FHT § Y Fowe< qeq A Fay fF A
i fasga o8 & 1 WA o 0F &
3R ¥ a3 3 §Y WX ¥ 97 A
T X & 9 fF S e @
N T q4T OHT AR g &
o1 WY 39 €22 F I A A A & 1
T & g famelt WX 3w ¥ 9T
TR OFW & | T aF g AA=A
YT g WAl A H gEEH & A TR
qarft ot @1 wEE o 9Ad gew A
v T wgrfa &, ag F ot g o
# 7z WY srAdt g 5 9 g9 9 #r
TR AT R R T Y
TG 7 IT IAFI HEEAT FLETE A |
AT s, ady arq @ fr o OF
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Afg=rd foer &t 7 a9 S & sfr
wgrafa & ST 7 & war a1 gTHe
AR A § A o 8, F Ayt AW A
IR E A 3o W w@ @ w2
TS og g @ Fe e # F 9 oo
§ w1 2ae T T F3 AR @ A
IR H=T WG I "qHL afw A6qr
I & woErafEe 5 oww oAt
Frefaer a1 gEaATsTd FALIIW §T F
ST FT TAG W T A1 A wrawat
£ STE QU ggEw | S 6 gfem
fawmr & dar 3 1 efeom fawwr &
ST 99 &7 F gHERE |67 § ST
131 A7 ATy far smar g
g § afy sifzar &6 & fog w7
gt & fAg o agr s w9
FfUARgaT /I T s Q@
g afg qier av s=rfam faar s,
FATE TG F @9 faar Smm 5]
OF OF Hifeardr &7 # 998 998 a0
T I TEg TEE FAFAT T AT
it #1¢ g 7 & for 03 srgw Y
3¢ wfustdr w61 7 g1, a8 IT FH-
FAWT & AAWT T ATiET & T,
I &A1 # oF A% QWA S FJ/W

Fag ot g W g 50w
T T wifeamt Wi #oAw sEEs
2 3, oF I T A 2 §, oF A
TAET 4T @ FErgeT F¢ 2 6T W9
G e Tt 3 ¥ o g fafede
X 399 f3lde T gaey fasa,
s Sifware fram e 3 A AT
EATE TG & g FT AT | GAT gAr
& AR T ot Er awar g

wq & U Q¥ & FT a6 FEw
sredt § ot fr weges ofar & foar
ST T o Afe far A
W W qgE ¥ GA @ A § A
OF & ak § § favw =7 § w7 wwear
g1 0T F w7 oA F g
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g | 9g wifzart &7 & ) T g
HAST ¥t WL N2 H GG A
wiffemit gt weld
waﬁrg{g%ﬁﬁraamﬁaﬁm
o YA § wifvw $% difam, S
mmﬁﬁrﬁm%a@'nm&l
& guwat g fF afs 39 97 ¥ g9
#F mfaer F7 foan s w) Tg ST
& foerr arer A &I 99 &7 F1 far
o W oar agr #1 ot g feafa
W &, THHT e FT 7 I TG AT

JqTeqW WEET : wE WY &H
Ll

sl wfeft ey @ g LR
& it faar @ W T IR AE @Y
faar s wfgr | A 0@ & wrEe
& wodF g @ § W wer AT FTRr
FO FET A OST FAR | W OE A
foee 3 7 W T FGT At F wrEr
gardt ST = wOEr wEr g
&t ot g FX G AR ET A |

o AgRT ¥ Sfsy )

sfiwet wfeht fom : 22 TaaEE
&gt wewre & forer faeet & mg vl
& & et g, 3w ¥ Frawi ¥ 0@ 4
mﬁﬁﬂmﬁmtﬁvﬁﬁma
St FEl W g A 1 e
ﬂé‘raaﬁwwﬁrm?mﬁﬁmﬁm
forr form 2, gfog 491 € € -
Hew #1 gz W@ AR T 7 Fafafadt
|AMT 9T A 3| T 99 Fy fewhaT
@ &t et g 1 & @ gl e
sfer fasia o1 = faog & fao &
HIT @Y | N TT AT T AT
¥ gaeafafadt 9T 9@ A1 59 &0
SeT Wi At I W W T
gy f ¥ | frarer & @ 0T § w0
wTedt § i wrAw @ A A g
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[t arfaet frara]
M AT AT T T 9T FEE @R
¥ v @ g o) S fau s
grafo & s & 1 afew afz wrg
€z e A fe w1 Gar defigaw
o g 7 fog § fF sfeanfast 1
P HFIE ¥ FEX IARN w1 sfwww
far smd @ sw ¥ g 3y weww
Rt g fF A ¥ 7 ¥ I
an fawm & 7 awe fewd, gw ar
o F1 gred F foir e 2 g £
¥ Ig Waew ¥ A9 F 6 @ s
¥ gra g fdew Fwm =t g R
I W €T TaaEew woAr A% TE
qrmTE T A I A G
& aifgn, S ¥ @™ F@ S_I@T
AT =gy | Fee Taddew # o
CEAIRE B e -0 i re D e O
formmrdr & #7 78f & | 99 ™
A gt § SfF 9 1 gea g
qRAW q, 9 TR ¥ gAv § @i
7 s ¢ 5 oow Y o g
g I WET AT WF | e AT
Fifasr =1 & I # "rafEr faa
wifgd fF ot aiew €z A ¥ fad
a1 I aET ¥ faed § 39 &1 ;e

F1 9137 agd w9 fFar o1 & I
A A Haed & AR A § w®e
TaHHEE F1 ®E o FEAAT Tifgd |
16 hre.

Iz Wwefede o1 g1 ¥ a3
BT Taaeg ¥ ol e Wt T
BN AN & w5 are "o 7 gzt 9 fw
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UF Ir3a IAHuT AT meT aad
T | wa FAeg fafel, afew &
1gat g for &9 & 70 uF wem InefdE
T qIF AT ST O A TZA a-
Sa7 & Ty § fawner o § Ay e Ey
T W | W WET FF IW A< #F
iy frr s & & e g fo
WF T F qgT T 6T g @ o

OF 919 W FE FF ara ST E 0
TR FraEE g1 A FrEaw auERT miea
g, o7 @r § wmw § w5 6 o
T § FE FOF AE EeT g 1 F
aredt § 5 faomm W fefewe o=
fafrgem &, = sfoimw feudde &
R FE AW grEEd davu & 9
gt femddew & qu #ggw fawar
w® | uF feurddew umareerdy sifgsr
fefeme e © Tmad dAOET ¥
fay =t =nfed

Mr. Deputy-Speaker: Shri Rattam

Lal. He ig not here. He came to
me just now. Shri K. N. Tiwary.

=t ®o 10 faqrdt : (TmET)} :
IuTEre wEtEd, ¥ fO9E # 9 97
qan wrerw g @ fa wfawe ot g @
I 7 ggmEw Ffaga o fand,
w1 77 70 e Fwre ) 9vrE
FT ST AGTH FT TAL FT IATH g IS
fee giTs, 7E T, &7 iy Sfoad
FAAT § | g8 AN BT AL & 4.7
T gu & | 97 B Y AT § A Sler
qRIgL H 99 T gihrel #T g o X
I AR g wife A § 9w A
g 1 o wwa s ® i e
G I 999 § BT AN ¥ IT AT A
TG | I F ARG FE AT | FA
¥ W@ AEET a7 fF T:7 T g | I
wifas s arnfas gea a6 & }
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ot wew & 77 car g fom & S s
gmr =i &, st st vgw @ ifEwe
A G FT GEIA GGAA F, AZ
QT T@ gt | wsfeat 7 fe W
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g e AmgmE T g fE
Srqr & wafear St & fawr o sEw
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FaFux ¥ fr ¥ 99§ g0 T
g FT & 99 1 fww @1 @ fEw
T, % Fe9X Wi 9 1 gEd
it #1 gz 31 wfow 7 _E, N
T GFT ¥ TF w7 ¥ TATH gAv
aif ¥ | 919 aF 39 ¥ w2 AL AFEHA
I ¥ 7 ALK AT I, I W T
F<3 freft @ oo qX A Tt S,
F:f OET S I AT FArETE AW
qurer 1 @0 & fow § g% s
Tl ® TEEE F4 g AT I ¥
w10 T &, WL T ¥ FAT TG @
T At S wEeE & S § fer g=TE,
T7 Q@ 7@ ERm | EEfed A geE
s Ea M E 37§ gAa=
F1 7T ¥ 721 FT 7@ o A forw a3
¥ frmerder aig @ § AW g
¥ et # 9% W o faar g 1 R
Y I ITF ToY @ I I, T W
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el a fear g anfs s & fosr
#, sTa< ueEwA # 9 &1 A A A
FEr I8 # fee=edt 33 | Ot 9T T
fasra @ awaT & HI @9 § 99
Wt @ wwaT 3, W AW F g
T § oo 57 o7 g € ) sAfed
gaam g g fr s A fa
TaHe 1 gEE T Aifed fF o9 FY
ST 3w § 99 F1 AT FEW AFE
2 99 T AW FOE AW I F AR
fomer ot gfaed =l s & o
gt & AT &1 99 &1 &7 o |

= qo o amEwr® (FATL)
JuTerE WERA, W FS Wigw A@r
F A1 & 1 Ao § T & g 9%
%z dFaT § A oW F JiwarsT
o} gMYT g &1 A e g, s
g #3 st feafq mfeanfagi & =y
AT Fae g 53 wgfa &
qa &, av & &1 faskr § S swwe
sigaT € 1 §X TE Ao A A, F
g7 9C A=A« T a1, fF wel ¥
T § T o6 FT F [OAT FH
99§ | AFE A B A B
o ©F 91ET FT & AW E, o9 A7
A T ¥ W H T wA E 1y
o ¥ e o gfem ¥ faw ¥
3 W a1 A T IATT F &7 A
ga m W g T & A
a7 Wi wfearfegt & g sfme
Far & WA IR fadr 3w fawfoe
FCET @ A & fawifan s F wE
& w e § 99 # fom s ¥
@ &9 § oform ger =f 7 1 A
g 1 szl #v foee agfamm
¥ A A w o § A A I
AL §, WA= | IR AR
Arsdz qT A Fav @ grav &, F qwwar
¥ % 353 1 Y vwe o wefn &
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[’H"\' To WTe a'rwm]

IT 9T ®H AGH FAT | A T4 A
SIEET AT AF |
Tl A g @ e wer o @ e
qrT ofar St & S8 wfErEr wifvw
far omd | A0 W F A9 war }
f& w9 37 ® =9 wifzaEr A9 &,
o ¥ wifgast & a & qexy #
wHeHe i fFar T | g 95 egEr
Freey 4 AT UGS I15AT 9, AR
o a1 ¥ fodr 9 1 wrertoey faeer
=fz7 @ a1 afadw & s oz et
wifzd o 7 IR A fael W) AR
3 wAERz $T § IAR! UGS FEH
X wegee JRad A1 gf ¥ & feamy
% g & fAsw sow Sgar § &
Gy AT ¥ I oy E AT Ay
5o & @ & afeT we s oSy
a1 qege ¥ wgfam wifa & aifwa
w § a1 foaen @9 g/ oi &re
¥fqmga Mowaw F o sa e
Tgr 31 wifzg | afader § o 97 @
foodwm W1 agfeam 4t 97 @t 3fege
& T A wfed | § 72 o AEgEw w1
E‘ﬁﬂmmﬂmgla‘rﬂm
& & wAfEaTE & A § #WR AT T
arelr & & sfear Fgart @ § |
fgem & O & wifeardr § 30
aEE et oF T gE & | WM o &
FAT BN |
Zr3q ¥ wEwl q A AT A
Famar e wF foag gom oF
T aATaT A | AFET 9T 27 AN
Hare@ X aTT F.F & o A0 3% Ay
arr ey § fF a9 FA @ 69
wifiaTs 9T STz & | a8 Sfaars
Nomaa g1 FaaFa g s
s e & T o # e
T TET FY WS SaAeEy T g |
~ i T O TW W A A | W
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W gHTC A wOSt &7 dwwy ¥ fHg
& TETAT | 9T qHTC ST AT qHEAT
& GHATE & qFaT § a1 T9A A AL
w1 fF s a& snfeamEt s fomt
FT THET FT GHTA 41 7S &1 G967 1

# e AEF ST S1zar | A
# wqwa s g f& oard s At
Ak fau agg To @ ar a1 §
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Shrimati Chandrasekhar: I am
grateful to the House for the detailed
discussion of the Report of the Sche-
duled Areas and Scheduled Tribes
Commission and'the valuable sugges-
tions Members have offered. It was
not due to indifference but due to
shortage of time that we could not
conclude the discussion commenced
in September; again, due to other
legislative business, we could take up
the discussien only just now. Even
so, we have not been indifferent; we
have taken action as far as we could
to implement some of the recom-
mendations falling within the pur-
view of the Central Government; as
regards those coming within the sphere
of State Governments, we have taken
steps to see that they also implement
them.

-
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The valuable suggestions offered by
Members would undoubtedly help us
and we are grateful to them for the
advice. This will help us to get the
maximum results for bur expenditure
and efforts. The Home Minister in
his opening speech has already told
us that the conference of State Minis-
ters in charge of the welfare of back-
ward classes was convened in July
1962 primarily to discuss the re-
commendations of the Commission
This was a very important step as a
large proportion of the recommenda-
tions pertain to the sphere of action
of the State Governments. I am
happy to say that the majority of the
recommendations have been accepted
by the Ministers at the conference. As
the House knows, the conclusions
reacheq at the conference have been
laidg on the Table of the House in
August.

In the Dhebar Commission’s report,
certain important and wvaluable re-
commendations were made. As the
time at my disposal is very little, I
will not delve into each and every
one of them, but mention only the
major ones and elaborate wherever
possible,

Regarding special legislation, some
Members referred to it in their
speeches. The Commission have em-
phasised the need to have suitable
laws to protect the interests of tri-
bals in land and to protect them
against exploitation by money-lenders.
They have also stressed that there
should be a time-limit for such legis-
lation. The Home Minister suggest-
ed at the conference that the States
should try to complete the enactment
of such legislation within two years,
and that in this period efforts should
also be made to form as many co-
operative societies for tribals as possi-
ble. Realising the importance of this
matter, the conference of the State
Ministers agreed to complete the en-
actment of laws within the two years,
and thus, there should be a consi-
derable improvement within a short

BHADRA 5, 1885 (SAKA) Report of Scheduled 3014

Areas and Scheduled
Tribes Commission

period. By implementing these re-
commendations effectively I think we
will be able to achieve greater results.

Then I come to another point, which
is also of very great importance,
namely about the Governor's Report.
This is another valuable recommen-
dation made by the Commission. This
relates to the preparation of the
Governor’s Report, and also effective
exercise of powers by the Governor
under the Fifth Schedule. The State
Governments have agreed to tighten
up the administrative arrangements
relating to the preparation of the re-
port, and are also examining how the
benefit of the guidance of the Gover-
nors could be secured for the pro-
gramme to a larger extent than as at
present.

Then I come to the most important
recommendation made by the Com-
mission. I think this is the best one
that we have come across. It sets out
the alternative approach. We are
very grateful to the Commission for
giving a clear lead in this matter and
placing an accent on intensive deve-
lopment rather than on declaring cer-
tain areas merely as scheduled areas.
If adequate measures are taken for
protecting the rights and interests of
the tribals, and the programme of
intensive development is adopted and
put into effect within a reasonable
period, the vbject of scheduling would
be achieved. Side by side, the Com-
mission have also pointed out that
the scheduling of areas now will have
no particular significance. The me-
dium recommended by the Commis-
sion for this purpose, we all knbw,
is the tribal development block.

The Home Minister, in consultation
with the Planning Commission, an-
nounced earlier when he was initiat-
ing this debate, that efforts would be
made to start tribal development
blocks by the end of the Fourth Plan
in all areas which have tribal majori-
ties. He also announced that prepa-
ratory action for starting tribal deve-
lopment blocks in such areas might



3015 Motion re:

[Shrimati Chandrasekhar]

have to be taken even before the end
of the current Plan.

So, we have accepted the alterna-
tive approach, and the Planning Com-
mission have also agreed to sanction-
ing of additional 120 blocks over and
above the 330 already proposed dur-
ing the Third Plan. We have almost
allotted these 120 blocks to the various
States where there is tribal popula-
tion with 66 2/3 per cent majority.
1 am glad to say that during the Third
Plan as many as 450 tribal develop-
ment blocks would have been set up
for this purpose. In all the areas
with a tribal concentration of 66 2/3
per cent, tribal development blocks
would thus come into being. For pur-
poses of intensive development, the
main recommendation has been
accepted and is under implementa-
tion.

Besides, our thinking at present is
that during the Fourth Plan we should
try to conclude this work of starting
tribal development blocks in all local
areas where the concentration of the
tribals in the total population exceads
not only 66 2|3 per cent., but also
50 per cent. The exact number
which is to ‘be started .during the
Fourth Plan would be known
only after detailed study,
but by a rough estimation we can
may it may be about 500.

The tribal blocks that have been
started and proposed to be started
during the Third Plan, numbering
about 450, should have trained per-
sonnel. This aspect has been mention-
ed by many Members. There was
much concern about it, and they said
we should have a good training pro-
gramme.

The training programme has been
rightly stressed by some Members for
achieving success in the welfare
schemes in the tribal-~areas. There is
need for traineq workers. On the
lines of the Commission’s recommen-

AUGUST 27, 1063 Report of Scheduled

3016
Areas and Scheduled

Tribes Commission

dations, details of the training pro-
gramme have been worked out in
consultation with the Ministries of
Community Development and Coope-
ration and Food and Agriculture who
are actually in charge of implementing
the schemes. The increased require-
ments of staff consequent on the en-
hanced number of Tribal Develop-
ment Blocks are constantly being re-
viewed by the Community Develop-
ment Ministry. In addition to the
general training for the functionaries
in the tribal development blocks in
common with the personnel appoint-
ed in the community development
blocks, special vrientation training in
tribal life and culture is being given
to the staff posted in the Tribal de-
velopment block. In addition to the
existing training centre at Ranchi for
giving orientation training to the block
development officers and extension
officers, another centre has been set
up in Madhya Pradesh. Our idea is
ultimately to have four such centres.
By this, we are taking care to make
sure that this large scale activity
does not result in a compromise with
quality. We are doing out best to see
that all these blocks get the technical
staff in time and utilise the funds in
the most useful manner possible.

Then there was the question of offi-
cers learning the tribal language. We
are examining in detail the existing
posgition and propose to evolve some
uniform pattern which will serve the
purpose. Even as it is, State Gov-
ernments have taken steps. For
example in Bihar a Government ser-
vant posted in a tribal area has to
pass a test within eighteen months of
his posting under pain of having in-
crements withheld. In addition to
this punitive aspect, the Government
of Bihar have taken positive measures
by arranging for holding classes in the
districts as also for the free supply
of text books prescribed for the de-
partmental examinations. There is
also provision for payment of rewards.
District officers make a half _yearly
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review of the working of the scheme,
In Orissa, staff of the tribal welfare
department have to pass an examina-
tion prior to confirmation. In addi-
tion, rewards are given to staff who
pass examinations.

Coming to educational develop-
ment, Members will agree that there
has been improvement in the pro-
gramme of educational advancement
of the Scheduled Tribes. Side by side
with the development of education,
technical as well as general, increas-
ing number of tribal youth is becom-
ing made available not only for the
general service of the country but
also for work in tribal areas where
there has been great shortage of qua-
lified technical workers. For instance,
we have in the tribal areas industrial
training centres where civilians are
trained in the wvarious trades of tech-
nical and vocational nature and there-
by offer employment opportunities in
the nearby areas. We have three such
large training centres in Takhatpur,
Khorba and Imphal and two in Bihar.
In addition, the training programme
offered by the Ministry of Labour
reserves a percentage of seats for
training suitable boys.

There is then the point about exemp-
tion of local contribution for water
supply scheme. As a result of the
Commissioner’s recommendations re-
lating to the need for exemption of
local contribution in rural water
supply schemes, the Planning Com-
mission have taken an important de-
cision to exempt water supply schemes
of an engineering character from such
contributions. The entire expendi-
ture jn areas of tribal concentration
on such water supply schemes will be
borne by the Government of India.
We have addressed the State Gov-
ernments to fully avail of this pro-
gramme with a view to enhance the
water supply facilities in tribal areas.
“Where there are people who have
been displaced,—the tribals who have
been displaced—because of indus-
trialisation in certain areas, there the
question of rehabilitation comes in.
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This is another important recommen-
dation that the Dhebar Commission
made which relates to the satisfac-
tar‘y rehabilitation of the tribal popu-
latmn_ displaced by projects in public
or private sectors. The State Minis-
ters’ Conference emphasized that re-
habilitation should be complete, that
is, not only shoyld tribals be given
compensation but they should be
settled on land and be enabled to get
employment. We agreed that every
effort should be made towards secur-
ing for the tribals the benefit of in-
creasing employment opportunities in
!.he wake of the large scale growth of
industries. Efforts are being made to
render necessary training facilities for
the tribals. I, view of the importan-
ce of the subject, a special study has
been made in this Ministry and it is
proposed to discuss thig with the con-
cerned Ministries shortly in order to
evolve a uniform and satisfactory
policy of rehabilitation of tribals
affected by such large projects.

In the Ranchi Heavy Engineering
Corporation, which I visited recently,
I saw the people who have been dis-
placed have been very well settled,
and they have been given good com-
pensation and most of them have been
taken in the project itself to be given
employment and some are being train-
ed in the ITI in Bihar.

Employment in Government services
was also mentioned by many hon.
Members. The recommendation of
the Commission relating to the streng-
thening of the administrative set-up
at the Centre has received very care-
ful consideration by this Ministry.
It is proposed to strengthen the orga-
nisation in the Ministry not only for
performing the functions of co-ordi-
nation better, but also to assess the
value and evaluate the progress of the
schemes under implementation. Every
effort js being made to increase the
number of tribal candidateg in the ser-
vices. As a result of the special efforts,
the full reserve quota was filled up
in the last two years in the all-India
services. This is more than what we
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have achieved in all the eight years
put together. We are also contem-
plating to offer assistance by way of
training and stipend, ete., to candi-
dates competing for other Central
services,

The recommendation relating to the
fixing of a separate percentage for
reservation in service for Scheduled
Tribes and Scheduled Castes was
accepted by the State Ministers. The
recommendations regarding the repre-
sentation of Scheduled Tribes in local
bodies have also been accepted by the
State Minsiters’ Conference. On the
recommendation in regard to repre-
sentation in public sector undertak-
ings, the Home Minister has sent
letters to the administrative Minis-
tries concerned. As for the general
question, the representation of Sche-
duled Tribes in the services is steadily
growing, and when the effect of the
past educational programme under-
taken by us duging the last 10 to
12 years is felt, as it is already be-
ginning to be felt, in addition to the
programme contemplated for the
future, there is every reasonp to hope
that there will be considerable im-
provement.

Then there was a mention about
Dadra and Nagar Haveli, and there
was a request that as they have suffer-
ed on account of foreign domination,
they should receive special attention.
The territory is being administered
by the Ministry of External Affairs.
Though it wag not under the Gov-
ernment of India, when the Commis-
sion was appointed, we have now
given two tribal blocks to that union
territory, and we are also trying to
eee as far as possible that we give the
areas as much benefit as we could.

Shri Harl Vishnu Kamath: Why
does not the Home Ministry take it
up? It is inside India; not outside
India.

Shrimati Chandrasekhar: I  said
that it was not within the purview
of the Government of India when the
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Commission was constituted. Even
80, when it joined us, we have taken
note of the Scheduled Tribes popula-
tion in that area and we have allotted
two tribal development blocks to that
area. That is what I said.

Shri Hari Vishnu Eamath: The hon.
Deputy Minister has not followed the
point. The Home Minister is also pre-
sent here. I wanted to know why it
is being administered by the Minis-
try of External Affairs and not by
the Home Ministry. That is the ques-
tion. The Home Minister is there.

Shrimati Chamdrasekhar. That does
not make any difference.

Shri Hari Vishnu Kamath: That is
a major issua It is for him to
answer; not for you.

Shrimati Chandrasekhar: That will
be answered whenever the occasion
arises.

Shri Nambiar: He is trying to pull
him out!

Shri Hari Vishnu KEamath: Draw
him out; not pull him out!

Shrimati Chamdrasekhar: Then 1
come to the effective co-ordination
between the tribal welfare depart-
ment and the general development de-
partment. ‘This was  emphasised
during the recent conference of State
Ministers. Some States like Madhya
Pradesh and Kerala have taken action
already to set up committees at Minis-
ters' level and at Secretaries’ level
to bring about the necessary co-
ordination. The desirability of having
a special officer to watch the interests
of the Backward Classes including the
Scheduled Tribes was also stressed.
Most of the State Governments have
set up the svaluation cells.

About provision of midday meals
to the tribal children in the tribal
areas, the corresponding recommen-
dation of the Commission in Chapter
18 was generally accepted in the Con-
ference of State Ministers. The Plan-
ning Commission has recently offered
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grants up to one-third of the expendi-
ture over and above the Plan ceiling
for introducing the mid-day meals
programme to ail children including
the tribal children. We have also re-
minded the State Governments to
take up this aid.

Coming to land agriculture and
forests, land agriculture and forests
are things which are very near and
dear to the life of the tribals. Village
and cottage industries also play an
important role. Apart from careful-
1y conserving the fine specimens of
self-expression at these works of the
tribal area, if properly developed,
these industries could also prove to
be a valuable source of supplementary
income. The recommendations in these
chapters have been accepted by the
State Governments in s far as the
implementation in their fleld is con-
cerned. Where the question iz one
of national policies, we are taking
necessary action in consultation with
the other Union Ministries concerned,
and we have every reason to hope that
we will be able to implement almost
all the recommendations. Our appro-
ach has all along been to encourage
the growth of forest labourers co-
operative societies with a view to
ultimately making them replace the
system of exploitation by private
contractors. With this end in view
we have made adequate provisions in
the successive Five Year Plans for
the scheme. In the Third Five Year
Plan a sum of Rs. 2.73 crores has
been included for the centrally spon-
sored schemes of co-operation includ-
ing forest labour co-operatives. The
corresponding  provision in  the
Second Plan was Rs, 198 crores out
of which more than 90 per cent has
been spent. During the Second Plan
period 868 co-operative societies were
started for the benefit of the Sche-
duled Tribes. During the Third Five
Year Plan a large number of forest
labour co-operative societies have
been started in the States of Maha-
rashtra, Gujarat, Madhya Pradesh,
Orissa, Bihar, Assam and Andhra
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Pradesh. The State Government of
Maharashtra expects that by the end
of the Fourth Plan, all areas in the
State will be brought within the co-
operative fold. Detailed recommen-
dations have also been made on tri-
bals and forests earlier and these re-
commendations have been accepted at
the Conference. Specially it was
decided that rules regarding the grant
of timber for boma fide house building
purposzs would be liberalised. This
would perhaps improve the situation
materially. To extend maximum
benefits to the tribal population from
forests, we have given high priority
to the scheme of forest labourers’ co-
eperatives. The special working
group which recently submitted its
report made detailed recommenda-
tiona regarding the pattern of or-
ganisation, and they have recommend-
ed nearly about Rs. 869 lakhs for the
tribals. There is a provision now of
about Rs. 725 lakhs for this purpose,
and we have already sent a letter to
all the State Governments requesting
them to make use of this amount and
carry out all the schemes meant for
the tribals in this fleld.

Shri D, J. Nalk: That report about
these co-operative societies has  not
been placed on the Table of the
House. 1 suggest that it may be
placed on the Table of the House.

Shrimati Chandrasekhar: 1 will
examine the point which the hon.
Member has expressed now.

I think, Sir, I have almost covered
all the points raised and which need-
ed a reply. If some have not been
covered, it does not mean that we are
not going to take note of them. We
are very sincere and we are very keen
to implement all the recommenda-
tions wherever it is possible. If they
lie within our sphere we are taking
every effort and if,they lie within the
sphere of the State Governments, we
won't leave it to the State Govern-
ments, we will see that they imple-
ment them.
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Shri D. J. Naik: About the re-
conciliation of debats incurred by the
ribals, may I know what is the policy
of the Government?

Shrimati Chandrasekhar: That will
fall within the special legislation of
the State Governments. That will be
looked into.

Shri Subodh Hansda (Jhargram):
After the State Chief Ministers’ Con-
ference it has been stated that all
the recommendations made by the
Commission have been accepted by
the States. If that is so, as one year
has already passed, may I know which
-of the recommendations have been
implemented till now? ‘That was not

mentioned by the hon. Deputy Minis-
ter.

Shrimati Chamdrasekhar: The main
recommendation is the *“alternative
approach”. That covers the entire
field and, as I said, that is the first
one that we have accepted. That
<covers most of the points,

Shri Swell: May I draw the atten-
tion of the hon. Deputy Minister to
-one important aspect, and that is with
relation to scholarships to the tribal
students? Some State Governments,
and I know of certain concrete ins-
tances on the part of the Government
of Assam, have penalised the students
for getting scholarships on merits by
competition. Where tribal students
have won scholarships on merits by
competition, they have not been en-
couraged but they have been penalis-
ed for getting such merit scholarships
by depriving them of free studentship
-and other facilities which are normal-
ly extended to tribal students, What
is the policy of the Government with
Tegard to this? When a tribal stu-
dent qualifies on merit and gets a
merit scholarship, does he forego his
ordinary scholarship which is given
to tribal students?

Shrimati Chandrasekhar: I have
‘not been able to understand the hon.
Member's point.
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Shri Swell: It is simple.

Shrimati Chamdrasekhar: He talks
about scholarship on merit. Schedul-
ed Tribe candidates are given scholar-
ships merely because they belong to
Scheduled Tribes and are poor. It is
given on poverty basis and not on
merit basis. If a tribal student gets
a scholarship on merit, I think we
should be very happy about it.

Shri Swell: That is what it should
be. But the Assam Government is
not doing that (Interruption). Sir,
let me clarify the point.

Shrimati Chandrasekhar: Let not
the hon. Member dilate on that point.
If he had brought it to my notice....

Shri Swell: I am bringing it to your
notice.

Mr. Deputy-Speaker: Let him bring
specific cases to the hon Minister's
notice,

Shrimati Chamdrasekhar; Then I
will look into it.

Dr. L. M. Singhvi: Sir, a point has
been made by many of us that a good
deal of financial assistance granted for
such welfare activities remains unuti-
lised. Shri Vyas said that 3% per cent
only has been utilised and the balance
has remained wunutilised. ~Whether
that figure is correct or not, I do
know that a good deal of financial
assistance which is sanctioned remains
unutilised, and some of it happens to
be misappropriated. 1 referred to
some of the allegations made in the
Press. The hon. Deputy Minister has
not touched this point at all, parti-
cularly the first part which, I think,
is an index of the failure to achieve
the targets which have been set by
ourselves,

Shrimati Chandrasekhar:'T am not
prepared to agree with the figure
of 3% per cent, because most of the
schemes meant for Scheduled Castes..
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Dr. L. M. Singhwvi: It is not a qtl'e;!-
tion of opinion, it is a question of
facts and figures.

Shrimati Chamdrasekhar: No State
has spent only 39 per cent of the
provisions made for the Scheduled
Tribes. I will look into it.

Shri Nath Pai (Rajapur): Is the hon.
Home Minister aware that in getting
back the loans given out to Scheduled
Caste students,—very often cases have
been brought to our notice,—an abso-
lutely Shylock mentality is display-
ed, ruthlessly the loans are recovered
and no clemency is shown even with
regard to the repayment of interest
whatever be the present income of the
students? If that is so, this certainly
is not the way of fostering education
among the Scheduled Castes and Sche-
duled Tribes. Would he take a more
charitable view with regard to the
recovery of loans. I will send him
some very specific and tragic cases of
students who studied with me in
England and who are now being
gsimply harassed and whose life is now
being made very difficult.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): [ am sorry that
this has not been brought to our
notice before. But, what the hon.
Member has said does deserve our full
consideration. If there are boys who
find it extremely difficult to refund or
return the loan, certainly they should
not be harassed. This is a matter
which we will have to take up with
the State Governments.

I might also mention in this con-
nection that it"is true that the State
Governments have not been able to
utilise all the money that they budget
for. But, Iluckily, the State from
which the hon. Member, Dr. Singhvi,
comes, is much better off in that res-
pect than other States. Still, it is
essential that every State should try
to utilize the entire money budgeted
for this purpose.

857 (Ai) LSDA—9.
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Dr. L. M. Simghvi: I think we have
excelled in the matter of misappro-
priation, of which there are many
instances.

Shri Lal Bahadar Shastri: It is re-
grettable tHat the hon. Member
should put that interpretation. There
may be some lapses. But, strangely
enough, if the whole sum has been
spent, the hon. Member will say that
it has been misused or there is em-
bezzlement or fraud. It is pot fair
to us.

Dr. L. M. Singhvi: A large number
of such allegations have been made
and they have not been cleared.

Shri Lal Bahadur Shastri: [ am
sorry, the hon. Member makes gene-
ralisations like that.

Dr. L. M. Singhvi: I am not gene-
ralising, 1 am giving instances. Un-
fortunately, a large number of them
still remain uncleared.

Shri Nath Pai; Unfortunately, we
will not get many opportunities to
accuse you in future.

Shri Lal Bahadur Shasiri: In  that
case, I shall sit down so that Dr.
Singhvi can accuse me as much as
he likes,

Dr. L. M. Singhvi: I am sorry, I have
been misunderstood. That was not
the object of referring to this.

Shri Lal Bahadur Shastri: Anyhow,
I do not want to prolong this argu-
ment or discussion. I agree with
Shri Singhvi that the State Govern-
ments should push ahead with their
programmes of work so that all the
money budgeteq for is fully utilized.
It is essential that whatever money is
provided for is fully and properly
utilized. On the one hand, we com-
plain of lack of funds. On the other,
when we get funds we do not utilize
it. Therefore, I fully agree with the
hon. Member that when funds are
available we should do our utmost to
improve the lot of our brethren.
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Mr. Deputy-Speaker; The question
is:

“That this House takes note of
the Report of the Scheduled
Areas and Scheduled Tribes Com-
mission, Jaid on the Table of the
House on the 20th November,
1961."

The motion was adopted.

Mr. Deputy-Speaker: We had der
cided in the morning that this discus
sion will go on until 5 O'Clock. Now
that this business is over earlier, shall
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we take up the next item or adjourm
the House?

Some Hon, Members: Let usadjourn
the House.

" Mr. Deputy-Speaker; All right.
16.44 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wdenesday,
the August 28, 1963/Bhadra 6, 1885
(Saka).
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Madras g . . 2826
909 Schools for Railway
employees in Orissa . 2827
910 Railway Stations  in'
Orissa . . . 2827-28
911 Terminal buildings st
Kumbhirgra and
Mohanbari . . - 2828
912 Tobaccofcultivation 2828-29
913 Transportation of ores 2820-30

914 Telephone Exchsngc in
QOrissa . . . 2830

915 Dingwahi Station 2830-31
916 Platforms on mt.ions‘, nf

S.E. Rlv. . 2831
917 P.& T. Oﬂi.ccs mRa]as-

than . . 2831-32
918 Telephone connections 2832-33
919 Railway lineT between

Bhadrak and  Raja

Attagarh . . . 2833
920 Import of rmlwn)r

equipment . 2833-34
gz21 Central Road Fund 2834-35
922 Tube wells in Orissa 2835-36
923 Railway engines . 2836
924 Postal staff for C.D.S. 2836-37
925 Cultivation of sugarcane . 2837
926 Fatwah-Islampur Rail- -

way Co, Ltd. . . 2837
927 Fatwah-Islampur ]_,|gm

Railway . . 2837
q28 Jute yield . 2837—39

-

929 P. & T. Services in

Sikkim . T 2839-40
g30 Peramburlntegral Com:h

Factory . . 2840
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WRITTEN ANSWERS TO
QUESTIONS—contd.

UsQ.

Subject

No.

931

932
933
934
935

936
937

938
939

943

944
945

947

949
950
952

953
954

955
956

957
958

Light Housesalong the
Kerala coast . . B

Lac production
Cold storages
Steel coaches
Chittaranjan Locomo-
tive Workshops . .
Burning of woodden
sleecpers . . .
Konkon-Goa Steamer
Service . . .
Pondichery Port

Development of wheat

seeds 5 . .
Rudimentary  interlock-

.

Multiple aspect upper
quadrant signalling

Track between Khammam-

eth and Yerupalayam
Exploitation  of  rare
herbs . . . .
Wool . .
Unloading of goods

Tiur over-bridge in

Stolen railway fittings
Holiday homes .
Level crossings
Hotels .
Fodder
Training  in
nutriuon .
Land Mortgage Banks

Marine Biology Rem—
rch Centre .
Corruption
Rly. . "
Exploratory Tube Well
Organisations . .
Agricultural production .
Sambalpur-Titilagarh sec-
the

tion of D.B.K.
Railway | . s .

applied

on N. E.

[Damy Dicest]

CoLuMns

2840

« 2B40-41

2842
2842

2843
284344

2844
284445

. 2845—48

284748
2849
2849-50
2850-51
2851-52
2853
2853-54
2854
2B54-55
285556
2856-57
2857

2857-58
2858

2858-59
2859-60

2860-61
2B61-62

WRITTEN ANSWERS TO

QUESTIONS—contd.

vsQ.

Subject

No.

959

960
961

962
963
964
963
966

974

973

976
977

979
980
981
982

983
984

985

987

Train service on Rourkela
Ranchi section. .
Promotion of postmen .
Extra Depar:mcntnl
Post Offices . .
Transport of t'cmhzm
by road

Consolidation of lnnd
in Delhi villages .
Electrification of Railway
line .
Railway
Kolaghat
Tourist restraurant at
Qutab, Delhi. .
Bridges on Jamuna in
Delhi . . = )

I:ndge !I:

Kerala Postal Circle
Sugar for Kerala
Artisan wells in
Bihar . .
Rail connections in
district Dinajpur

Wheat :mported from

A.grlcu]tu.ral u:ancmcnts

Telegraph offices in
Rajasthan .

Agricultural producnon
in Madhya Pradesh .

Hybrid Jowar

Allahabad passenger and
Sealdah Express .

Supersonic Aircraft
Service . .
National Highwaya

‘Jal Vishou' .

Bridge over Kosi .

Derailment of wagons at
Marwar junction .

Theft  of Tel:phm
cables . . . .

Kangri Ghau Railway
section . . .

Hotels in J. & K.
Purchase of coal

Deferred price payable
to sugarcanc Browers .

3032

CoLumMns

2863-64
2864

2864-65
2865-66
2866-67

2867
2867-68

2868-69

286970
2870
2870

2871-72
2872

2872-73
287374

2874

287475
2874

2875-76

2877
2877-78
2878
287879

287¢-80
2880

28%0

288081

2881

2881-82
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WRITTEN ANSWERS TO
QUESTIONS—contd.
USQ. Subject CoLumNs
Ne
988 Oil wnipsline along Rail-
way bridges . 2882
capital in Indlln
L g;mng v . 2882-B3
990 Food Dealers Associations 2883
g91 Afforestation . 2883-24
All India Hill Deve-

A8E lopment Seminar . . 2884
993 Nagendra-Nagar station . 288s
cultural Development
i ggl?emes in Punjab 2885-86

Railway 11me in ng-rl
e Velly . 2886-87
996 Varanasi-Ghazipur road 2887-88
997 Donation of man-days 2888-89
998 Production of cotton 2889-90
999 Seminaron tourism 2890
1000 Hydrographic Survey

of West Coast . 2B90—92

1oo1 P, &. T. employees . 2892
1003 Hassan-Mangalore Rail

2892-93

1004 Fodder bank . - 2893
100§ Communications in bor-

derareas of UP. - 289394

1007 Agricultural Development 2894
1008 Sethusamudram Project - 2894-95

1009 T h and Public
Czllfyﬁgﬁm in Punjab 2895-96

1010 Cooperative experts from

Sweden and Norway 2896-97
1011 Import of foodgrains 2897-98
1012 Aerodromes . . . 2898
1013 Transfer of P. & T.

employees - - 2899-2900
1014 Kundla Zund Project 28gg-2900
1015 Sugarcane output . 2900-01

1016 Strike threat by Pakistani

crew of Joint Steamer

Companies . . . 2901
1017 Recruitment of Sch.

Castes and Sch. Tribes 2901-02
1018 Railway Board . . 2902
1019 Railway Board Library . 2903
1020 Railway Board Library - 2903-04
1021 Ports in Andhra Pradesh 2904

[Day Draest]

QUESTION OF PRIVILEGE

Sarvashri Kapur Singh, Ram
Sewak Yadav and L. M.
Singhvi raised a question of
privilege regarding the annou-
ncement made by the
Prime Minister outside the
House about the resignation
of six Cabinet Ministers.
The Speaker withheld his
consent to the raiseing of
the question of privilege.

PAPERS LAID ON THE
TABLE

(1) Acopy of the Rice Milling
Industry (Regulation and
Licensing) Amendment Rules,
1963 published in Notifica-
tion No. G.S.R. 1369 dated
the 17th August, 1963, under
sub-section (4) of section 22
of the Rice Milling Industry
(Regulation) Act, 1958,

(i) A copy of the
Aircraft (Second nt)
Rules, 1963 lished in the
Notification No. G.S.R. 1373
dated the 17th August, 1963,
under section I4A of the
Aircraft Act, 1934, together
with an explanatory note.

Indian

MESSAGE FROM RAJYA
SABHA

Secretary reported a message
from Rajya Sabha that Rajya
Sabha had passed the Indus-
trial Employment (Standing
Ogr‘flcn) Amendment Bill,
1963,

BILL PASSED BY RATYA
SABHA LAID ON THE
TABLE

Secretary laid on the Table a
copyofthe Industrial Emp-
loyment (Standing Orders)
Amendment Bill, 1963, as
passed by Rajya Sabha.

BILL PASSED

The Minister of Railways (Sar-
dar Swaran Singh) moved
for the consideratien of the
Appropriation (Railways) No,
5 Bill, 1963, The motion
was adopted and after clause-
by-clause consideration the
Bill was passed.

3034
CoLumns

2905—10

2916

2917

2917

2017-18
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UMNS AGENDA FOR WEDNESDAY, CoLumNs
o AUGUST 28, 1963/BHADRA
MOTION RE : REPORT OF 6, 1885 (Saka)
SCHEDULED AREAS AND
SCHEDULED  TRIBES
COMMISSION—conld. 2918—3028
Further discussion. on_the Further ponsideration and pass-
motion re: Report of the Sche- ing of the Personal Injuries
duled Areas and Scheduled (Compensation * Insurance
Tribes Commission conclu- Bill and the Special Marriage
ded and the miotion was (Amendment) Bill as passed
adopted. by Rajya Sabha.)

GMGIPND—LS H—as57(Ai) LSD—7-9-63—880.



